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GOYEI\.i\MEi\T OF I"DJ..\ 

LEGISLATJ\'E mWA ll'l',\[EXT 

PROCEEDINGS OF THE COUNCIL OF THE GOVERNOR GENERAL OF INDIA 
ASSEMBLED FOR THE PURPOSE OF MAKING LAWS AND REGULATIONS 

UNDER THE P_,OVlSIONS OF THE INDIA COUNCILS ACTS. 18Gl to 1000 
(24 & 25 Viot .• e. 67. 55 & 6; Viet .• e. H. AND 0 Edw. VII, o. (I) • 

. The Councir met at the COllDcil Chamber, 1m pl'rial Seoretariat, Delhi, on 
'l'ue~day, the HI! January, 1914.. 

PRESENT: 

His Excellency BARON IIAllDINGE OF PENSHURST, r.o, G C.D, G.C.MO., oev.o, 
OM.S.I., O.MI.E, I.BO., Viceroy nnd Governor General, presidillg, 

and (H :Me\llbE'r~, of whom 63 were Additionl~l Members 

OATH OF OFFICE. 
The following Additional Members made the .prescribed oath or affirmation 

of allegiance to the Crown :-
The Hon'ble Sir Edward Maclagan, K.C.I.E., C.S.I. 

" " Surgeon-General Sir Pardey Lukis, 

.. .. .. .. .. .. .. .. .. " .. .. .. .. .. .. 
" .. 

K.C.S.I., M.D., F.R.C.S. 
Mr. L. C. Porter, C.I.E . 

" L. M. Wynch, C.I.E . 
" E. H. C. Walsh, C.S.I . 
.. W. H. Cobb . 
" W. F. Rice, C.S.I. 
" A. H. Diack, C.V.O . 
" J. MacKenna . 
" H. M. Laurie • 
" J. Dona.ld • 

QUESTIONS AND ANSWERS. 
The Hon'bla Raja Kusha.l Pal Singh asked ;-
1. .. Will the Government be pleased to state whether it is II fact that the ll.d.u,Uoll 

GOTornment of India had asked all Local Goycmmcnts to consider the expedi- ::':::. 
eney and practicahility of reducing the revenue pamblc all land which had :':!':".l:":':-
becn assessed with reference to "the- beneftts nccl~n~ to it from an irrig-ation ~.:=­
work when such irrigation work had from any cause fnllen into disuso during 



01 Q1JE8TIONS AND ANSWERS. 

[Bcda.KtlsllCll Pal Singh; Sil' RO!Jel'l Oal'l!lle; [Om . A~l A , 19Lt] 
SiT' A. II ]{[c31a/ton'; Sir Reginald Cmddock. 

the currency o~ the ~cttlc t  If so, .will tbe Go,cl'lllllent be pleased to lay on 
t.llC tahle c l ~  01 the I'C\,1 1<:S reren'cd fJ'om Loc:11 Go .. erl llent~ 00 this 
subject P" 

The Hon1>le Sir Robert Carlyle replied;-

"I lay outlle table II copy of c);tracts· from official e l'r l~ ondoul e which 
gh'e the iuioJ'll1ation for which the Hou'ble :Member asks." 

The Hon'ble Raja Kushal Pal Singh asked ;.--

~ .to 2. "'iVill it please thc (jo,'ernlllcnt to lay on the table a statemont showing 
~ .ilol the lllllH(h of tho lIlclJlllel's of the Impcrial O:1rlct COI'PR, to~et cl' with thc 
• 0<>.,,.. dates of tucil' nppoi!\tmcnt, and tho present posts which they 11(;ld ? " 

Thil on'bl~ Lieutenant-Colonel Sir A. H. McMahon 
replied ;- ' 

.. It i~ llresumed that the IIon'ble Member's question refers to ex-cadets 
of the Imperial Cadet Oorps." 

.. No recore! is maintained of their employment subsequent to their leaving 
the l' ~ except in the case of those who ohtain Go'nmissions in i~ 

Majesty'n Native Indian Land :Fol'ces." 
"A list of thein, with their present pObts anet dates of appointments, is to 

be found in the Quarterly Indian ArIDY List." 

The Hon1>le Raja. Kushal Pal Singh Il.8ked;-

3. "Will it please the Government to lay on tho table a ~tate ent ahow-
ing, in C1\ch of the provinces of Madras, Bombay, Bengal, the United l'ro-
vinces,the Punjab and Bihar and Orissa ;-

(a) how many Assistarit Sessions Judges have been taken fl'Om the 
Judicial Branch 01 the Provincial Civil Service, and . 

(b) how many fl"Om the Exccucb'c Branoh of the sll.me service? " 

The Hon1>le Sir Reginald Craddock replied ;-
... (a) & (b). The following table shows the number of Assistant Sessions 

Judgeships held on the 1st December, 1!J13, in the provinces specified, by 
menlbers of the .TudicialBranch of tho Provincial Civil Service. The figW"C:! for 
the Executive Branch of the same ser.·ice are nil." 

Madras 

n"mbay . 
nengal 

Unikd PrOviDct'I 

Bihar and.Otia. 

Punjab 

The Hon"ble'RajalKushal Pal Singh o.sked :-

! 

6 

t 

8 
S 
Nil." 

::!';:t. 4. "(a) Will Ole Go\'erument be please:l to state whether the rate oharge-
__ able bv railways on gheo was formerly t pic por mauncl per mile, aud whether 

it has bt·on raised to t pic pel' mnund per milo? 
"(b) If o,~,,'ill the GO\'ernmeot say if they will be please:l to consider the 

desirability of rcducing the railway charge for the carriage of ghee P" 
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[6TH J ANU ARY" 11lLL J [Sir T. R. IVUlIlle; Raja Il14sllal Pal Singh.] 

The Hou'ble Sir T. R. Wynne rcplice;-

"The !l.I1Swel· ti) qucstioll (a) is that no alt.eration has becn marIe in tho 
maximum rutes which railways arc permitted to charge for the carriage of 
ghce." . 

. " I shoul(l ul,o point out that there arc I/ll'ge numher of l,~cial rates in 
force on all railmlJs f01' the eaniage of gh(e l,chn'(>n llifft'lcEt btati ll~ olld 
that these rates arc well helo,," the ruaxilllulll ,,"hich raihnlYs are authorized 
to charge. 1<'01' instance. the late for ghec flOlJl Etmmh to Howrah is ulJOut 
ttb .of a pie and froru viti Delhi for traffic from Kaitllal to llowrah i" about {til 
of a pic. 
:""\Vith regard to (0), as the maximum mte whioh hilS lll'cli ill force for 

ruany years is not all unduly high ono, and ~ill , as rointt'd Ollt n1JOH', tIle 
traffic is largely cnrried at sjlccial rntcs which aro Imler than tile mnximum 
permis,ible, Governmcnt nre 110t cOlHillecd of tJIP de6irnLility of efleeting a 
reduction in the re~cnt Illaximum rate." 

: The Hon'ble Raja. KushaJ Pal Singh asked;-

: 5. ~' ill the Government be pleased to state whether the railway freight on r '~' ~~. 
unbaled ra~  and straw wns formerly! pio per mauntl per milc amt whothor it .:::" ..... 
has been raised to i pio per maulld POl' mile? If so, will the GoYe1'llll1eut be" .... 
pleaSed to say whether they propose to oonsider tho desirability of reducing 
this·,rate?" • . 
The Hon'ble Sir T. R. Wynne replied :--
~ o alteration has bee:t'llladein the mllximnm rntewhich Railways ore 

permitted to Qharge for the clmiage of unbo.led grass and straw . 
. " lwould also point out that thero aro a large numb or of special ratcll in force 

011 Railways for the carriage of these commodities which Me oonsitierably lower 

than. the a~illlu  I'ato permissible. For instance, a rat·) of about ~ of a pie is 
charged for cOnsignmonts from Nepalganj to cid Cawnpore . 

.. It must be recollected that uD.baled g1'8ll8 ane! straw is not a very paying 
oommoditl. to oarry, u.s it is impossible to load a wagoll with it up to its carry· 
i~~ capaCIty. ; Government, therefore, cannot undertake to ooDBidor the de&ira-
bility of effecting a reduotion in the present maximum rate." 

The Hon'ble Raja Kushal Pal Singh aaked:-::-: 
6. "Will tho Government be pleased to state whether the Raihvny risk rate aau_r 

ou rnw sugar (0111") and unrefined sugar is t pie per maund pel' mile aIlJi the ~~~ ::.r .. 
rate levied on imported refined sugar is t pic per maund per mile ? ::a..~ , 

" If so, is it a fact that the levying of a lower rate On refined sugar lll'lljudi. 
cially affects the in!! igenous production of sugur? W ill the GoverlllUeut be 
rl~a cd to 111\1 whether they proposo to coUBidcr the desirability of rodul1ing t.he 
railway charge on raw and unrefined sugar? "  ; 

The Hon'ble Sir T. Bo. Wynne replied :; 
"The maximum rate sanctioned for all classes of sugar rraw (gul') unre-

fined and refined alike] is t pie per maund pel' mile. ,No distinction is 
maJe be ~eell imported and indigenous sugars whioh ,¥"e both governed by the 
same maXImum rate. 

" Whilc thesc are the maximum rates Railways are permitted to cbarge, in 
o.ctual praotice sugar is "cry largely carried at special rates which arc lower 
than the maximum llermissiblc. 

"Railway companies arc entitled to char"'e e.ny rates the\" may desire, 
providod that they are \\ithin the maximum an8 minimum rates fixed by the 
Governnlent of India for the oIa. ic which the commOdity to bc . earned is 
oIBSBifted." . 
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Maltaruja rana/it Sillll(l q( l\TashipuJ"; Sil" TVilliwl! 
.MeyCi' j Sir 'i'. It. IVyJll!e j Sir Regillald 
Oraddock.] 

• [Um ,T.H<UARY, 19B.] 

The Hon'bie Mahv.raja Ranajit Sinha of Nashipur 
asked ;-

7. ""'ill the Goverllment he pie:1,Nl to stnte if thc inquiry as to the 
('ausc of the rist) of the pticc of fnotlslllO's generally has been completed uud, if 
,0, whllt sh'ps they pl'opo:;e 10 tal:e ill the matter:O" 

The Hon'ble Sir William l\Ieyer replied ;-
.• The illCllliry i uto thu riM) of prices-not of food prices exclusivoly-has 

heen cOlllllleted. The l'.cport thereon i~ stP\ under the eO!lsidcration of the 
GoVe\'lllllent of India, and they Ul'e not yet ill a position to state what steps 
willl)(l taken ill re~ard to it." 

The Hon'bie Maharaja. Ranajit Sinha of Nashipur 
asked ;-

8. II Is it II fact that the line of the Nalhuti-Azilllg'lmj branch of the .East 
Indian Jtailway is not in good cOlI(liti<Ju? and that the speed of trnins on that 
line is ill consequencc "ery low? 

II Is it 0. fact that it. tn e~ about three hours to rUII for about 28 
(twenty-eight) miles the distance from Nalhati to Azimganj? If so, will the 
Ooverllmcnt bc pleased to stde ,rhetller it is proposed to make nny improve-
ment on thc line? " 

The Bon'ble Sir T. R. Wynne replied ;-

"It is 0. fact that the speerl on the Nallmti-Azimganj branch of the J:;ast 
Indian Railway is low and also that it tn1.l'8 ahont three hours to run from 
X alhati to Azimganj. 'Ill is 1011' e~rl is not due to tho liue being in bad 
condition. It is due to the fact that thc line was built for low e~d  as a 
light railway running along the public road . 

.. With rego.rd to improving this lir.e, tJiz, laying heavier rails, renewin .. with 
stronger girders, fenoing it, eto., the question has been carcfully gone into and 
it has been decided that the better cOUise to take to improve the cross connec-
tion would be to build 0. new ohorr! standard lino from Sainthia to a point 
on the newly constructcd Cutwn-Azimganj lilJO situated opposite to Berham-
1)01'1', which would give adrlitiouu.l railway facilities to the o.rea it will pass 
t rou~  and serve a large and important tract of country. It is o.nticipat.ed 
that tnis nC1Y chord will be largely used hy traffic that now passes over the 
Nalhati-,Azimganj branch." 

The Hon'ble Maharaja Ranajit Sinha of Nashipur 
IIskcd:-

9. " Will the Go\'cmmellt be pleased to state whether thc word • income' 
in the expression' 11o;;5c8s all annual income' in rule 2 of the rules in Schedule 
VI, framed under Regulation II, Sub-Hend X. and Regulation III is to be 
l'Onstrucd 8S meaning the net income after dCllllcting tho interest payo.ble 
on the encumbrances en the propcrty from which the income is dorived or 
Ihe gross income without making such deduction? 

•• If the word • income' iii not to be construed as excluding . such 
interest, whether in cOlllputiug the qualifying income of a voter in Engbnd, 
the interest ou l'ncumbranc(:s is not excluderl and if it is, whether the GOY-
ernment will be I)leased to bring the Iuiliau rulo into conformity with the 
English practice P ., 

The Hon'ble Sir Reginald Craddock replied ;-

•• '1'he word • incorue' as used in rllie 2 of the Sohcdule referred to is 
defino(l in rule 3, and it is not intcnded that the deduotions mentioned should 
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[6TH . A t~ 1911-. ] [Hai Sr·i ll(j;n /Ja/I(H/ltl'; Sir Rolrcd Carlyle; 
Sir T. ll. Wynne; .Jli'. lIuda; Sir llegilla/d 
Craddock. : 

be made. It is thought that auy other inte!'pretatioll would iu pmctice canse 
grave ineollveuicllcc ana leco itab~ inllllisitul ial inquirie:" and no chango of 
the rule in t.hu direction indic:Ltcu is therefore contempluted. 'rhe analogy 
of English law is not. exad, sinee the 'rol' lin~ of the Sb\tutcg to which 
re ~rence is apparently made difTels from that of the Schellulc. " 

, The Hon'ble Rai Sri Ram Bahadur asked :-

. 10. "Will the Gov('l'l\lnent be pleased to lay 011 the table n statement :: ~:~. 

sho,ving soparat.ely in each of tho Proyinees of India- ~~:':.'. 

,: (I') the areas of culturahlc JaulI oll'llod by tho Government and sct ':. ::.~ : d 
apart as reserved forcst, and ::' ~ . 

" (Ii) the areas of cuHurable waste lands ownoel by lioyel'Umcllt anti 
not res!'rveel (IS forests? " 

The Hon'ble Sir Rober!; Carlyle replied :-

. "The informution askel\ for by the lIolI'ble lIiember is not available. 
Fig'urea o in~ the area nnder forests alld tho clllturnble was to aroa in each 
l)l'qvince in Inuia will be fonnel 011 ;>:Lges 60-u3 of Volume I of the Agricul-
tural Slatistics of India There are 110 figures to show hOIf much of the area 
under fOl'estll is culturable or how Illuoh of the eultumble wast.e aroa is owned 
by Government" _ 

: The Hon'ble Rai Sri Ram Bahadur askeel :-
11 •• , Will the Government be pJllru!ed to stato whether they proposo tooJdltl_or 

makll it a condition in all futuro appointments to the Railway Board, that the :::::t:t. &10. 
persons AO appointed shall not, at the expiration of the term of their office, = ~ ' 
accept posf:8 of Director in any Railway Company working in India? " .. 

The Bon"ble Sir T. R. Wynne replied :-

"'l'lrc a~ er to tho Hon'ble Member's question is in thenogni.il'l·." . , , 

The Bon'ble Mr. Buds. asked :-. , 

12. "Was any allotment of listed posts mado hetween the Provinces of ~ ...... r 
Bengal and Bihar !tnll Orissa in April, 1912? If 50, how Ulany of such listed =~ 
posts wore allotted to the meUlbers of the Provincial Judicial Servico ill the li:::'..::' 
two ProvincC!I rcspectively ? " . 0"-

The Bon'ble Sir Reginald Craddook replicd :-
.. The answer to tho first part of tho question is: in tile affirlnath"e. In 

regard to the second part, attention is invited to the Home Dellartllleut Resolu-
t.ion Nos. ·:1-81-485-C, dated th" 19th December, 19]3,· a copy of which it laid 
011 the table." , 

The Hon'ble Mr. Huda. asked :--

13. "Has the number of first grade llunsifs ill tho Province of Mihar and ~::'':: 
Ori&.<;a been reduced froUl 20 to 14? If so, wiII the Government bo pleased =car; 
to My why? " ==. aDd 
The Hon"ble Sir Reginald Craddock replie(l :-

" Prior to the recent il'rritorial distribution there was no separate cadre of 
MUllsiffs in Bihar aud Orissa and the ROll'ble Member's qucbtioll is not, therefore, 
nnderstood. In dh'icliug tim cadres of the ole! pro"inces of Bengal and Eastern 
Bengal aud Assam, the. Govcrnment. of IlHlin oudcllvoured tQ satisfy the 
reasonable expectations of officers sen'iug ill cit hoI' area, while aclhel'ing gener-
ally to the general scale of emolument'! current in tho service." 

• T'id. AppoacllJ; IJ. 
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LSil' (jall[Jadlll1r ' litll ll:i.~  J],.. ()la,k; .':iir '1'. 11. 
IVII,llle; Sil' 7Vil/iaN; JlJe/jel'; Bui SitlllUtth 
Ray Bahadlw; Sil' l1W'coui'l Blttlei'.] 

The Hon'hle Sir Gangadhar Chitnavis askctl :-

14. "Does GOH'l'Illllent jJropose to llllilertake lo!;islatioll dealing with 
k:lks r If so, does it intend thnt the recent hank failurC's should undergo 
t orou~ll illycstigatioll bufore nny such legislation iH unclerbken ? " 

The Hon'ble Mr. Clarlt replied :-

"1'he Grl'l"el'l1mcnt of India, bcfore the rocent. Hank failut't:s, addressod Local 
(101'crllll1Cnts aIHI A .ll illi trati l~, irwiting their opinion au (I that of the 
mercantilo community 011 l' ~ill proj'os:tls for lrgishlion on lhn subject of 
tho munagemcnt of banks. Oil the receipt of (heir replies the questiou 
wllcthe!' le~i atiol\ in l',;gul'(l to the lllattl'!' should bl' llllrlertakcn "'ill bu 
decided. In lIrriving at any Ilcei.,iou the GOVCl'l1111eut of Illelia will consider 
ycry earefully the causes of the recent Bank fuilulcs On whieh lUuch light 
will no doubt he thrown in t.he COlU'SC of liquidation proee(l,lillgs. The Gov-
ernment of Indil\ lunc 1101, ret dccidell whether a ~ ccia\ iU'juil'y into these 
cau~c  "ill be necessary; hut the possihility tlJ;\t (\ 8peeial inquil'Y might use-
fully be uhtledaken at60me suitable stuge has alreudy !Jeen tinder considera-
tion and will not bo overlooked" 

The Hon'ble Sir Gangadhar Chitnavis askrd;-

Pr;t:lr- 15. "Is a llrogrnnlJne of Haihruy exponditure prepured every year P If 50, 
~ l'~  does Government propose to consider the question whet.her there should be a 
tv. three yenl's' Ill'ogralDlUe of such eXllOllditul'e instead of all !lnnual ono? .. 

The Hon"ble Sir T. R. Wynne replied ;-
"A detailed programme of Rnihmy expenditure is I?rcpnred every yeaI' and 

at the same time a forecast of probable expenditure dUl'lng the following two 
yeals is also made out, 'rhis forecnst in turn becomes the bnsis of tho pro-
gramme for the following years modified so as to cmform with the capital 
available for the year an(l to meet ne\v conditions which have in the meantime 
urisen," 

The Bon'ble Sir Gangadhar Chitnavis /lsked ;-

Ooat.rJl::'UoD 16. "Does Government propose to 1110ye the Imperinl Gorerillilent for the 
r..'r...or payment to India from the Imperial Exchequer of compensation for the loss :-ro ... of Indian opium revenue? " 

The Hon'ble Sir William Meyer replied ;-

".AB matlers at present stanrl, the GoYcl'llment of Iudia do not consider thnt 
there is any adequate cause for asking for an Impel'ial contribution." 

The Hon'ble Rai Sitanath Ray Bahadurlnsked ;-

17. "Will the Government be pleased to statc what practical steps have 
been taken, in the course of this yenr, to eltend the application of the principle 
01 free elementary educntion amongst the poorer and more backward seotions 
of the population liS indicated in the Despatch of the GO\ ernmcnL of India, dated 
the 21st of .February, Una? " 

The Hon'ble Sir Harcourt Butler replied ;-

"In 1tIay, 1913, the GOyerllment of India requested Local on~rn enta to 
iuform them wha.t had been done regarding the application of the principle of 
free elementary education amongst the poorer and more backward sections of the 
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[6TH JANU_4.R':, lOU.] [ Sil' HarcolIl't But/cl'; Rai Sitlli/ath RIlY Baha-
dur.] 

population' and whaL further action and cxpenrlilurc' were deemecl necpssary. 
The answers receh-,:d up io drrte Inay hl) summnl'isecl as follows ;---

"U'litecl PI'Ol>inces.-!l'he Committee on primary educatioIl haye mad(\ 
cert.ain reoommench,tions which will be taken in! 0 consideration when the new 
grants p.re being allotted 

"Bihar and OriMa.--Oompulsory payment of fees has ueell IIbolished anrl 
lOper cent. of the pupils ill el'ery stJ!lOlll must be a110ll cd to reai] free. 
"Central Provinces_ -It may be said that no boy is refused education ill 

these Prm-inces on account of poyerty. 'l'he small alHount of fees recovered 
is utilised by tho village school committees in im pro\'ing the sehool and it.s 
apparatus and emironment. No steps appear necessary ill the \ray of furthel' 
relaxation ns to fces 

"Nortl!-e.~t Frontier Pt·ovillce.-Primary education was made free in 
~ ern ent aud Board Schools with effeot from the 1st. April, 11)12, and the 
example thus set has been followed with few c[ceptions by sohools WIder 
prirate management. 

"BIIl'ma.-In view, on the one haud, of the vast preponderancc of aided. 
sohools, in the lay Vl1.rhlty of which the manngers depend upon their fees as a  . 
. necessary complement to Government grants, while the monastic class can afford 
to dispense education urutis, and, on the other hand, in view of the enormous. 
number or unregi:ltere(l institutions in which free education can be obtained,: 
special measures to exwnd free elementary education for boys seem neither' 
necessary 110r rlesirable in this Ilrovince." 

I 

The Hon'ble Rai Sitanath Ray Bahadur'nsked :- ; \ 
',.. • I 

18. II Is any Bcheme for the 'extension of School Final Examino.tion under r.ool~ ; 
the consideration of the Governll\ent of India P If 80, ~ e they oome to any U:i':. _ f ! 
deoision in regard to the extension of Sehool Final Examination in cn al ~  H 

. iJ. 
; I 
l' II 
H 

The Hon'ble Sir HarCourt Butler replied:-
'. i  ' 

.. The answer is in the negative." 

The Hon'ble Rat Sitanath Ray Bahadur nsked,:- : I 

19 ... Are the recommendations of the Decentralization Commiesion in Looal_.· ; 
regard to Local Self-Goyerr,ment in rural 81'eas under the consideration of the r.: ~:r'' ' ~ 
Government? If 80, when are their final orders t c~eon . likely to be issued P ,....- c r 

: . ~ '. ~ 

The Hon'bl" Sir Harcourt Butler ~ lied ~
" The replies of all Local ~ ern ent  on the'. recommendations of the 

Royal Oommission upon Deccntralization regarding village organization have 
not yet been rcceb'ed. Those regarrling rural boards are now under the oon-
aidern~ion of the Goyernment of India. It is not possible to state yet when 
orders on the latter are likely to be issued." . 

The Hon'ble Rai Sitanath Ray ~a ur nsked :-

20. "(a) Will the Goyernment be pleased to lay on the table a statement ~dla ••• ~  
showing the number of Indian coolies who emigrate(l from Inrlia under a f!'-=o,;!",!-
system of indenture and the places whcrc they emigrated to in 1D12 ? r3.:r" 

.. (b) Has the GOn'rnmellt of India marle any.inquiry into the condition 
of Indian coolies who al'e sent to Dutch Colonies and the treatmer:t they 
recei va there? . 

"(0) Docs the G,)vernment prop:>se to take into its consideratbn the whole 
question of emigration under a aY$tem of indenture ~ .. 
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[.MI" Clark; Rai Sifallath Ray J1ahatllli'; Sir [Om JANUARY, 191.-1..) 
lIarcolt1'l Bldlol'; :iii' Revillul(i Craddock; 
JIr. Abbott.] 

The Hon'hle l\1r. Clark replied ;-
"(n.) A ~tatelllellt -is laid on the tahle. 
"(b) 'l'he Governmenf: of Tndia recently deputed hro officers, Mr. 

J. ~lc  cill, 1.e.s., and ~ '. Chimlilau Lall, a non-official gent.leJuan, to inquire 
iuto the c()Jl(litiol1s uf lll(lian labult!' ill certain British Colunies, and. with 
permission rccriYer\ from tlH' Dnteh {]ol"ornmcnt. in SUl'inam. 'l'he report 
of these ol!iCCl'S has not. yct becn snlllllittl'(\ to the GOl"cl'llment of India 

.. (0) 'rhe whull' qnestion of cllligration 111](\01' indentures will come up for 
the cOllsitlel'aiioll of the (-;Ol"eJ'1lJllPnt of Illdia when the report. of Messrs. 
1I.lcNeill 11.11(1 Chilllmun Lall has III·en l'Pceiy('(l. I Illay state, hOWCYCI', that 
the present situation in South _1fl'iea is the result of eunditions whioh are 
peculiar to the U uioH und do lIOt exist in the other Colonirs to ,,·hich 
Indentured emigration is perlllitte(\. I ulny UIHO melltinn th:lt thol'e is now no 
inuenturcd cmigmtion to South A rie~.  

The Hon'ble Rai Sitanath Ray Bahadur asked ;-
21. "Have the Committee appoin!c(\ to inquire into certain matters relat-

ing to the Indian Institute of Soience at Bang-alore suhmitte() their I'eport? If 
80, do Government propose to lay the report on the tablo ? 

"Is it in the contemplation of the GOl-ernment to make nny ohan/l,'es 
in the ro e~ orial staff of the enid Institute? .. 

The Hon'ble Sir Harcourt Butler replied ;-

"The.Government of India are not in 1\ position to make any statement 
at present" 

The Hon'ble Ra.i Sita.nath Ray Ba.ha.dur asked;-

22. "Having regnrd to the reoeut pronounoement made by His Excellency 
the Viceroy, at Bankipore, with reforence to tho establishment of a Chartered 
High Court at Patna, for the province of Bihar and Orissa, will the Govern-
ment be pleased to state ;-

"(a) when the said High Court is going to be opened at Patua ? 
"(b) what would be the number of Judges in the saill IIigh Oourt ? 
"(0) whether it would, in any way, affect the numerical strength of the 

Oalcutta IIigh Court 60 far ..~ the present number of its Judges 
is conee-rued ? " 

The Hon'ble Sir Reginald Craddock replied ;-

"(a) It is hoped that the new High Court will he opened in about two 
years' time. 

"(b) and (c) The juclicinl strength of the new Court ane! the effect of the 
creation of a new Court upon the strength of the Oalcutta 
High Oourt are ~ti  under discussion with the Secretary of State, 
and no pronouncement can yet be made on the subjeot." 

The HOD'ble Mr. Abbott asked ;-

:=~.: a 23. "(1) Will th(> Govel'llment he pJeo..<ed to state whether it has been 
~ ~~ decided to place the Educational Institutions in ~ y ore (including Bangaloro 
=,,~ and Ooorg) uncle-I" a separate European IIlRpcctor of Schools? 

FoE·r .. (2) Are there sc}Jarate educational institutiollR for Indiam and Eurofean. 
in tho said nrea? If so, nnel if the answer to (1) is in the affirmath'e, wi! the 
Government be pleased to state wllether the same InslJector will control both 
classes of institutions? 

• J" ill. Appendb: C, 
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" (3) 'Arc ll\llian and EllI'opean eclucutiomd institu1ions f,i0vcrlled by 
tliffpl'Cllt codes ;\l,r! tlrc their peculiar wants and educational requirements 
dissimilar? If 30, has the GOVCl'lllllcnt cOllsillerecl the Ijllestioll whet.her it. lOlly 
llot hamper eliieiency if the smnc Iuspeetor is required to look after Indian and 
European school8 at the same t.ime ? 

"(.J.) Is iLthe fRet tlHlt GOYerlll1lCnt has after long eonsidcl'l1tion accepted 
it as a general nIlc t.hat there should bc a soparate European Inspector for 
European schools? 

!' (5) If the Goyernmcnt IHIS decided on appointing ono Inspector for 1111 the 
sehools, Indian and EuruJlean, ill 1Ilysore amf Coorg, ",ill the Go"cI'llmcnt 
cOllsider the question of appoint.ing, in IIdditioll, u persoll with eXJlerience of 
the 1'I'lluil'cmcnts of the Europelln illst.itntions in the. Ch'il and Military station 
of JllIllglllore uurl the domieilecl community lit large to be Ull Assistant 
Inspector for tho EUrO]lean schools ulo11o ? " 

The Hon'ble Sir Ha.rcourt Butler replied ;-

"(1) It, has been deoided to appoiut a separate Inspeotor for the 8chool 
situate,l ill the Chil and Military statio:1 of llungalore, 111 Coorg und in the 
South Kanum district. 

~'  There ure Repal'ate institutions in Bangalore for Europeans and for 
Indians. 'J'he same Inspector will visit both classes of institutions. 

"(3) The answer to both parts of this question is in the afiirmutive. 

'i (4) It isuow accepted as a general rule that, where theniunber of suoh 
institntions is sufficient to justify this arrangement, there should be a separate 
European Inspector for schools for Europeans. 

u (5) The'Government are of ollinion that, in oonsideration of the number 
of schools and other ciroumstances, there is no need for the arrangement 
suggested by the Hon'ble Alember." 

The HoD.'ble Mr. Abbott asked:-

. 24;" (1)' Will the Government be pleased to state if any.aitemtions a e~
been made in the original rules affecting gratuities to railway servants. :n..~.:.... IIlm pro_o-
"(2) Will the Government be pleased to furnish information showing :s::.:r:a. 

what proportion of railway servants in the employ of railways has within-
the la~t fi ye years recchcd promotion from the subordinate to tbe official grades. 

"(3) Does the Government propose to consider and to move Managers and 
Agents of State-aided Railways to consider the expediency of promoting a large 
proportion of railway sen-ants now occupying subordinate appointments to 
the official or superior grades? .. 

The Hon'ble Sir T. R. WYDne replied;-

" The answer to (1) is that no alterations havo been made in tho original 
terms of the Government of India Resolution under which gratuities to rail· 
way er ant~ were slllctione(l. In the practical application of thilSe terms it 
has been necessary to define clearly certain points which arose in audit and 
this ~ boon done, but th3 full benefit of the ooncession to Railwa.y employe. 
has not been in any way impaired by these definitions. 

H With regard to (2) it would be impossible to answer the Hon'ble Member's 
question within a reasonable time as it would involve a laborious senreh of the 
records of all the Rnilways in India, figures not being available to enable a 
ready reply to be gi'l'en. 

H In reply to (3) promotion of subor.linates to the offi(lial and superior 
grades is gO)'cmed by thc personal merit and qualifications of the individual and 
this point is well understood by the Agents of Railways in India." 
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The Hon'ble Sir Fazu.lbhoy Cllrrimhhoy aslicl\ :-

25. " With lCi'C:l'l'nec to the l'eply ~il'cll to Illy honourable friclJd the Hon'hle 
Mr Vijiara;havacharial'to his ll ~,tion I'e recommenri,\tirm of t.hc COlllmittee 
presidl'd o\,pr hy Admiral la ~ Oil lloyal Marine, will Government lw pleascd 
to state ,,,hdll!''' thc\, have clmsillel'oll the l'eCOllllllclluations or the COUlmittee 
nlld if they ,dll Ill.! l~lea l'd to pulJlish them now r " 

The Hon'ble Major-General W. R. Birdwood replied:-

"'rhe recrlll1l1lelldatiolls of the COll1mittee are still undcl' the consideration 
of GOVlll'lllllcnt." 

The Hon'ble ir~ a ulb oy Cllrrimbhoy askell :-

26. "With referenee to the reply hy Goyel'l1ment to my question on the 
20th ~ arc , 101:1, rolatillg to the pllblieation of the ltepol't of tho Oommittee 
presided ovor by FieJd Malshal LOl'ri Nicholson, will GOYel'llUleat he pleased to 
state whether the onlers of the Secretary of State have becn reccil-ed thereupon 
and if they will ho pleuscrl to place it on tlw table? " 

The Hon'ble Major-General W. R. Birdwood replied:-

"'fhe Report of the Army-b.-India CUlllmitt,ee is still under the considera-
tion of the Government of India nlld the 8eeretary of State," 

The Hon'ble 'Mir Asad Ali ashd :-

, ... _,.... 27 ... With reference to the question regnrding corlo.ill slatistics for Indian 
':. .~o a Universities, nsketl by the lIoll'ble TIaja Sir )!ahomccl Ali Mahomecl Khan. on 

the 18th of September, 1012, the Government of India promised to lay Oll the 
table in due course a further state.nent of figures regarding other Universities. 
Have those figlll'eS been obtaillecl? If so, will Governlllent lay them on the 
table? " 

The Hon'ble Sir Harcourt Butler reIllied:-

" The figures were obtained allli the statelllent was published as App'0ndix A 
to the roceedin~  of the ~ eetin  of the Imperial Legislative Oouncll of the 
27th JanU!l.l'Y. 1913." 

The Hon'ble Mir Asad Ali askerl :-

28. "(a) Will Government be ph·ased to state the number of banks that 
failed, if any. province by provinee.:for eaeb of thlllast five years? 

"(b) Does Government contemplate to undertake at an early date hanking 
legislation to safeguard the intel'6sts of shareholders and depositors in banks? 

II (c) If so, cloes GoYernment ro lo~e to circulate the draft Bill amongst 
the Trade Associations, the Ch,\lllllel'S of Commerce and other public bodies, 
besides prominllnt hankers anrl merchants, for elioiting their views thereon, 
plioI' to its being brought up beforo the Legislative Council P" 

The Hon'ble Mr. Clark replicd :-

II (II) A statement· is laid on the tablc showing details of recent bank 
failures in Indin. The GoVel'llmellt of India are not in possession of the 
information required for a periori of 1he yt·ars j hut they will procure it from 
the Local Go,'ernmonts if the Hon'ble Member desires . 

.. (b) and (c) Government bar-c already issued a communication to all 
Local Governmentll calling for opinions on certain proposals in the nature 
of banking legislation, If legislation is ultimately decided upon, the usual 
procedure wilT be adopted for obtaining tho yiews of tho commercial associa-
tions and tbe puhlic on the draft Bill." 

.. _--,---.--c:-----------
• rid, Appendll D, 
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The Hon'ble Mir Asad Ali askc(l ;-

29. "(a) 'Vith refercnce t.o Govel'!1ll1ent eirclllar on J\1ahomedall ellucation, Mnbou,,,\,, 
issued from Simla on the 2nll Uar' 1913, to all Provincial GO\'Cl'lllll(1nts, Ed\loutlon. 
will Goverumcnt bc pleased to stat!! i thoy havc rcceiycd the l'ccolllmcnllations 
of Local GOVCl'llllleuts ? 

"(b) If so, does GaVOl'lllllcnt pl'OpOS6 to lay them on the table? .. 

The. Hon'ble Sir Harcourt Butler replied :-

, "OnIY!L fel\' replies to the letter evidently l'Orel'l'od to ha,'e so far been 
received. The qUl'sLion of luying tho eorrespondcnce 011 the tub!e will bo 
eonsideretl when the replies from the othol' Local GOl'erurnonts h/we been 
receiveu" 

. INDIAN TELEGRAPH (AMENDMENT) BILL, 1913. 
The Hon'ble Mr. Clark said :-" My l~ol'd, I beg to introdu('e the Bill· 

further to amend the llldiall 'felegl'!Lph Act. 1885, and to more thnt it, be refe1"l'£!tl . 
to a Select Committee con i till~ of the Hon'ble Sir Ali Imam, the Hon'ble Sil' 
Ibrahim Rahimtoola, the Hon'ble Raja Sir M ulmmmad Ali. Khan, the flon'ble 
'Mr. Entl:oven, the Hon'ble Mr. :Maxwell, the Hon'ble Mr; Das, the Hon'ble 
~ l . Banerjee, the Hon'ble Mr. Abbott, the Hon'ble Mr. o/ynoh, 'l'hc Hon'ble 
Mr. Kenriek, the·IIon'ble.Ur, Rice and myself. I need tako up'very littlo of 
the time OfOOUllOil, my Lord, in making this motion. I 

.. 'l'h3 ""pid and important development of rl\llio.telegraphy has necessitatecl 
S0llle amendment of the Jaw in ordor to provide fnr its adequate control. It 
has alrea.dybcen held hy oompetent authorities t at \fireless apparatus falls 
within the definition of tele~l'a  oont:tined in the Ttllt.gr:l ph Act of 1885, 
and ormsllquently that the exelusivtl d ilt ~e of establishing. m'liuhilling and 
or iu~ radio-telcgmphic installations is vested in the .Governor General iu 
OouuoiL ; but the peculiar features of wireless as distinct 1'1'0"11 ordinary i  . 
telegraphy require that the Act should be amended in oertaln partioulars 80 118 i  . 
to secure that this privilege shfluld be adequalely safeguarded. As legislation! 
has had to be initiated Cor this purpose, tho "Pl'Ol'turiity has' been takull at tho r 
same time of makiug a few minor amendments in tIlO . Telegraph Aot whioh ' 
experience has shown to be ~ iral le.  

The motion was put and agreed to. 

NEGOTIABLE INSTRUMENTS (AMEND,;MENT) BILL. 
The Bon'ble Sir William Meyer said :-" My Lord, I be ... 

to introduce the l~ill a endin~ the Neg-otiable n~tl'u ent  Act of 1881, and 
to move that it be referred to & Select Committee consisting of the non 'ble Sir 
Ali Imam, the Hon'ble :?th. Monteath, the Hon'ble Mr. Acharim', the Hon'ble 
Sir Ibrahim Rahimtoola, the Hon'ble Bir Fa7.ulilhoy: CUl'l'irobhoy, the Hon'ble 
Rai Sitanath Ray Balllulur, the Hon'ble Mr. BJ'lInyate, ~e:. on'ble !ill', Walsh, 
the Hon'ble Mr. Wynch, the Hon'llle :Mr, Donalcl all(l y~l , 'II'ith mstl'Uotions 
to report on or before the 3rd }'eunw.ry, 1914. " 

" The Bill was publiHhed in the GUllette of lndi~ of . December the 13th, 
!Lnd from the Statement of Objects and Reasons' appended tbereto Hon'hle 
Members will have I!'athered what purpose it is designed to' effect. All that is 
1I0W nee:!('u from me, I think, is a shorf eXl'lnnatiou a~ to the necessity for the. 
Bill, and the way in which its pro\'isior.s will operate. 
"The object of the Bill can be sel forth iu a single seutence, heing merely 

to place heyonel question the legality of wllnt are known as endorsements' in 
the alternath'e', that is to say, endol'sements on a negotiable instrument made 
in such a way as to rouder the latter Imyable to two or more payees jvilltly, . . 

,  I 

f 
: , . ; 
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01' in the alternative to 0'1(,01' somo of sevcrul pup'cs 'rhc-c·' altcl'native' 
ondorocll1p.n\s on GO\'ornmcnt l'rolllissJry Notl's-which Me a l'articula~' form or 
negotiable instruments-lIrc, as Hon'bl" l.Iclllhels doubtless kIlCl''', particularly 
COllllllOIl ill' this cOlilltry. l.~ a I'l'sult o[ the joint family ~y lell  :Formerly it W1b 
the practice for tho l'ubli,) DJbt Oll1e." On the l'resl'ntaliou to them of 11 note for 
l'ouol\'al or foJ' payment of illte .. e~l, to recognise slloh cildoisclI1ents without. 
question. In 1911, howC\'cl', dOllhts w(!!'e r.~i e l in certain qwuters liS to their 
legal validity, and the l'ublic neht OJilco 10llk objection to . alternative' 
endorsements i!l which all t l ~ payees named did not join Thc matter "'as 
thus brought to the llotiee of the GOVCl'lllUent, who cOllsidcred it (ksil'llblc to 
place it On a clearer footing. 

"  A further reason for legislatillg was the desirability of embodying in the 
Indian law tho same definite statutory provisiolJ for the ca,e of ucgutiable instl'll-
mellts marie Or cndorsed in the alternative as exists in the English law. The 
English llills of ExchalJ$e Act, 1832, makes it cleal' that allY negotiahle instru-
ment marIe 01' onrlOl'sed 1Il the altcmativc is valid, and Rou'Lle :McmbcrB will 110 
doubt agree with me as to the cOll1'cniollee of approximating the law relating to 
business documents as olosely as pos,;iblc to that in foroe in Englaud. It was 
thereforo considered expedient not to conflutJ the proposed legislation to Olle 
particular cla-s of negotiable instrulllents, viz., to GovernlUent llromissory 
notes, but to exten!l it ,to all negotiable inst1'Uments as defined in the Act of 
18tH, i.e., cheques, promissory notes and bills of exohange. This purpose call 
be effected very simply by embodying in the lIndian law the first sentence of· 
sub·section (2) of sccti?n 7 of the Englbh mlls of Exohange Act, which runs: 
as follows :-

" 'A bill may bo made payable to two 01' more payees jointly, or it may b ~ 
made payablo in the .a.ltemative to one of two, or one 01' SOUle of several 
payees', a provisiou whioh, roml with sections 73 and 89 (1) of the same Aot. 
also applies to eheques and promissory notes. 

"A proposal, to und~rta e legislation on these lines was placed before Local 
GoVel'lllllonts, the Chambers of Commerce and Presidency banks in May Jast, 
and the complete unanimity of their replies justifies me, I think, in describing 
this modest piece of legislation as entirely non-oontroversial. I may add a few 
words, by way ~ e o itio , on the substantive 0lal1:8e8 of the Bill, copies of 
which are in the hands of Hon'ble Members. : i 

"Seotion 13 of bur Negotiable Instruments Aot defl.nes a negotiable iustru-;. 
ment as a prom!iI8ory note, a bill of el.cbange 01' a oheque. By clause 2 of the 
Bill we propose to add a Bub-scction to that seotion, reproducing iu effect the 
wording rf sub-section (2) ot scotion 7 of the English Bills of Exohange Act, 
1882, 45 and 46 Vict., O. 4l. 

" 'rhe object of clause 3 of the Bill, which is based on section l' 4 (8) of 
the English Bills of Exehan"'e Act, is to make it clear that not oulr can a 
negotilible instrument be IDmie payable in the alternative, whell ol'l~inally 
drawu in that manner, but that, if not so originally drawn, it can be maao thus 
payable by endorscment. 

" I lUay mention that it has not beAn oonsidp.re(l necessl\ry to make any 
corresponding specific pl·ovisiou I\S to the discharge of a negotiable iustrument 
drawu in this form, for if suoh an instrument is specifica.lll dnclal\Jd to bo legal, 
then thc receipt of the alternativo payee 01' payees Wll! oonstitute a valid 
discharge. Similarly, it has not been considered necessary to proride separately 
for the paymeut of interest," 

The motioll waH put and agreed to. 

COPYRIGHT BILL. 
The Bon'ble Sir Ha.rcourt Butler said :-" My Lord, I beg to 

movo that the Dill to modify aud add to the provisions of the Copyright Act, 
1911, be rcferred to n Select COlllmittee con i tin~ of the Hon'ble Sir Ali Imam, 
the Rou'ble .Ur. Vakil, the Hon'ble Nawab SaiYld Muhammad, the Hon'ble Sir 
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Gangadhar ChibHlyis, the Hon'hle Sir Fllzlllbhoy CUl'rimbhoy, t.he HOlL'ble 
Sir "Villimll Yincellt, the Hon'ble ".'III'. Kenrick, tho ROll'ble ~lr. KestcHJIl, t.he 
Hon'ble Hai 81·j Ham Baliu(llll', tho liol1'blc )laharaja H,anajit Sinha, the 
Hon'ble Mr. Walsh, tho lIon' ble :Mr. Hice, the Hon'ble }] r. PortoI', the 
Uon'ble Mr. Donald and myself. 

"The Bill, which was l:ll'lIulatcd lnsL September among the Local (Joverll-
menls and pnblished for g'ouoral illformntiol1, lms heon generally appl'med 
Olause 4, limiting tho dUl'atioll of copyright of translations, has met with ,wnw 
criticism, which, t.ogether with the other ro i~ion , wilt 1\0 cloubt l'ccl'ive care-
ful consideratioll Itt thc hands of the COlllmittt'e." 

'l'he motion was put and agreed to. 

PROVINCIAL SMALL CAUSE COURTS (AMEND-
MENT) BILL. 

The Hon'ble Sir Reginald Craddock moved that ihe Bill 
to amend the Provincial Small au~e Courts Act, 188i, be referJ'od to a 
Select Committee consisting' of the HOll'Lle Sir Ali Imam, the Hon'ble 
Maung M"ye, the Hon'ble' ~ r. Al'thlll', thellon'ble Mr. Achat'ial', the 
Hon'blp. Mr. llaJ'lla, the HOII'ble Raja Jui Ohand, the Hon'ble SilO William 
Vincent, the Hon'ble Mr. Wheeler, the Hon'ble :MI'. Kemick, the Hon'ble Rai 
Sri Ram Bahadul', the Hon'ble Maharaja llanindra Nandi, the Hon'ble ~ r. 

D¥. the Hon'ble Mr. Cobb, the lIoll'ble MI'. ~aurio and the moyer. 
, The motion was put and agreed to. 

RESOLUTION FOR PUBLICATION OF EDUCATIONAL 
. PAPERS 

The Hon'ble Mr. Banerjee said :~  My Lord, I have the honour 
to move the following Resolution :-

• That this Council recommellds to the GoYernor General in Counoil the 
publioation of-

(a) aU official papers in the possession of tho Goyernment of India, 
ir.cluding oorrcspondence, if any, with the Senute of the Oalcutta 
University and Hi., Excellency the Rectol', relating to the affilia-
tion of the Ananda Mohan College up to the B.. A. st.andard. 
and the orders of the Goyernlllent thereon, tog-ether with the 
re li~ , if any, to the representations of local public bodies and 
meetmgs: 

(b) all official papers in the possession of the Government of India. 
inoluding correspondence, it any, with Provincial Govern-
ments and Local Administrations leading to the announcement 
made in paragraph 25 of the o ern '~nt of India Resolut.ion, 
dated Delhi, 21st }'chl'lwry, n:~, regarding-the desirability of 
introducing the School Einnl Examination ill Prodnces where it 
has Dot been introduced, and in paragraph 47, of placing the 
recognition of schools for purposes of prescnting candidates for 
Matriculation in the hands of the Local Governments, and 
all subsequent correspondence relating thereto.' 

" My Lord, my resolutioll is an oxceedingly simple one. It is a mere 
request for information, an appeal to Your Excellency's Goy(JJ'nmcllt to take 
the public into their confidence ill regard to certaill crlucational l'o o al~ 

which have excited considerable contl'ovel'sy and which, in my Province, have 
awakened a general feeling of alal'lll !HId anxiety. )Iy Lord, in matters educa-
tional, there are, and there can be no secrets; for if tl,ere is one department 
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of the State morc than anuthcr in ·which the confidence of thellUl)lic and 
their co-operat.ion ar ~ iuuispcIlsahle for the Cllrls of efficient administration it 
is the Department of £ducation. J,ord CUl'zon is lily authurity for it. alld he it 
remembered that it was during His IJol'rlship's time that the Offidal Secrets 
Act was u ~d. AddrcEsing tho Educational Conference, which met. at Simla 
on the eye of the constitution of the IT niversities Commission, Lord Curzon 
said • Conecahucnt has heen 110 part of my l'0liey since I haye heen IWl'e in 
India, and thc c(lucatioll of the peoplc is assurcdly tho vcry last subject to 
which I should think of applying any liuch pulicy.' ~ry Lord, hacked by this 
high and distinguishcd authority, I appeal with some conficlence to Your 
Excellency'S Government for the puhliention of tlte papers referred to in my 
Resolution. 

" My Lord, in dealing with this rcsolution, I fcel that I ought to clear 
my ground anll guard against any misapprchcnsion which the situatiou might 
~i e rise to. I wish to state as distinctly and a~ dearly a~ I ClLn that I haye 
mtroduced this resolution in no spirit of controverdY or contention and that 
I have been inspircll by a gcnuine desire to l'eiUOVe any misunclerstanrling or 
misapprehension, and to SCOUI'O thorough co-operation bet.ween the rcpl'e!:'ollta-
tives of the people and the representatives of the Govornmont in regard to 
those vital issues raised in the resolution which forms the has is of my 
motion. 

" My Lord, i,n the first place, I feel that lowe it to myself ztnd to my 
educated countrymen to express our cleep sense of gratitude to YOGr· Excellency 
for the impetus which the cause of education has reoeived during Your 
Exoellenoy's administration: If education and sanitation are the watchwords 
of the educated community, they ha\'e also, in the words of Sir Guy l<'leetwood 
Wilson, become the watch words of the Government of India. Au Education 
Department has been created and now forms a part of the Government of 
India, The ed lIcatiol1al expel1ditlU'e has steadily grown, and as Your Excellency 
was pleased. to remind us in the speech with which Your Excellenoy closed the 
Simla session, tIle words of whioh are still ringing in our ears, !the .educational: 
expenditure under Your ElCcellenots·administ.ration has risen from 4 to nearly· 
6 crores of rupees a year. His MaJesty's visit to India and the deep solicitude 
which His Majesty.evinced for the spread of education among Ids Indian 
subjects, have helped to place the educational problem in t.he forefront a on~ 

pUblic considcrations. His l'Iajesty's message of hope and sympathy combined 
with the active and liying interest awakened in educational problems among 
the Indian community and the highest circles of Government, have opened up 
vast possibilities of educational growth and expansion . 

.. lIay I express the fervent hope that nothing may be done, that no 
policy may be followed, which may mar or e,-en dim this fair and beautiful 
prospect.. My Lord, the first part of my resolution l'del·S to the Ananda Mohan 
College. Hon'ble Members may perllaps like to know something" about this 
College. It is a second graue college at the headquarters station of the 1rIymen-
singh district. Mymensingh is one of the biggest, one of the richest, one of the 
most populous districts in East Bengal. It has a population of 4t millions 
and comprises an area of 6,332 square miles. My Lord, there is' only one single 
solitary second g'rade college to meet the requirements in respect of high education 
of this vast and multitudinous people-a rcople as large as was thc population 
of England in the time of Charles the 1'il'st. '1'he Ananda. Mohan College 
is 80 called after the late 1rlr. Ananda Mohan Ghose, who was a nativc of this 
district, and who was one of the foremost men of his generation. Religious, 
sooial and political reformcr, Mr Ananda }Iohau Ghose rightly l'egarde(l 
education as tho great instrument for the elevation of his countrlmcn. Ho was 
one of the foundcrs of the City College in Calcutta, which, I thmk my hon'hle 
friends in charge of the Education Department will admit, has fOl' the last 30 
years been doing admirable work. He founded a branch 8chool in the MYlllen-
singh District and ruised it to the status of n second grude institution. His death 
in 1906, c9mbined with the exacting requirements of the recent University 
regulations, which have made heavy demands upon the financial resources of 
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College unt40rities, lecl to the abolition of this College in -1908, But, my ~ord, 

the people of l\Iymcnsillgh hacl tasted the fmits o~ the tree of kllowleclge, alld 
llot deat.h Imt li ~ a:1<1 ::11 awakcneel cdllnational impulse was their rewurd, A 
ll yell ~ lt, mlS set On foot for tho esbblislllllcilt of It second grade college 
The local public, be it SC1.iel to their lasting' credit, raised a RlliJscriptioll of 
Us 1,23,000. 'fhe UOyerllluent, with a !;cnermity whieh was truly admirahle, 
llIade a gl'ant of Hs 1)0,000 and also offereel a grant-in-aid of Hs. u,OOO a yeal', 
and the college was re e.,ta li ,~d. J llelgillg by its rcslIlts, judging by the 
growing number of its pupik it lllllst he hdcl that the college has b~'en a 
highly successful institution Hnt, lily LOl'el, things in Mymensingh anel ill 
India arc lIOt stationary, any mow than  they are in any othcr parL of the 
civiliscd world. 'riling'S are moving' fast, YCI'Y fast, under the impct.us of 
world-wide forceR of il'l'csistihlc potcney and thc inspimtioll of progl'cssiYe 
ideals created IJv edueation ancl fostered hv a wise lIne1 hClleficient Uel\'cmmellt 
~ly ~o ' , IIHn:e all'caely l'dcrred 10 thc "prOfound illfluence of tho Itoyal Visit 
and the stimulus whieh it has COllll1lllnicatcel to the cclucatiollal impulses of 
out' people. I -.rill say Olis, and I think without fear of challcngc 01' oontra-
diction, that thc movement for the creation of u Hindu lli l~l' ity nt Benares, 
and also that for the estahlishment of 11 l\Iaholl1edan Unb-ersit.y at Aligarh, 
had their ruots in the awakened educational enthusiasm whieh the ltoyal 
Yisit had eyokeel. In Mymellsingh the feeling manifested itself in an 
eager demand for a iil-sl; grade college. In January, 1913, the College 
Council, at the head of which is the .l\1agistrate and Collector, :Mr. Blackwood 
-a name hO,l.lolU'cd ill Eastern Bungal for the liberality of his "iews 
and his deep sympathy "itb the l)cople -submitted an application to the 
Senate of the Calcutta U ni "cl'sity fOl' raising the status of the Institution 
to that of a first grade college, for affiliation up to the B. A. standard in 
Arts. The movemcnt wag warmly taken up by the Magistrate-Collector as 
well as the Commissioner of the Dirision. Thc Government promised an initial 
grant of Rs. (.0,000 and ofl'ered to mise a grant-in-aid to Its. ll,UOO a year if 
the local public would raise Rs, 50,000. The district wus ablaze with 
enthusiasm. I am not guilty of the slightest exaggeration of language. Facts 
are more potent, more eloquent than any testimony which I might bear to the 
public spirit of the people of Mymcnsingh. ~  a few hours' time-not days 
or weeks, but II. few hOUl'S' time-a hundl'ed of the leading men of Mymensingh 
signed a legal document, accepted by thc Commissioner of the Division and the 
Magistrate-Collector, by which Oley hcld themselYes responsible for a sum 
of Rs. 50,000. '1'he Govel'l1ment was responsiye and the Government was 
sympathetio. Two Directors of Public Instruction, one after another-Mr. 
Kiiohler, late Director of IJublic Instruction, and Mr. Hornell, present Director 
of Public Instruction-both were in f!\Your of raising the status of the Colleqe. 
The University Inspectors Yisiterl the Uollege, reported favourably upon the 
apIJlication of the College Conncil, the University recommended its affiliation 
up to the B. A. standard in Arts, limitiul? t.he numher of subject.s to be taught; 
and now, My Lord, a shadow was thrown oyer the patriotic efforts of tlJe 
people of Mymensingh. The Government of India declined to grant the 
affiliation, '1'he Senate had made the recommendation, the University In-
spectors had· supported it, the Government of Bengal was in sympathy 
with it, but the Government of India declined to sanction the affiliation 
of thu College on the ground, as I undel'stand-I am speaking without 
chapter and verse, but I ha"e tried to test my information as far as I 
could-that the college bnil<ling was not rcady and the staff had not been 
appointed. Now, My ~ord, I desire to point out thn.t under very much thc 
same circumstances, the conditionR being almost exactll. the Fame, neither 
the staff having heen appointed nol' the labol'atory and bUIlding arrangements 
completed, the Government of India granted affiliatiou to other colleges Let 
me take one 01' two concrcte cases, In 1909 the affi)iation of thc Rajshahi 
College was restricted. The U tllyersitv declined the affiliation of the College 
in respect of Physics Ul) to the B. A. s'ta.udard on the ground that the labo-
ratory and college bUlldings were not ready. The Government of India, 
without referring to the University (which is the regular channel of communi-
cation), granted affiliation, Then again, in the samc year, in respect of the 
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same College, the CulcuLta University ha(l declined to afliliate iiI Philosophy. 
'1'he Government of lnelia again interyened, anel again without rc1'erence to the 
U nivcl'sity gl'ante(l the ILfiiliation in tho Philosophy up to the RA standrml. 
:My Lord, proceedings of tbis kiud were extraordinary-for the Govcrnmellt of 
India to take the responsihility on thcir shoulders. 'l'he Senate, naturally 
aggricYc(l, recorded a protest against those proceedings as involving a brcach 
of Unh'crsity disoiplino. '1'hen again, M~' Lord, ill the ycn.1' 1909, in the same 
ye.H, the University had deolinecl to grant the affiliation of the Sylhet Oollegc 
lU Physics for t.hclntcrmcdiate Standard in Science. '1'he Goverllmentof 
India again granted that affiliation, although the Ullil·ersit.y had declined, and 
on thegrouml that the lahoratory and the buildings were not ready. 

"11y Lord, het'c was the Rajshahi CollegC', a Government Oolip-ge, the Sylhet 
College, which soon uecame a Government College, though it was not one at the 
timc of affiliation, and hcre is the Mymensillgll Collegc, a private institution. 
I want to know the reason of this differentiul troatment between a Government 
College and u privatc inst.itution My Lord, I claim on behalf of the private 

t Colleg'!s, and I claim with Bome little warmth of feeling, having hecn for the 
past 40 years cOllnected with a IlI'ivate college, that they are entitled to the 
sympathetic consideration of the Government, in view of theit' limited reSOurces 
and the arcluous nature of the difficulties 'with ,~ ic  they have to grapple. 
The Education Commission of 1882 recommended the ellCOUl'!lgemellt of pm'ate 
enterprise ill mattCl's educational Oll the ground that thfl effect or it would be to 
i foster educational institutions of different types. My I"ord, I hopo and trust 
I that the papers which will bc laid on the table in response to ICy appeal will 

1
· (clislCllose !onBle retahson f;>r this t(lihfferentdiatiolldbetwlcen o el'n nll~n tt ancll hPrivate 
o eges. ' ut ere ,seems o' ave awne at ast a ray 0 19 all( ope on 
the situation, for I understand that a.n assurance has been given that the first 
B. A. class in connection with the Anand Mohun Oollege will be opened in . 
I July, 19H" and I hope my Hon'ble friends in charge of the Educational Depart-I",· ni~nt would be in a position to' repeat this assurance from their places in the Oouncil Ohamber .• , :. . 

:. "My Lord, t ~ next part: of\ my resolution has re ere~ee to the School 
Final Examination. Facts' .and figures are given in the Government I 

'". Resolution. :From those faots and figures I gather that' in Madras the 
~ Sohool Final has .1>een making steady progress. The same cannot be 
said in respect of the other provinces. But even if the success of the 
experiment was much more assured, and the system ~'a  much more 
popular in :.\Indras and in other parts of the country, that would not be an 
argument in fayourof its application to Bengal, for DB the Government itself 
has observed in the Resolution whioh we are discussing, the educational 
systems of the differcnt provinces vary IIond a system' which may suit 
:Maclras may not 11e applicable to Bengal. My Lord, whatever presumption 
may be raised, in favour of the extension of this system to Bengal from its 
success in Madras. it is negatived by the experience that we have had in 
Bengal itself. I will give some facts. The School Final WDB introduced iil 
Bengal, . in 'Vestern Bengal not in Eastern Bengal, in connection with, 
primary schools and the middle schools, English and Vernacular. ~r ey have 
been in operation there since 190,1,. On ~ the IUh ebru ~ry, 1913, the Director 
of Public Instruction dec!ares in n circular note, from which I shall presently 
read an extract, that it has absolutely failed and that the system should be 
discontinued. The circular letter WD.8 addressed by the Direotor of Public 
Instr'lction to the Inspectors of Schools in the Rajahahi Division, the Daoca 
Division and the Ohittagong Division. This is the extraot : 

r b ~r ... ation of t!.e sy,tem that hal! been at work, "inee 1904. has convinced the 
Educati('n:11 ancl E ecuti ~ Officers and the genera.l public of ,Welt Bengal of its inefficiency 
and unsuitableness to prevailing conditions. Ct is therefore proposed to revert to the old 
syst?m ana once more condud the final examination:of Standard VI as a public examination, 
upon whose results tho Middl~ Seholarships and Middle Vernacular and Middle r:nglish 
certifioates will he awarded. Before, however, addresling Govl'rnment the Direotor 
of Public Instruction i. desiron. of ascertaining the views of Educational and Execntive 
Officers of E . t~ru Bengal, where the sallie system of examination as outlined above 
prevails.' 
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" MyJ.Jo·rd. the educational !lystfltn of East Bengal and t.hat of West Benga.l 
do not materially differ. 'l'herefore this pronouncement though applicable to 
West Bengal is rCl,lly also applicable to East Beuiiul My contention is this, 
that if in the primary schools and in the middle schools, vernacular and Eng-
lish, the syst.em of school final has failed, have wc not an overwhelming 
presumption in flwour of the contention that it is doomed, fO!'edoomed, to 
failure when applied to the high schools? l~l t, my Lord, there is another 
consideration which has to be weigh cd in the balance in this connection, and 
it is this: those who believe ill University education, who regard it as haying 
heen one of the most potent factors in making modern India what it is to-clay, 
must view with grave alarm IIncl misgivings the operation and growth of a 
system which must cncroach upou the ground covered by t.he University and 
eventually seriously restrict it. Speaking for the people of Bengal, and I hope 
that the sentimcnt will be re·echoed by Illy friends from thc other provinces, 
I say that we view with the gravest anxiety the proposed extension of this 
system to the high schools in our l'rcsidency . 

.. Now, my Lord, I PMS on to the t.hird and last branch of my subject, vie., 
the recognition of c ool~. Parngraph 47 of Government of India Resolution 
8&Ys that in Provinces where it docs not exist the Government of India 
think it desirable that the power of recognition uf schools should be vested in 
t.he Local Government. III Bengal, my Lord, this pOlVer is now exercised by 
the Senate, and if this pl'Oposal wme carried out tho effect of it would be to 
transfer this ;owel' from the Senate and ve!lt. it ill the Local Government. My 
Lord, the proposal has caused widc-spread alarm and anxiety throughout 
Bengal. 1treetings have been held all o~er the Province culmina.ting in a 
great demonshation at the 1'own Hall under the presidency of the venerable 
Raja Peary lIohun Mukherjee, the Nestor of thA Bengal Zemindars and 
himself one of the most brilliant products of the Calcutta TTniversity. Speak-
ing from his place a~ President of the 'rown Hall meeting, he voioed the 
public sentiment when he said that he was there as a repre'3entative of the 
past to join hands with the representatives of the present and invoke the 
Divine blessin'" upon their endeavour to resoue from peril their bounteous 
mother, tho University of Oalcutta, and the cause of education generally. 
My Lord, next to religiou, eduoation is our most sacred coucern. It touches 
our deepest instincts. Throughout our long and chequered hIstory, despite its 
many vicissitudE's, religion and education have gone band in hand. Our 
holiest shrines of worship are Our noblest temples of learning. Benares stirs 
the religious fervour of the Hindu world. Benares evokes tho admiration by 
the profundity of its learning. Rightly or wrongly, rightly from my point of 
view, we regard this proposal, if it is to bo extended to Bengal, and 1!erhaps to 
other parts of India, as constituting a grave menaco to the cause of higher edu-
cation. And what is the justification for it? Has tho Senate of the Oaloutta 
University asked to be reliovecl, Or hns thc efficiency of the work suffered 
by reason of this powel' being nsted in the Senate? I think, my Lord. both 
these questions must be answered in the negative. The Govemment of Bengal 
the other day, with the full ooncurrence of the Government of India, oonsulted 
the Senate of the Oalcutta University. and I understand that a weighty pro-
test has beon recorded against this proposal. In nny cnse, the SenBte do not 
want to be relieved. They feel that they oan bear tho burden and discharge 
the responsibility. Hns there been any lack of efficiency? I say • No,' and 
I think that Hon'ble Members will also say • No,' when they have heard me. 
The highest offioial authority have borne testimony to the charaoter of tbe 
work whioh the Senate ofthe Calcutta University havo done in this respeot. 
The Bengal Adruinistl"8.tion Report is the voice and organ of the Bengal Govern-
ment, and this is the testimony recorded in the Bengal AdmiU1stration Report 
for the year 1911-12, as rega.rds the oharacter of this work: 

'Another important task of the University iB the inspection of the Bigll English Schools. 
The number of these Bchools recognised by the Univ('rBity is 610, of which 68 .. re under the 
managemeut of the Government. During the last five Tears the Syndicate h •• ~de a 
i1yatematic examination vf these schools and has Bucceeded ill ~e . dying many of the defects 
th .. t were discovered. It hal laid down that each r~co ni ed .chool must hllve on itd .t.lf 
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at least two graduate., and two F. A. or Intermediate l'assfd teachers, a minimum eeale of pay 
for teacher; has ,~eu lixed; mfJicicnt ""commo(htion und pl[lIipnwut haVtJ to lie provided, 
libraries maintaim·J und arrangements made for phy,;ical exercise.' . 

"Then comes the most important sentence of all: 

, The granting or re£us:L1 of t c ~ pt'ivilpgcs "f ani\iation or recoguition is the foundation 
of the disciplinary }10\\"('r of the University.' 

"My .Lord, it is now proposol to weaken the foundation of this discipli-
nary power hy withdrawing t.he ri~ t of recognition frolli the Senat.e Is that 
conduche to its efficiency. its prestige, or i ts cli~tlity  Here we have the 
highest testimony possible, corning from the Government of Hengal itself, in 
favour of the eontilluan~e of this power in the hanels of the Senate as heing 
essential to its disciplinary \lri ~liotion, I hope, my Lord, that with this 
testimony, coming from the highest offichl source, the Government of India in 
thc E:lucation Depl\1'tment will prmse hdOi'e it procee'ls to eldenrl this measure 
to the I'rovince of Bengal. The Resolution says that the object of the transfer 
of this power from the Senllte to the Government is to fre" the V'l1iyc1'!lities for 
higher work and for the more effective control of the affili>l.ted colleges. ~' e 

effectheness of the control: e"Yoreised lly the CalclUtta University oYer itS 
affijiatei colleges has nevl'r been questionerl. I am connected with one of the 
a,ffiliated colleges, have been so for thc last forty yenrs, a~d I say.this, and I 
think I echo Deugal feeling on the suhject, tLat the eifecti'{eness of the control 
is carried a little too far il.lld that it is a trifle too meddlcsdme. " W tI should 
like to have a little less of this control and . a little' more independence given 
to these colleges Let us discuss anothelO consideration, Tile f;ehools are the 
feeders of tho college!' and it is obvious that the institution which controls 
the colleges is best, fitterl to contr:)l the system of instruction which is to qualify 
for college education .•. I think, my Lord, that this is a truism 60 palpable 
that I neednot further, elaborate the point. I cannot di ~ui o from myself the 
conviction 'that. be ind.~t i  all is the old. old plea. of efficiency about which I 

Lord ; Morley hass!l.id : that it· had been cal"l'ied a little' too far in the ad-I 

mir.istration of this country.. Speaking froll his plaCe in Parliament, 
I think it was in connection with the Budgct Debate of 1906, h", observed 
• our Government would be more popular if it W8!' 8 litt.le more elast.ic and a trifle 
le~  efficient' Rut, my Lord, not only is there 110 justification for this proposal, 
but I venture to contend that the whole weight of argument is on t.he opposite siele. 
Let us examine the mutter a little closely, 'then an application IS submitted 
to the University fer: the recognition of a school it. is forwarded to tho Director 
of Public Instmotion for I'eport'rhe E,lucation Department has thlls the 
fullest opportunity of ree:-mling its yiews UPOll the app'ication. Rut th,.. final 
authority is the Senaie, Now tllO Senate, like all public bodies, deliberates in 
publio, decides it~ puhlic, and. although largely official in its constitution and 
personnel. it decides with the aid of popular representatives. Nor is this all; . 
It decides on grounds that .are purely uiucatioual. Now. my Lorrl, if thia 
power were transferred to the Education Dt partment, what would happen? 
'The Edu('atioll Department, like all other Departments of Goyernment-: 
'1 am making no reflection upon any institution Or body, I am merely stating, 
·tht' facts-would deliheratc in secret, weuld decide in secret, and without thl' aid 
'of popular representatives. }'urthcr, what gu:trantee is there that its decisions 
':"i11 always be guided by t'ducat.ional considt'1'a1ions? Eycry Government, 
whatever else it may bo, is unquestionahly a politioal organization; aJ!d e"ery 
.Department of GoYcrnment, even that of pure study, partakes of a polit'.cal 
flavour. 'What we fear is that if this o.n~l' '.~re transfe\'l'ed to the Educntion 
Department of the LCleal GoYernmel;t, in timps of exeitenwllt the fate of our 
institutions wouU hc de~el'lnine:l by political, ancI, I was goin!!, to aJd, 
by police cOllsiderations. ~ 'il  past is 1\ g!litie fOl' the future What has 
happened in the past m:ly be l'cpeatecl in the future. It is a matter 
of common knowledge that in the height of the excitement in Eastern 
Bengal some of our educationa.l institl:.tions escaped disaffiliation through the , 
Baving power of the Senate. The Brij Mohan College, one of the best iostitu-
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tions iu Eastern ~e l al, ,'-as l'CeOlllll1ellrlec1 for rlis,--.fTIliati(m IJ)' the Gorern-
ment of Eastern Bellgal, chiefly Oil tIle reporL of the Clill1inal 1l1Yestigalion 
Department. 'l'ha Scnatp HPPOllltllrl a COHlIllittce O!l which tllcn; Y.-erc two 
European gentlemcn, onc of them now (lead whose llwHLOry \\'0 honour, the late 
Mr. Cunningham. They visited the college, LC'ld a local inspeetion ILnd found 
that the report UpOI1 which the application for riisa(filiatioll had been marlt1 was 
misleading or exaggeratecl in muny essential point s. 'l' ~ collegc a~ sa\'ed, 
and is now doing useful and splelldirl wo}'k. I SIIIJllJi l, my I.ord, that 
our alarm and anxiety in connection with this matter is Ol1e that is well 
founded. 

" It has been said that· the mall who pays thc pipe\' has the right to call 
for the tune.' This is an arglllncllL that has been adduced by It lligh oflleial of 
the Bengal Goyernment.; but it will not stand the test of ~cl'lltiny, so far as 
Ben"".!.l is concerned. It apIlears from the Aclrninistl'atioll ~ l't that we 
have''in Bengal 610 schools re('ogniserl by the University. Of these OW only 63 
are Government schools, the balance of on~l' 550 are private institut.ions, manag-
ed, controlled and financed by OllI' couutrymen; about one-half of them receive 
aid, the other half are entirely dependent on tlleir own resources. Therefore, this 
argument of the tune and the IlipCl' does not apply to the conditiolls prevailing 
in our Province, But, roy Lord, there is another aspect of the questlOn whioh 
arises from the view which I have presented to the Conncil. In almost every 
district to'wn we have a Government school and thero al'e one and sometimes 
two competing schools controlled by private ul!l.nagement. Bet.ween these there 
is often rivaTry and jealousy. A loca.l feeling and local hias is t.hus engendered; 
the local education autbrities are infected by this feeling. It is these 
authorities, be it observed, who will report upon ally application for the 
recognition of a school. Praotically, therefore, it comes to tbis that you make 
over the decision of the question as to whether a particular sohool in any parti-
oular locality is ttl be recognised or not to the men who may have ollnt.l'aoted 
8. looal bias against private enterprise in matters of education. At the present 
moment and under existing oonditions the controlling sllpet-intendcnce of 
im independent body like the ~enate nullifils the opc1'Ilotion of personal and 
local bias, 

"Therefore, I venture to submit that it would be exceedingly risky to 
introduce an exreriment of this kind in a province lih Bcngal, "here the vast 
majority of the high schools are controlled by the people. 'l'hey, at any rate, 
ought to have a predominant voice in the matter of the recoguit.ioll of schools, 
and if they have not, the fact will operate as a !let-hack to erlucational propres.q. 
My Lord, what is it that has covered Bengal with htlr crlucational institutIOns? 
From ihe earliest period of our contact with our lkitish rulers our people have 
evinced the roost act ~ interest in the spread of high English education. Our 
fathers founded the Hindu School in 1817, nearly!l. huucircrl years back, at a 
· time wheu the Govel'Dment had not enteJed the al·cnD. of i~  e(lucation, and 
onl, four years of tel' the East India Company harl hlHIgctcd tho paltry and 
inslgnificant sum of £10,000 fot· t.he , dueatlOn of the wholo provinco of Bengal. 
. My Lord, it was at the instance of the gt'ent ltaja Ram .Mohau Roy th;1.t 
Dr, Duff, the prince of Indian lliissionaries and the prinec of Illdian educa-
tionists, oame OVOI' to Dengal amI established the Free Church College, now 
known as the Scottish Churches College. My Lord, it is tru~t that has covered 
Bengal with her educational in'>titlltions. Mistrust, or tho ~el lbl lnce of a 
policy involving an ahatement of the eOllfidenee 'which has hitherto been reposed 
III the people, will be disastrou.q to the CUIL'!C of c(lucation in Bl'ugalll.nd in other 
parts of India. It will not acld to the number of schools: it willl'cstrict the educa-
tional area and may cyen nullify the gracious message of oU\' au t ~t SoYereign, 
· But I have no fears, no doubts, no misgivings. I am confident that this 
· proposal will not be extended to Bougal and I am fortified in that confidence 
-by the terms of the resolutiou f'f the Goyernmcut itself. '1'h(; 1':?501ution says-
: !.J::ach province' (I am repeating the t'xact words) • has its own educa-
: tional system. It has grown up under its 100:].1 c:JDrlitions and i$' (\'ery 
. i~ni icant words) 'a part of its genenl well-being.' Thell the resolution add8, 
. • The Government of India have no desire to enforce a uniform system amid 
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divergent conditions.' That, my Lord, is my appflal. We are proud of our 
local institutions, our local environments, our local traditious. We have beon 
~urtured in them, we have grown up with their growth. \Ve have grown up, 
if not to the full height of our educational stature-which, perhaps, is a matter 
of future accomplishment-at any rate to our prcsent stage of educational 
progress under the happy operation of local conditions an,l environments in 
the creation of which the Govemment has had a supreme hand. 'We love 
them, we cherish them with affectionate regard: they are a part and parcel of 
Our very being. 'l'hey are bound up with our happiness and contentment. 
It is now proposed, my Lord, to revise them, to modify them, indeed, to revolu-
tionize them." 

Bis Excellency the President said :-" I would ask t,he Hon'ble 
Member to conclude, I have already given him more than 40 minutes, 80 he 
must conclude at once please." 

The Bon'ble Mr. Banerjee said :-" I will, My Lord. 

" We of the East abhor great and sudden changes, whethel' in education or 
in Government, with all the warmth of our oriental natures. :We are advocates 
of steady, normal, natural expansion, according to our requirements and the 
growth of an advancinq public opinion, Public opinion mlndia, jn Bengal, 
the opinion of a uniteCl community, of IIindoos lIoud Mohammadans alike, is 
arrayed in strenuous opposition to this proposal. ' 

" My Lord, we have had enough of contention; of controversy, of agita-
tion: we want peace; we pray for peace. Give us peace, My Lord,' by suspend-
ing, a.t any rate for the present, the application of this proposal to the province 
of Bengal. If publio opinion in its subsequent developments supports it, there 
will be time enough to try the experiment, and theu, My Lord, it will be tried 
with' full moral support of ,the people of Bengal and under .conditions which 
will conduce to its success. .Such an experiment, so tried''';ill add .another link 
to the golden chain of sympathr which Your Excellency'S Government has 
been forging for the people of Indulr, and it will afford another striking illustra-
tion of the policy of conciliation and co-operation with which Your Excellenc.Y's' 
on~l red name will always be imperishably assooiated in the pages of IndIan 
history. In the meantimc, My Lord, iet us be permitted tb walk in the old 
ways where our footsteps Lave beeu so bure, so safe, and so steady, and where on 
the whole the results achieved have been so triumIJhantly successful That, 
My Lord, is our appeal to Your ExcellPllcy's Government, On behalf of the 
people of Bengal, whose interests in association with my colle:lgues I represent 
In this Council, and I am sure I do not make that nppeal in vain." 

The Hon'ble Malik Umar Byat Kha.n.said:-"My Lord, I am 
against the principle of giving publicity to auy official papers or correspondence 
on any subject which has not been expl'es3ly meant for Ilublication at the tims 
of writing. The writer, when he may not have had the intention to make his 
sentiments public, considers and expresses himself from different standpoints of 
political aspects with perhaps a IJersoual knowledge of the addressee's views 
which he has imbibed either from his writings 01' from previous conversations. 
If this form of oorrespondence was published the majority of those who indulge 
in oJmmenting upon suoh publications and who have unfortunately not very 
many vocations to pursue ill life fall short of understanding it in the proper 
sense, and some of them, if they do 50, may distolt the meaning iu a way wh!oh 
may suit their owu purposes. Thus there lies a great danger which may involve 
grave issues, By so doing there are chances of giving a field to hot-headed 
disoontented youngsters aud an opportunity to It section of the press whose sole 
ambition is concentrated on making capital out of the sale-proceeds of their 
newspapers finding a ready market at such times and who may welcome the 
opportunity to rouse the ignorant olasses of people into commotIOn by 'a'tin 
stirring and misleading articlee. I have heard that resolutions are being 
by certain organizat'ions to persuade the Government to soften the Prel9ll ct for 
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the benefit. of the a'Jove mcutiolled classes which, I hope, thc Goyernment would 
not listen to. 

"For these reasons I am generally ug-aillst any Government papcl's of 
such nature Leing ever mado puLlill. As the a or~ asked for in this resolu-
tion fall unuer the above category I oppo,e the resolutiou." 

The Hon'ble Maharaja Manindra Cha.ndra. Nandi of 
Kasim Bazar said :_Cl:My Lord, I beg to support this Ro,;olutioll 'rhe 
first part of tho Resolution recommends to the Governor Gouoml iu Council 
the publioation of ourtain pa pel's relating to the Sonate of tho Calcutta 
UniYersity in connection with the proposecl affiliation of the Allallua :Mohun 
College up to the 13 A Standard /tnd thc ol'clul's ot' the GOH)l'lllUcut thereon. 
It seems to me that there can bo 110 rcasonable ohjeet.ioll to the publication 
of such papors, if in existence, and that it is in the public interest that they 
should be published. 

The second part of the Resolution is also a reoommendation for tho pub-
lication of offioial papers and oorrespondence, if any, in l'egal'd to the introduc-
tion of the Sohool Final EXltmination in Provinces whel'o it has not been already 
introduced, It is somewhat !remarkable, U!l thc IIon'ble moYer of tho Reso-
lution has pointed out, tha.t although tho School Finnl Examination was intro-
duceel in Western Bengal in 1904 in Pl'imnl'y and Middlc Schools so lato as 
FebJUary 4th, 1913, the Director of Public Instruction, Bong-aI, is..Quecl a circular 
tha.t the School Final Examination should not he intl'odncoll in E \.~tol'n ~n al. 

The inference is that that exnm(nation was not found to be a success in Western 
Bengal. My Lord, one cun understand the need for suoh an examina.tion in 
other Provinces whore a oertificate of having passf)cl the Sohool Final Exa-
mination is a· qualifioation for employment, but that argument does not 
apply to Provinoes where thousauds of students pass the Matriculation Exami-
nation evory year, Beside.!., it stands to reason that so far as the publio servioe 
is ooncerned the Matriculation Examination should be pla'.led on the same 
footing as the School Final Examination, 

" Finally, the Resolution l'eeommends the publication of papers relating 
to the proposal of placiD!? the reoognition of schools for pUl'poses of presenting 
candidates for MatrioulatIOn ill the hands of Looal Govel'nments. Without 
expressing any opinion at thc present moment as to tho diJsirahility of taking 
away from the hands of the Indian U uiversities a po\\'el' and a discretion whioh 
they have hithtlrto vory pl'opel'ly excrciseJ, it seerns highly expediont thnt all 
papers connected with such a proposal should be placml before the puulio 
before any final decision is arrived at by the Govornment." 

The HOD'ble Rai Sitanath Ra.y Bahadur saiel :-" ~ y Lord, 
I want to say a few worels with reference to the tilll'ci )Jurt of MI'. Banerjee'8 
-Resolution regarding the pl'oposal for placing the recognition of whools for 
purposes of presenting candldates for matl'iculatioll ill the hands of the Local 
Governments. 

" My Lord, the resolution, which my IIon'hle friend Mr. Snrendra Nath 
Banerjee haa moved, has reference to paragl'aph 47 of the Government of India 
Resolution, dated Delhi, 21st February, 1913, which J'uns as follows :-

, In order to free tbe ni ~r itie  fol' higher work and 11101'0 effi"ient control of colleges, 
tbe Government of India a.re dispospd to think it d.>siraLle (in provinces where! his is not already 
the ca8e) to place the preliminary recoo;nition uf Mcbools fOI' purpo8t·. of ro~cntin  candidate. 
for 1Iatrionlation Examination in tbe bands of tbo Loeal GovelDrnenls and in caRe of Native 
States, of the durbarA concerned, wbile leaving to tbe Universities the power of 8election from 
schools 50 recognilled. Tbe University h'l" no machinery fur cD.nying out tbis work and in 
most province8 alreatly relies ent:rely on tbe department-of Public Instruction, whicb alone 
have tb" agency competent to inspect eebools. As tCl!.ehirg all.1 residential universities are 
developed, the problem will beeolDP even more complex tban it i~ at present. Tbo question of 
amending the Universities Act w:1I be separately (;onsidsl'ed.' 

. .. The question whioh naturally arises in one's mind, aftel' reading this por-
tion of the Resolution, i! why Government should, at this stage, ta.ke away this 
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power from the ni el'~i e  after they have t'xerei!'eil it for so lOllg a time, 
nay, I mny say, since their very foundation, ,,"it.h such wonderfully' succnssful 
results as bave been tc:;tified to hy ~eyen,l high officials and l'llcognised authorities 
such as the Education Commission of 1882. In the paragraph referred to above, 
~o e attempt has 110 doubt been made to justify the change in yiew, but in my 
humble opinion, the reasons given arc not enough to cOllvince the ~ blic of 
the nccessity fo]' such a radical c an~e und as sueh, my Hon'ble friend is, in 
my opinion, well advisell in asking for the publication of all official papers 
in the o l~ ion of tho Government of India in connection with this matter . 

.. It is, in my opiniill1, fi yery harmless Resolution and it will, I hope, find 
a ready acccptfinco in this Council Chamher. 1'ow, my Lord, 1 beg to draw 
Your Excellellcy's attontion to some salient points relating to thc matter 
under discussion. 

"My Lord, I indulge in no language of flattery, in no vain compliments, 
when I say t.bat one of the greatest blessings of English rule in this country 
andono which is Ilrizod so higbly by tbo people in general, is the blessing of 
English E:lucation which was introduced into this country by such far-sighted 
anclliberal·mindl'd statesmen as Lord 'Villiam Bentinck and Lord Macaulay, 
and I may add that it was the torch-light of English education whioh dislJelled 
tho darkness of ignorance ~nd superstition in which the general mllSS of llopu-
lation was enveloped. In the Jll'e-Bl'itish pedod of her hislol'Y, India passed 
through many kinds of experionces. Over this ancient land. of sages and 
rishis, many and diverse civilisations have come and gone.: But sue was true 
to her ideal, she did not forget the key-note of hel' lifc and· culture, the 
ideal of plain living and high thinking. '1'lIe· sum total of that ideal 
and culture is ·vast and stupendous. It is now our precious heritage. 
But., my Lord, man lives more in thl.' present than in the past. 
Bt'aring this in mind. if wo look more closely into the present stage of our 
development, we see .that oill' ideas of cult.ure Ilnd enli ~en ent have been 
broadened by our contact with English rule and oulture .. ; '1'he must distino-
.tive an4 glorious' feature which marks out English adlliinistration u.l:d English 
education hi this country froni all other periods is that/whereas in ancient 
India, knowlelge and learning was confined to a select few. now it is the. 
common heritage of all. ~' e battle royal between the .A.oglicists and the 
Orielltalists was not fought in vain, after all. '1'he prophetic vision of that 
gifted and far sighted statesman whose glorious achievemcnts in the fields of 
law and literature tbrew a halo of IUFtre on the exalted.; office which he 80. 
worthily occupied here has been realised Lord Macaulay'S famous minute 
of 1835 was only a foreruuner of something yet greater to come, and it was 
in 185·j, that some definite policy was laid clown by tho now famous and his-
toric Despatch of Sir Charles Wood (afterwards Lord Halifax). It sketched, 
in brief outlinr1, a complete system of public education in India. The prinoi-
pIes then laid down were reaffirmed in successive times and still· guide, in the 
main, the efforts of the Gm'ernment in this direction: '1'he Despatch of 1854 
prescribod the constitution in each province of a separate Department of' 
.Public Instruction and the institution of Universities at the Ptesidency towns, ; 
etc., eto. 'Ihe older Universities of Calcutta, Madrlls and Bombay were; 
estnbli!<hed in 1857, and by 1861 the new system was in general working order. ! 
And what has been the result, OIy Lord? Under the fosterin!! oare of the 
Ul'iYersities, education in all its branches has advanced and is still advanoing 
by leaps and hounds. But, my I,ord, I am here IDOl'e coneerned with secondary 
education than anything else, and I wish to draw Your Excellenoy's attention· 
to a few simple faots on this subject. The following figures which relate to· 
the whole Indian Elllpire will speak for themselves :-

Yean, Number of Number of 
ROODdarYlChooh. ocllo!.n. 

1860-61 1+2 23,165 
1!HO-71 8,H6 206,300 
1881-8Z 4,122 222,097 
18111-1/Z 4,87.2 473,llb4 
1901-02 6,49:1 622,768. 
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"I do not find figures 01' 1011 to 12, hut they \\'ol\ld ~u ly he more hope-
ful than tho!'e of tile )JOISt. All t e~l' wUIlI\I'd'ull.\ l 'l' ~ lll results have ill'l'll 
achieved UIlrler the ~u 'lnce of the UlliYPI's:til's ac:ti!,g ill eo-operation with the 
Departments of l'no'ill Instrudion, It is a Illaltt-r of su ld ~ ~a  isfadioll to 
us that in this a<1vullcelllent of 1('u,1'lliug. Culcutta UnivcIsity stands fOl'cII}(Ist. 
'Well has t.ho UniYelsity of Calcutta, of which Your Excellellcy is tile hOlloured 
head, justifie.d its motto" adV:liiCelllcllt of lea1'lling." I need not go into the 
details coneel'lling this lll'ltter of the l'eeo~nitioll of seeonrlal'y sehuols by the 
University acting ill co-operation with thc D.;lpart,lllent of Public n~tructioll. 

"In short, the Department of Public Instructil)ll has gal a yel'y c1eterlllinillg 
voice in this llllsiness 'rhe lli\, ~l' ity acts ouly liS the nOlllillnl supelinr 
authority. 'l'his is as it should be. For, my Lord, thl'sn seeolldary ~c oo  ale 
practically so many feeders to the Colleges which all' IIm:in1ecl to n UlliYcrsiiy 
,\Yhy should the connection so intilllate. so close. uay, I llllly l'a~. so ill·cpum-
hIe. ancl which has been instl'lIlllental ill }ll'oclueing suell \loudl'l'j ul ' ' lllt~, he 
severed, all of a suddon. I beg to draw the attcntiol' of Yuur E cel el e. '~ 

Goyernment more pointedly to ihJ finaucial aspect vf this seheme. It this 
petty matter of the reeognitiol1 of a secollllll.l'y s011001 is to go up in e\'ery 
instance for final disposal befol'C a Local GOyerJllllellt, the Local GOYOl'lllllcnt 
already overworked with other mu'tifarious duties would have no help in the 
matter but.to keep n sufficiently Inrge staff with an Education S<!cletll.ry to 
do this worf properly and regularly. That means a cOl1sidemble expenditure 
of money with no proportionate go\in. \Vltu these ["w words, I btlg to stlpport 
the third part of the Resolution. " 

The Hon'ble Rai Babadur V. R. Pandit 8:loid :--":My Lord, 
I cra\'e Your Excellency's pel'lnis;ion to say a few wOI'ds on this suhject. 
The Resolution whioh the Ron'ble Mr. Bane·jee has ron~ t for\\,lll·d has gl\en 
us a welcome opportunity of pointing out what the publio opinion is on these 
questions. 

" With regard to the particular question raise 1 in part (a) of the Resolu-
tion about the Anand ~ o an oll ~e at ry en~ill , it invulvos a oonsideration 
of the faots of the case and the propriety of Govel'Ument·s notion with regard 
to thtl iu."titution mmt be (letel'lnined in the light of the special facts of that 
cast'; and julging from what we ha,e head from the Hon'blo Mr. llauerjee, 
he has apparently made out a ~ .ron~ case for the rec'Jgnitioll of that illsti-
tution up to the standar,\ ou~ t. 'l'lw conclu'lin~ remnrks on that subjc:ct 
made by the Hon'ble .\11'. Banel·jee show that the Governlllont of India aro 
prepared to recognise it and pl'oll.lhly it htl.9 heclll only a qllCidoTl of delaying 
affiliation for a. year or two. lI)",ever, as the Rel()lufon IUdl'oly seek.i tha.t 
.the public may be enlightonell\s to the rda.sons wh:eh have leJ the Govol'llmeut 
of IlUlia to refuse the s:l,llctio'l. for which a recomlllCll btilat was made by 
the Senate, lam sure that if it will not be p)s.q·,hle for the Hon'1,le .\lember 
in charge of the Departmant to plaoJ all the cor eSI,olllle lce on the  tab 'e, at 
any rate we IIhall henr from hLa e\'e 'ythiag which \\'ill allay our anxiety 
on the snbjeot and will enab'e u~ to sec tha.t it; a~ nllvel' bllOll tIt" intention 
of the Government to. retald the progress of education, but that it WIlS only 
with a view to pl'omoting the best .intel'c!l:s of  erluc:ttioll anll ~el'in  tha.t 
all the equipment which was deemerl cssentbl with re,;al'll to the i l~titutil n 

bad been completed that the orders of Government COlli plainerl of w(;,re 
passed. 

"With re~~d to Part (b) of the ReS1'ution which has Ill'en 1Il0yecl hy 1ho 
Hon'b'e Mr Banerjee, it is one of oon,i ll'r,lhl.e i IIp":taneo a~ nll'tJcting t:lC \I h.')le 
country. I n.rn not one of t o ~ who ale 0l'p.,,,,ed to the S..:huol Finnl C)C'lluilla-
tion. Ido helie\'e that. with regard to young lIIel\ \Iho finish the:r ulucat.iollu\ 
career at an carlter sta!:\,e and r.h It'll. ~  lip £JI' a rlll~ t  of thd U:li\'c R:t.", it is 
Dot altogether de~irable that their e IUlutiJn ~ ou\d he let rlllinl~d by the I:Olllli-
tions as to curricula, etc., prescribed rnr yarious stages for proceeding to a. 
University degree and especially by those prescribed for the particular stage 
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known as Tlll.triculation. Frovirlerl the syst.em unclor which the School :Final 
examination is helrl is as "'lUnd ullcl as 'vorthy of commanding tho confidence 
(,f the public, I wouU WelCDll1d such an examination for stu:lCl1ts of a parti-
cular cla~ . 

" With regard to the recognition of sehools, however, I maintain that the 
present system \\"Quld be the best ono to contilluo for the purpose of matricula-
tion at an University. I am aware that in the case of Universities which 
exereise juris-lietion o .... er S('v01'al provinces, the Senate, or the particular Com-
mittcc of tile Senate which deals with npplieutions for the reeogonition of those 
institut.ions, that is High Schools, is, in regard to institutions situated in prov-
inces other than tho one whp.reill the offiee of the University is loeaiea, sometimes 
not in a position to dceicle in a proper wny their applicntions and is often led 
into dise:U'rlillg proposals which COInO up with the impJimatur of the Director 
of Puhlie Instruction of the provinee, '!'his undoubte(lly iq 0. hardshiJ?, 
and if it is only to meet that harrlshi p in a few individual cases that it IS 
intended to give power to the Local Govemment concerned, that will be the 
only object which will IJ(1 served. On the other hand, the suspicions of the 
public will be aroused by such a course. 

" My Lord, ;thp demand for secondary educat.ion, as Y our E ce~lency'  

Gm'ernment kllmT"s full well,'is inoroosing blleaps and bounds, and the greatest 
difficulty has been experiencecl everywhere m meeting it; and the Government 
itself has also felt that difficulty. 'l'he Government has, no ,doubt, .J.aid down 
the principle that it is no part of its duty to meet all the demand for sccondary 
eaucation, its duty being confined to providin9 a model institution in every 
District to impart ccon ~ry edueation whICh will serve as a pattern for 
imitation for the private institutions whieh might he brought into existence 
by lll'ivate ent~r ri e and miglJt roceh'e Government aid. Now, in this state 
of things, it is found \'ery difficult to provide for all the young men who are 
!onging for secondary, education and ~o but for it would be turne~ out 
Into the streets, amI ,would lead the life of lon.fers to the utter rum of 
themselves and to,the gl'eat detriment of society. If in spite 'of t e ~ difficulties, 
privllote 'institutions supported by the munificenoe of prh'ate gentlemen are' 
brought into being and thev aro in any way subjeoted to· apparently Inore 
eevere and arbitrary· restriotions, such as recognition on the part of  Local 
Governments would, it is apprehended, involve, even grunting that the Local 
GO"ernments would not refuse recognition unless there were very good /?rounds. 
there would always be room for suspioion that their existenoe is not deSIred and 
. that Government had been trying to check the spread of secondary education 
and placing difficulties in the way. On thd other hand, the present system, 
whereby tile Senate of tho Uniyersity and its sppoinl Committefl decide the 
question and grants recognition, is one which involves no difficulties and does 
not prevent a r~ er view being taken by those bodies . 

.. My I,ord, the rules of the various Universities, and I know that particu-
larly those of the University up'0n which I ha\'e been serying for the lallt 10 
years, lay down that an application for recognition IIhould be sent through the 
Inspect.or of Schools and should l'e rL'Commended by him and that all the 
particulars requisite for a proper determination of the matter should be' 
before the Committee, It is in that way, after giving the fullest consideration 
that eaeh case is aealt, with by the Committee of the Senate which, being 
oomposed of experienced educationists who have lIat on it for many yearN 
and de;lt with numProus applications. as a rulf1 dptermines the question 
upon generally-applicable grounds and upon a uniform policy. This being 
the present system, 1 maintain that no good will be served by taking away 
the [lower of rt;cognition of i~  schools for purposes of Matriculation from the 
Uniyersitiesancl placing it in the hands of the Lucal Government. We have 
rt'.aa in I he oourse of the evidence given by several officers of high standing 
in the Education Department, who have been examined before the Publio 
Services Commission, that their opinions have been discarded by the Secretariats 
of Looal Governments in dealing with-various purely Educational questions. 
Such being the method of work in Secretariats, there is no guarantee that even 
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the eduC1ational poiut of vicI'-will properly IJC lookerl abyhen the application of 
n. High Schuol for l'lIcogllition GullieS lip hdore the Loeal OoYernrncut as one 
of the numerous papel S (hat ~ ll e up for disposal and arc disposed of onc 'ray 
or other unclel' pressllre oi' work 

"  I submit, my Lord, that, ill thc present state of thillgS, public opinion will 
be in favour of continuing th(' preslJUt system, all(l if a change is st.ill consirlered 
desirable all that is askerl in thiH Itesolution is that, in order that we should be 
in a position to rcalise the utilit.y of the change, 611eh papers as lllay be in tho 
possession of the Government of India, and fmeh as would lead us to f01'111 a 
correct opinion upon the subjcct, lllay be placed upon the table. I venture to 
think that this IH'opnsnl is open to no objcctic,n and t.hnt Y OUl' E c llen~y'  

Government will kindly aeeede to the J'eqwht as lIlade in this palt of the 
ltesolution. " 

The Hon'ble Pa,ndit Madan Mohan MaIaviya, said:-
"I wish, my IJold, t() say just a few words on the second part of the 

Resolution. Thero alC t\l"O questiolls dealt. with thercin, ono relating to the 
School l'inal oxnmination and the other to the recognition of schools by a 
University. 

"With regard t'l the i, ~t, my Lord, as the Hon'hlc 111". Banerjee himself 
has said in his sp('eoh, therc i~ a rlivergence of opinion in the diffel'ont provinces. 
In Madras,.the School Pinal examination is very muoh in favour: in the 
United l'o i~ce  and in Bombay, it seems to hc steadily gaining ground-
opinion seems to be nearly eli rider! in favoul' of it and the Matriculation 
examination. '1'0 givo tho 8'chool Final the fairest chanco, no cause should 
begivcn for any complaint on tho ground that anything was being done to 
force the School Final examinathn upon students or schools. If the matter 
is allowed to proceed in this way, artCl' the lapsc of some little time, even 
in Bengal, the misgivings and the FuspiciollS entertained against this examina-
tio.n will probably pass away and.a better understanding will ari811 regarding it, 
I therefore support the prayor which has been madfl that the Government may 
be pleased to publish the COl'fcspOlulcnce, if nny, referred to in tho resolution, 
as it will help to remove llli .~i ill~  and will.cllrLhle pcople to scc the oxaot 
grounds upon which the adoption of this cxamination is l'ccommclHloi As the 
Hon'Lle Member fOt, Education has already said, t,l)-dav, tbol'o is IlO scheme 
undol,the consideration of Govcrnmont foJ' the introduction of tho School Final 
examination in Bengal. "\ nrl there is 110 I'eason to appl"chcn(l that it will be 
forced there against the wiHhes or the publie 01' t,Jw cllncntional sentiments of 
thc province in this mattel'. If the Government will publish the papers Il8 is 
recommended, they will help to explain its position all the better to the 
public. 

" With regard kl the other quest.ion-the recognition of schools-opinion is 
more unanimous a,nd more general throughout 1.llC country_ I believe Your 
Excellency'S Goyernment is aware, I am sure the Hou'ble Member for Educa· 
tion is fully aware, that there is a lnrge body of opinion, practically unanimous, 
among Indians, that the power of recognising' schools to enable them to seud 
up candidates for the University Matriculation Examination, which Univer-
sities have exercised for the IUlit 60 years, should continue to be exercised by 
them. 

" The public-the T nelian public at any "rate-do not yet see sufficient reasons 
which would justify this power being transferred from the Universities to the 
.Local Governments_ :My I,ord, the Senates of existing Universities nre con· 
stituted by Acts of Government j they nre composed, under the RegulatioDs 
of the new Universities Act, largely of officials representing the Government j 
they are for all practical purposes Dep:tl'tmenis of the State for promoting 
.lligher public cducation" They haye hitherto exercised this function of recog· 
nising schools after receh-ing and considering the recommendation of t.he 
Department of Public Instruction, of the Province or Provinces in which 
they are sitWlte, and it has not yet been shown-at any rate, the publio is 
pot aware-that thel"e has been any fai'l.ure on the part of the Universities in 
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exerp,ising their duty in 11 proper manner. ~or these reasons, :My Lonl, as in 
Bengal, so in the U Ilited Provinces, so also in Bombay, there is a very 
tron~ feeling tl.at this )lower should not he tal,en away from the Universities; 
and I }IOpC that the request that liaS been made on this point by my Hon'ble 
friend, lHllllely. that, t.he GOl'crull1cut may be pleased to publish the papers 
relating to this question, is one whidl will be acceptahle to tIte Hou'ble 
Member for Ellncatioll. I am certain that there is nothing that the Govern-
ment have to conceal on this point, and I helievc that. the publioation of the 
papers will lead to a hetter understanding of this question and to a bet,ter 
solntion thereof. 'rhere are no doubt always two sides to eyeI'Y qnestion, and 
there may be a ~reat denl to he s11icl ill favour of the view 'which, it would seem 
from the terms of the hesolution. finds some favour witll the Government; but 
I am sure tlle a ~ce tal ce of the Resolution willlcl1d to good re~ li , both as 
regards the public and the ,Government. 'With these few words I support t.he 
resolution reeommendillg the publication of the papers relating to the question 
pf the recognition of schools:" 

The Hon'ble Sir Harcourt Butler said :-" My Lord, although 
the words of t}:le Hou'ble, Mover were rathel' strong and fulminant, I glartly 
recognise the od~rate tone 'of his speech and his desire to hoI p  I hope that 
our eclucational debates win always he conduct.ed in this spirit. The points on 
which we agree are many, apd thn points on whioh we differ are few. I think, 
indeed, that the Hon'ble Mover is unnece!'sarily alarmed, but I thUik his alarm 
is due to a misunderstanding whioh I hope to be able to remove. I may say 
at once that the Government desire whole-heartedly to tako the people into 
their conticlence.; They have no secrets in eiucation, and I think that the 
aetion of the Government of India since the new department was formed and 
since His Excellency assumed the office of Viceroy, have been consonant with 
J,his attitude, Titere is no intention whatever to substitute a policy flf mistrust 
,:for a policy of· trU!lt, and I think I, am voicing the opinion and the felllillg of 
':1'ou all when I s:ly that it is incollceivable to l\."sociate a policy of mistrust with 
tthe :Vioeroyalty (of Lord HU1:dinge: While there is no desire for a.ny sort of 
'ooncealment, wehuve to observe the rules and cllstoms of ~\ ine .~ whieh have 
grown up after lon~ experienco in the condur.t of public affairs, and one of the 
first principles is thIS, that those who correspond with the Government must 
feel that they can correspond freely and frankly without fear of the publi-
cation of their views except in special cases when the public interest clearly 
requil'JS it. :Many of you are business men and you know that you could not 
carryon your business for a day if you had not confidence that your corre-
spondence would be l'e!lpected. In the present instance, the correspondence is 
not yet complete and matters are Riill under oiscu8sion, but. I hope to be able 
,to tell you enough to satisfy ~'ou as to the action of the Government. 
"I now 'turn to the terms of the-Resolution, As already explained, it 

would be unusual to publish the correspondence between the Government of 
,India, the Universit.y and of hers in regard to the affiliat.ioll of the A.nanda Mohan 
·Oollege. ; The facts, however, can be stated in a nutshell. In a letter dated 9th 
-May, ] 913, the Syndicate recommended the raising of the college to the status 
of a first grade institution, tatin~ that it was in the contemplation of the 
Governing Body of the olle~e to entertain the services of an additional pro-
fesoor in everyone of the subjects proposed to be taught. From the papers it 
was apparent that the professors had not been appointed and that certain 

• improvements in accommodation-which ha.d evidently been thought necessary 
in the first instance as the Local Government was preparlld to give a. grant of 
Rs. 55,000 towards them, provided that a sum of Rs. 50,000 was collected by 
: private subscription-had not been carried out. From the minutes of tbe 
Syndicate it appears that the Hon'ble the Vice-Chancellor had stated that the 
question of class IIccommonntion was the ~a  point about the colle~c, but 
that he had no doubt that whatever sum the lOCJ.I authorities might be able 
to raise would be spent in extending the class accommodntion. He added 
that theconsidel'ation which weighed ~it  him was the congested state of the 
Oaloutta Colleges and that if a properly equipped mufaSRaI college could take 
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in even 40 tc! 5'0 students, that would be a point gained. 'l'his letter was 
received by the Government of India at the end of May, and on thc 17th JUUll 
they sent their reply to the effect that the application had reached them just 
before thc commencement of the academical year, that the present staff and 
accommodation were admittedly iusufficient for the aIIiliatioIl sought, and that 
the Government grants which had been promised were conditional upon 
the grant of this. affiliatioll and upon tho raising of Its 50,000 from local 
subscriptions 'rho Govcrnment of Illclin. were unable to t'llIlction inerea..«ed 
affiliation on the ha..'lis of un performed promises, but they expressly stated 
that when improvements had been carried out t e~' would reconsider the 
case They sympatllised with Uw view thnt, owing to the congestion at the 
colleges in Calcutta, it is desirabh·, wherever possible, to shengthl'I1 II1ufus!'uI 
colleges. '1'he Hon'hle Mr. Ohll7.navi. who was interested in Uw ea~l', wroto 
to me on the IHLh ;ruly that it. hurl h!)en decided 110t to press for uflilildioll that 
year. :-linee thel1 UlC lIovellluwllt of. 1 ndia have receiyeci no nrt ~r infol'llUlt ion 
in the matter. 'I'hey will gladly l'l"eollsir1cl' the lImttlll' when im pl'ovcments 
hn.ve been effected, and ill "iew 01' the cnthusiasm with which the Hon'hle 
Mover tells us the district is ablaze, I hope that the nece ~ary cO]lditions will 
be fulfilled, in which case I think I lUay claim tho ncLion of the Goverument of 
India will have been stimulating to the cause of education. 'l'l1e Hon'ble Member 
charges the Government with according differential treatment to Government 
Colleges and to private institutions. But he has to go hack to 1909 for nn 
instance to support his casc. I may mention that in 1009 t.he present Depart-
ment of Education had not Leen constituted nor had His Excellency assumed 
his office. Lhave therefore no first-hand knowledge of the ease iu point but 
I ha.ve been able to a.scertairl the fncts and I think tho Hon'ble :MoYer would 
do well to verify his statements before he makes them I will quote the orders 
of the Government of India in regard to the affiliation of the Rajshahi College . 

• With regard, however, to the question of affiliation up to the ll. A. Examination, I am 
to offer the following obscrvations on the proposal_ of tho University for the reFtriction of tho 
affiliation. In the caao of Philosophy, the Government of India undel'lltalld that, 8ince the 
date of the Senate's recommelldlltion, the College has complied with ~ e requirements of 
the University by appointing a second profo.sor to teach this 8ubject, Ilnd they do not consider 
it desirable, therefore, to order it. disaffiliation in Philosophy. 'rhe proposal to disaffiliate tho 
College in Physics Ilnd e i~try was apparently bascdu]>on the insuffiCiency of the provi.ion 
of the staff, and the inadequacy of the accommodation. The Government of India are 
informed that, so far 9S the staff is concerned, the requirements of the Univcrsity, in both 
these subjects, have now been fully met. Sufficient accommodation has a\;m been:provided for 
the teaching of Chemistry while it is understood that plal1s of the Physics laboratory are being 
pushed on. Since therefore the new a('commodation is being provided with reasonable dcs-
patch, and since the University In5poctol'8 in 1907 reported of tbo existing accommodation 
that it would do very weU for the small B. A. and B. Sc. classes that the College wu likely to 
have, the Government of India do not feel justified in ordering tbe disalfili&tion of the College 
in theBe 8ubjeots. In these circumstances, the Government of India u.re of opinion that the 
College should be permitted to retaiu ili~tion up to the 11. A. degree in Phyyici aDd 
Chemistry.' 

.. The Council will observe that the case of the R&jshahi College was quite 
different in that the conditions required had been fulfilled or were in train. Aa 
regards the Braja Mohan College we seem to haTe but little information. So 
far aa m,. information goes there never was a recommendation for disaffilia-
tion. The Commission proposed was never sent down, but Messrs. James 
and Cunningham and Dr. P. K. Roy inspected the college in the ordinary 
course and made a report to the University. This also was before my tillle. So 
far as I haTe been able to aacertain no inquiry was made into the 'political 
aapects of the case. In any cnae I think I have said enough to convmce the 
Council that the Government of India doet not differentiate between Govern-
ment and private in.mtutions . 

.. Aa to correspondence with local public bodies, there is little to say. 
Apart from letters and telegrams from the Hon'ble Mr. Ghuznavi and two 
telegrams received, one from the Secretary of the College, the other from the 
Secretary of the Mlmensingh Association, before any orders had issued from 
• 
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the Ooycrnment of India, the only communications received apP{lur to have 
been the following. The ec~ etary of the College asked why the application 
had been rejected and was told that the reasor!!; Imd been explained tn t ~ 

university. A ltesolution was received from a public meeting in 'Jangail asking 
for reconsideration of the decL"ion; and telegrams were also received from the 
Secretaries of the Mymensingh A~ ociation and the Nadiabasi Sabha, Gobinda-
pur, to thc e t~ct illltt the looal Public wero mortified. These !locuments were 
sent to the Governmp.nt of Bengal with a request that Ithe scntlers of the 
telegrams might be informed that the lUatter woulrl be considered by Govern-
ment l'hould tho application bo reno wed through the proper channel. No such 
application has been reccived. 

"  I now turn to tho seconu half of the Resolution. In respect of this 
too I am obliged to lUeet the Resolution of thn Hon'ble }Iembcr with a nega-
tive 011 the samo ground, namely, that it would he contrary to practice to 
publish the correspondence for which ho asks. I cannot even indicate at 
present the natur~ of that correspondence, because it involves questions still 
under discussion with Local Governments. Still less can I discuss questions of 
fact or policl on which the l·eplics of Local Governments are not yet complete. 
The diSCUSSIOn must therefore so far as I am concerned remain academic. I 
can, however, asSure the Hon'ble Member that nothing win be done in haste 
or without full consideration. Indeed, any action in regard to recognition of 
schools will involve legislation with its attendant processes of consultation. 
It may. however, serve an useful purpose if I indicate atgreatel' len~t.  than 
y;as possible within the compass of a. general Resolution tpe reaSons why the 
Government of Iudia. have consulted Local Governments in regard to these 
questions. The two aspects of the Resolution are distinct aU.hough collateral. 
Both refer to High Schools only which prepare boys in English either to 
complete their sohool courses or to go on to an university. 

} 

:  . "I will dea\ first .:With the c ool~lea in  oertificate or sohool final exami-
nation.; This has a long history behind it. For more than thirty years slstems 
of school education have been oriticised on all sides as being unduly hterary 
in character a.nd unduly subordinated to examination .. 'fhe matriculation 
examination, it has constantly been said, has led directly to ' cram the develop-
en~ of the mt1mory at the eXlense of the higher faoulties, the neglect of 
charaoter and the loss of health an buoyancy of mind. The interests of the 
.majority ha ... e been saorifioed to the interests of the few and the conditions of 
the matriculation examination have cramped the scope of ,general education. 
I mar mention that comparatively few pupils (about one-fifth of those study-
ing In the high classes of II. school) pass beyond the school stage to college. In 
·ordPor to meet oriticisms of this kind the Commission of 1882 recommended a 
school course of a modern and practical character freed from the domination of 
a matriculation examination. This recommendation wall generally accepted 
.but did not lead to any appreciable result. Either the time was not ripe or the 
,desire for change had not .really sunk in. The whole question was again 
oonsidered by the Indian Universities Commission, 19U2, who advised that the 
. conduct of a school final or other school examination was outside the funo-' 
tions of a university. that the university would benefit if the matriculation 
were no longer accepted as a test for service under Government, that a school 
final examination should be substituted as qualifyinO' for admission to pro-
fessional examinations and that it could advantageously be ma.de a complete or 
at least II. partial test of fitness for entrance to an university. Sir Gooroo Das 
Banerjee, a name always to be mentioned with great respect, dissentcd from 
this advice On oertain grounds, two of which have since been wholly or 
in part removed-first, that there was then no definite scheme of school final 
examination, and, secondly, that the resources of the universities would suffer 
. if they were deprived of matriculation fees. I cannot, without unduly trying 
your patiencc, trace in detail the history of the question in the different pro-
vinces. You will find full information on the subject in the very able and 
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exhaustive Quinquennial Review prepared hy :Mr. Sharp, which will shortly 
be published. Briefly, as this roview will show, tile histol'Y of thc case has 
passed through _three stages. In the first instance the idea was to produce a 
modern side eOurSl; and an examination which would serve as a cert.ifieute for 
employmcnt, wit.hont nccessarily drawing st.udents to an ulliversity career. In 
the second instance the iden. a.~ to frame n cour'se whieh would meet the needs 
of pupils who did not waut un university caroer hut ,,]}o did not wil;h 1,0 be 
restl'ieted to a modern side education. In the (hird insiallec it. was reco ni~ed 

that there were serious defects not only in the matter hu/' also in the manner 
of examination, and the attempt was made to substitute rC(lords of the pupil's 
school career an!l broad practical tests of at tainment for a purely written 
examination carrien out by tho extel'llal authority of the university. ~arly 

attcmlJts to establish te t~ other t.lmn those of un extc1'llal examination were 
not successful. 

" 1Vithin thc last quinqucnniulll, however, nelV systems hu,'c been fmmed 
ill ~ adl'a  and the U uited Provine,-'s Both of thesl: Rystems lay stress  on 
record of the pupil's progress maintained in the high classes of schools. 'l'he 
J.In(lras system, while it includes examination, does not make the grunt of a 
certificate conditional on the attainment of any prct'crihed standard in examina-
tion. The grant of a certificate under the United Pro'\'inees system does depend 
on the attainment of a certain proficiency bascd all writtell and oral examination. 
The cCltifien.tes under both the Mudras and United Provinces sntems nre 
reeognisc[l by the local universities as equh"alent to matriculation -; but the 
Madras certificate is, while the U nitClI Provinces ccrl ificate is not, the solo 
qualificat.ion for Government !;ol'yicc of oertain granes. '£he Mndras eerti iont~ 

is open to pupils of nearly all schools, and the system of school leaving certi-
ficates has practically superseded the matriculation examination. The United 
Provinces cortificate can only he obtained by pupils of certain recognised 
schools, but is becoming increasingly popular.. The only }lrovince other 
than Madras and the United Provinces which has an effective system 
of school leaving tests is J30mbay, where the soheme does not rely 
upon the record of a pupil's nchievemonts and character but is purely 
examinational, is nnt recogniscd by the university and is regarded us tho solo 
qualification for Government employ at· that stage. Illcidentlllly I may 
mention that in both Madras and the United Provinces the test or examination 
is directed by a special board. J n the former province this consists of the 
Director, four officials and fOUl' non-officials; in the latter pro"ince it consists 
of the Director, two represcntati,es of the Univcrsity, one of the 'l'homason 
Oollege, Roorkee, one of the Chamber of Commerce, two officers of the depart-
ment, two non-official members appointed by Government and the a i~tant 

director as secretary. I would ask you to consider that the Government of 
India has hrought no pressure to bear in the matter as regards any details of 
either the Madras or the United Proviuces system. We have welcomed the 
growth of two systems very different in charncter. Our own suggestion 
oombines features of both systems but we recognise the desirability of free 
experiment. While we realise that the value of external examinatioM 
cannot be overlooked because they set before the teacher a definite aim 
and maintain a standard, we are convinced that the definite aim 
of external examination ofteu unduly o er~ ado  instruction, and that the 
standard of an external examination is necessarily limited to examination 
results, especially ill view of the large numbers that ha.ve to be examined, and 
docs not take account of the record of mental development 01' general growth 
"of character. Our u ~e tiou is that a record should bo kept of the progress and 
conduct of each pupIL ill the hicrh classes of a high school and of the marks 
obtained in the various school te t~. '£he inspector would enter his remarks 
upon these reoords at thc time of his visits anu thus obtain some acquainta.noe 
"with the career of each candidate durin'" the two or three yean; before exami-
nation. The examination itself would he conducted partly by written papers 
<In the more important suhjects of instruction but also to a large extent orally, 
~ue regard being paid to the students' past career. Oral examination would be 
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conducted by the inApector in consultation with mcmberM of the-statIo A large 
increase in the snperior inspelJting staff would ulldoubtc<lly he requireo. to work 
a system of thill kind gflnflrally anel safeguards would be nccessary to protect 
teachers from undue influences. 'I'hc Govcrnment of India have already lItuteu 
that they are prepared to assist, with sueh grants as they may hc ahle to 
afforo., the introdudion of allY such system which may be locally practicahle. 
But there a~ not been any compulsion in t.he matter, llor has the case a~'led 

as yet ueyouu the ~ta e of suggestion. The successful or i l~ of t.hc record 
system postUlates capable and honest teachers anti a consillerable _ number of 
inspectorH competent to test in !;everal !'uhjects at inspection ano. to conduct 
oral examinations. Of the ultimate sucecss of a system of school ~ayin  

certifieate, however, I haye no doubt whntever. All llHHlern experience points 
to tLe importance of the record in measuring the capac.ity and mellLal develop-
ment. of pupils. 'rhe Hon'hle :Moyer says that an examination of 1\ somewhat 
8imilm' kind has failed in Bengal. Hut it is clear froul his speeeh that it was 
not a high school examination at all. It would he more eOlTect to say that the 
8chool final e ~~ i lation has llCYer been tried. I should like hefore leaving 
this subject to read to YOll a. passage from the Final Report of thc Royal 
Commissioners <m University Education in London, which was published since 
our Resolution of HH3 was issued. 'fhe Commission was a body of rare 
dilltinetion, including Lord· Haldane as Chairman, with Lord Milner, Sir 
Robert Romcr, II. Senior 1Vrangler, a Fellow of the Royal Society and a Lord 
Justice of AIJpeal, Sir Robert Morant, PormancntBecretary to the Board of 
Education, Sir William McCormick, who, as a professor and in other r.apacities, 
has had a life-long connectidn with universities, Mrs. Creighton, M:r. Currie and 
Mr. ar~ant as members. They have drawn up a report of; exceptional value. 
In it they referrerl to this question as one which had been explored by the 
Consultative Committee of the Board of Education and which was then under 
consideration by the Board themselvcs. They did not feel it within the term! 
of their refcrence.to make recommendations as to the best means of attaining 
the ends whioh a growing body of opinion desired. 'We are, however,' thcy 
said, 'directly concerned to;see a Bolq.tion of the problem reached which will 
ellBure a proper standard of entry and'which, as regards finance, will relieve the 
university from the necessity of depending upou the fees of its matriculation 
examination for the support of its own proper work. Until this necessity is 
removed the establishment of a school nomination in the true sense will be 
difficult. In·any circumstances the influence' of the uniTersity williultimately 
be' paramount in regulating the standard of proficiency in special subjects to be 
required of students for admission to the degree courses in each faculty, but the 
lIecondary schools are similarly entitled to arrange their curricula in the interests 
of all classes of their pupils, and the school examinations must be based 011 these 
ourricula. The central education authority, on the other hand, is concerned 
to see that its grants to the schools and to the universities are effectively 
used and in the ultimate issue it is that authority which must provide for 
the co-ordination of secondary schools and universities, and must give the 
necessary assurance to the universities that the pupils seeking admission to 
their degree courses have reached the required standard of education.' The 
commissioners concluded that as a first step in the direction indicated, the 
university should cease to admit pupils in schools to its own examinatiollB, 
including that for matriculation, although some form of matriculation exami-
nation should be retained for those who were unable to approach the univer-
sity through the normal avenue of the secondary school. This is substantially 
the attitude which the Government of India have taken up for 80me yean 
past. I may say that I do not anticipate that there would be real difficulty 
lllcompensating universities for the 1098 of fees derived from the matriculation 
examination. 

"  I turn now to the recognition of schools. Every modern system of 
educational organisation is based on a large and growing measure of State 
control. It is generalll"agreed by thoughtful people now that the control of 
education is a duty whIch the State owes to the parents and the rising genera-
tion. Referring to secondary schools in their Resolution of 1904 the Govern-
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ment of I!ldia. laid down t.hat whethcr these schooh \\'01'0 managed hy public 
authority or private persons, and wlwther tho.'" reeei\'e:l airl f!'OlIl puhlic funds 
or !lot, the GovCn'l11ellt was bOII11(l ill the int'lrest ()r tI\() cOllllllunit,y 10 seo t.hat 
the education pruvidccl in thelll ,ras !;<JUl\d. 'fhc OOYCl'll1ll :'llt lUust, for 
example, satisfy it~ 'l  ill each ease tlwt <I sO('.{)lIclaI'Y SdlOOI was actllally 
wante(\; thut. its financial stnhiliLy was a' lll' ~cl  tIm!. its managillg hody, 
where there was 01((1, W;\8 properly COl\stihlf,cd; ~t the school tftught 
the proper subjects up to It 11I'oll"r stanrlanl; th"t rluc IJI';)yisioll was marIe 
for the inst I'llctioll, health, reel'eation awl disci pi i ne of tlw pu pi Is; t l~t 

the teachers e ' ~ snitahk as re~ar,l  c ar l'~ ', 11l111lhc(" anc1 qualificatiolls; 
and that the fees to he paid wonlrl Hot in ln~ slwli  cOlll[l()titiull with Illly 
existing Fohool l~ wOlllfl be unfair allcl injul'iollS to the in/ere.;ts or education 
Such were the cOllditiollS up()n ",hieh n.IOllf) schools ~ olllci Iw eli!.\'ihle to rocei'l'e 
grants-ill-aid or 10 send lip pupils to C0Jllpete fOl' or I'ccpin} pupils in enjoyment 
of Government ~e olar i l , Schools COlllplyillg" wit.h thes() conditions wO'llcl 
he ranked as 'reeog'niscd' sehools, anrl woulll have Lhe privilege of sellrling 
pupils to university examinatiom, 1 cannot bdieve that those who haye 
knowledge Ilnd desire lIw best education possiblo for the risillg gcncl'lltioll 
in lnllia will di~ ute the pl'op"icty of theso eonrlitions. I do not wish t,o 
introduce any unnece~ ary element oj' controversy into my rcmarks, and will 
only say that if we nrc, as I believe we rwe, on common ground in pl'inoir,lc, 
experience since 190·1 docs not justify any relaxation of tho principle l'he 
question .really is uy whom shoulrl cl)l1trol he exercised, 'l'he U nivcrRity 
Commission of 1902 reco , l ~ 'd that in this Illuttel' the U nh'ersities, who 
hud admittedly no adequate machinery for a e l'taillill~ tho conditioll of 
schools. "houlcl be guided by the Education Department to whom the 
inspection of schools more )lroperly helonged. 'rhe schools recognised by 
the University. they said, should be in 13ritish Indin schools recognised 
by the local bducutional Department in nccorfbnce with the departmental 
rules for the time being in force, anrl in Native States schools certified 
bl the Government of the Stale ill which they were situated to be orga-
rused and conducted in general accordanoe with the eduoational rules in 
force in that province of British Iudin with which thfl Native State was 
politically or academically connected. So far as Government or aided schools 
were concerned, Sit, Gooroo Das Banerjee hUfl no objection to this reoommenda· 
tion, but he contended that uuuilierl private sehools ~ oul,l relllain under tho 
Univelsity, Evenhu.lly the Government of IUflia rlccicicrl to leaye the final 
act of recognition ill the case of all schools to the Uniycrsity, In i'l'Ilctice the 
Universities have in the main been guirlerl hy the Department!'! of Puhlio 
Instruction, Exceptions and difficulties thOl"e ho,\"o been ill <.Jel'tain quarters 
but on the whole the arb-icc of thCl elep:utments has heen followed, 'l'he 
Madras University has delegated the act of recognition to the department 
entirely, ·Why. then, you lllay ask, rlid the Government of India consult 
Local Governments about 11 change of policy? 'rhe answer, is and, I think. 
you will agree that it is a complete n nswer, lwcausc oOllrlitions have entirely 
changed, First, it has been de1ided to huild up within the jmisdiction of the 
old territorial unhersitics locnl teaching and resirlontial unh'ersitie9 'rhis 
introduces entirely new conditions which Ullrler the present system would 
clearly lead to confusion and clashing of standitrr! ll~idcl' what it would be 
if all these universities hail powers of recognition Secondly, it has been decid-
ed to develop the idea of teaching universities mill ill cOllsequcnce it seems 
necessary to set free the U niversitie., from the burflen of worl< in connection 
with the schools which now falls 011 t.hem in Ol'rlel' to give bem time for this 
their lllore appropriate work, it, ~', ill dew of thc gt'eat educational advance 
impending, to cope with which existing organisations are plainly inadequate, 
it seems nece,sary to simplify proceilmc, to avoie] duplication of work and to 
carry still farther the principle, On which the U nh'er!litics Commission laill so 
muoh ~re , of dr:ndllg a line ht.twecn Schools and Colleges, :Pourthly, the 
ue~tion of unaided private high schools is liD lon~el' so imJlOl"iant as it W8..'I, 
These schools are morc and mom l'ecei ill~ aid as funrls are marIe a ailablt~, 'l'he 
latest figures show that in the whole 0f Ilidia, of 02D r atel~' manngeJ high 
schools for boys only 3.1.4 are unaided, anll the Government of India baVli 
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cxpl'es,:c(l their desire that tr.c grant-in-aid rules should be millIe mo!,c Lberal 
anel c a~tie. 

"  1 confess Umt I havc not heard in th is debate nnythi.."lg to refute the 
reasOns whieh led us to (Iiscuss these questions with Local GOYernlllents but I 
can assul"Il the Conn(\;1 that I shall sLuely the record of OUf proceedings carefully 
when the ] ('plips of Local Uoyermncnls aro complcte and the question comes up 
for decision. I wOlllrl remind thn Council that Our u~~c tion docs not amount 
to morc than thi>;, that we commend tho ui~ce  of Madras to the attention of 
Bengal. 1 cannot a.dmit that we havc thrown a dark shadow over Bengal 
Education. 

"I would like to say n few wor(ls of a geneml character in conclusion. I 
sometilllcs ,volld'3l' whothel' Ileople realise the enol'mous changes that are coming 
over our educatiunal systems all(1 the necessity fol' ](:cast.ing our i.lens in regard 
to them. Whut may have sufficed hitherto will not suffiec much longer now. 
What seems all impossihle reform now will perhaps be out of datc ten or fifteen 
years hence. 'l'hings are moving nl''Y fast in the eclucational world and if 
Indio. is to hold bel' place wc must maYo in sympathy with them. I am an 
optimist about Indian educut.ion. ,Vhon I look nt the results alroltdy achieved 
with the materials at our disposal and reflect, Oil the possibilities as well as the 
difficuWes of tho future I rest in hope. I trust that I have convinced you 
that the Gm'emment of India has no sinister motives in the aoHon which it haR 
taken but is carrying out a progressive and an acoreditf!d-a fully aocredited-
policy. I ask you to bdieve, in the honesty and good intent of the Government 
of India and the Local Govcl'l1mer.ts in regard to education. We are straining 
every nen'c to make it more responsive to tho needs of the people and the time, 
and we count-we confidently count-on the assistance of Indinn parents in 
the great work before us all." • 

. The Hon'bleMr. Banerjee said:-. :.': , 
" My lr.>rd, .1 desire to oongratulate the Hon'ble Member in charge of the 

Education e ar~ ent upon the tone; the temper 8nti tbe spirit of the speech 
to which weh:.n·e 'jUllt liAtened. "fhere may be differences of opinion between 
him aud the popular reprcsent'ltivcs: we may not be able to see eye to eye in 
respect of nwy mauy matters; but at the same time we thoroughly recognise 
the spirit of friendliness and sympathr ,\ith which the whole of that speech is 
charged, and we reciprocate that sentIment on tws side of the house. 

I' :My Lord, the Hon'ble Memherin charge of tho Department has told UII 
that the Go,·emment is anxious to establish most friendly relations to secure 
co-operation in the matter of education 011 the p:H't of the popular representa-
tives But, mv Lord, co-operation .and friendly relatious are based upon 
infel'mation and knowledge. In order that we might he able to co-operate with 
intplligenc6, with offectiveness, it is necessfil·y that we should know the whole 
situation, it is neoessary that tho amplest materials which are in the posses,ion 
of the Goyernruent should he laid before us. But the lIon'ble lIember, 
having made that declaration, withhold!! the cOlTespondence and the papers on 
the ground tha.t thfi correspondence is "till proceeding, On the grounu that part 
of it is confidential, and that if that correspondence is laid before us th" 
public. .. . 

The Hon'ble Sir Harcourt Butler said :-" I rise to a point of 
ordel·, my Lord. I must correct the statement that part of the correspondence 
was confidential. I llever made that. statement" 

The Hon ble Mr. Ba.nerjee said :-" I beg to with[lraw the state-
ment. 

" .U I\ny rate I am entitled to say this, that if it is necessary that we· 
should co-operate with the Goyernmcnt, we should have all the materials to 
form un enlightcned I.'IlU infol'uling judgment. Those materials . nrc not 
before us. 
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" My ·J .. ord, I frankly admit that in rcgard to the question of the SollOol 
Final thcre is [1, tlin~r enoc of opinion, ntHI that is all the more reasol1 why 
I think the cOl'respondence on tbis sllbjeot should he laid beforc tlw public. 
In that case we should l,e ill a p(,sition to know llIatters w]lieh are not ])('forc us 
at the present llloment, aUII on the hasis of those materials fOl'lll an el1ligldclled 
judgment upon the ,.ituutioJl 

" Uy I .. ord, thc Hon'hlc ~l lllbel' in chargc of the DCI)urtment hus said that 
we must adapt ourselves to model'll ideas, that among morlern ideus on cllllea-
tion State control of Education is uu esscntial fcature. ~ut, my J,onl, Ulero is 
It very great diffcrence between State control in this country and State coni)'ol 
ill Europe. State control in Emope means control by Hnd through tho people; 
State control bore means control hy und through t.llC oHieials, and tho officials 
and the peoI)le may not sec eye to eyo in respeot of many Ilw-tteJ's. 'l'hcl'efol'tJ 
when that l\I'gulllCllt is brought for\l'tIJ'd hefore us lind we are asked to ueccpt it, 
we must aCcel)t it with this modificatioll ihat the conditions arc very difl'('I'cnt. 
My Lord, we arc anxious to adapt ourselves to modern oonditions; India is 
moving; all of us must moYe; t.he East is changing. But one indispensable 
condition of progress, I venture to assert from my place in ihis Council, is that 
t.he Department must tR·ke the public with them, that they must dcfer to IlUblie 
opinion, and to the public op:nion of the educated community who nre the crea-
tures of the Government besL ablo to instruct and. enlighten the GOYCrnment 
upon t e ~ matters. Their opinion is entitled to tlw most serions considH'ation. 

I, Now, my Lord, it is "ery evident from the discussion which llRs taken 
place in this Council Chamber that, wllatever difference of opinion there may 
exist amongst us with regard to the School Final, there seems to be a unanimity 
of feeling that the time bas not yet come for the tl'[tnSfel' of the rigllt of 
recognition of schools from the Senate to the Government. I think there 
has been a clear, explioit, unaniwous opinion on the part of non-official 
members on this side of the house. I hope and trust that my hon'ble 
friend will accept this view and that in the subsequent developments 
of the question, he will keep in mind that, despite differences of 
opinion with regard to the question of the School Final e:x:amination, there 
is absolute unanimity with regard to the other question, which in one sense is 
more vital, namely, the transfer of the power of recognition from the Senate 
to the Government. 'We are "'illing to co-operate with the Government, 
we are willing to move with the times and with the demands of llrogl'ess, but 
progress must be based on an e:x:ceedingly deferontial attitude towards public 
opinion, and therefore I appeal once more to the Hon'ble Member in charge 
of the Department if ho could see his way to comply with the terms of the 
Resolution whioh I have ventured to Iny before this Council, namely, to JlUblish 
the papers upon the strength of which we might be able to form an indepen-
dent judgment and co-operate with him in the great work of education." 

The Hon'ble Mr. Chakra.varti Vijiaraghava.chariar 
said ;-

"My Lord, under Rule 21 of the Rules for discussing Resolutions, will Your 
Excellency consider whether it will not be oonyenient to diYide this Resolution 
mto three parts and to put them separatcly to the "ote, bee-a use the Rcwlution 
asks for llapcrs on three different Iloints 'rhe first relates to n set of papers 
cOlleerning a matter of local intercst, the next to ODO set of pal1ers relltting to 
the Bchool Final Examination and the other to a third set of papers relating 
to recognition of schools for purposes of presenting candidates for Ma.tricula-
tion." 

The Resolution was then put to the:CouDcil in three parts, namely;-
. .. That this Cculloil recommends to the Governor General irl. Council the 
publication (.f-

(a) all official papers in thp pos.c;esI!'ion of the Govfrnment of India 
including correspondence, if DDy, with the Senate of tbr-Calcutta 
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U nive] sHy amI His l~ cclleney Lite Rector, relatin~ tu the affilia-
tion of the Ananc1n :Mo ~n College up to the ~ . A Standard 
and thfl order" of ihb GOVCl'llmellt thereaT., together with the 
r~ lie , if any, to the reprcscn tations of local public bodies and 
mcrtings : 

(b) all official papors in the possession of the Government of Indin, 
inclUilillg correspor,u.ence, if any, with Provincial Governments 
and ~ cal Acl ini l,l'ntion~, leading tCl the annOUllcement made 
in :pal':\gl'uph :25 of the Government of India Hesolution, dated 
Delhi, t:tll 21st Febr,Iary, 1913, l'ogarding the clei.lirability of intro-
ducing the Schooll!'iual Examinat.ion in Provinces where it has 
Dot been inhoduc(>d : 

(0) all official papets in the possession of tUfl Hovernmmt of India, 
including coqespondence, if any, with the Provincial Govern-
'n~nt  and 'I .. Qcal Aclministmtions, leading to the announcer. ent 
made in 'al'~ ra  47 of the Government of India Resolution, 
dated I?clhi. !21st l~ebl'ua.ry, 1913. of placing ,the recognition of 
soli:ools for. purposes of presenting candidates for Matriculation 
in ~t e and ~ of the Local Governmentsan4 a.ll subsequent 
ooirespondencJl relating thereto." 

~ .  ! 
Eaoh part of the Resol¥tion was rojected. 

') ; 

The Oounoiladjourned to Fl'iday, the 9th January. 1914. 
1 i 

W. H. ~ E , 

Secreta.ry to ti,l] GOfJe,,,,me1lt oj Indio. 
Legislative Department: 

PAe 9th 
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APPENDIXA. 

(Be/erred to ill tho At/sIDeI' to Qitestkm 1.) 

l!.:'t:iracts from correspollllcllce rvifl, tlte '-ocal GmJerlwlenfs alld Adflli· 

ltisfratiolls OIl ti,e slIbject of tl,c reductio" of tltc 1'CVeltltC payable 011 
IUlld ~'lticl, Imd beell assessed wUI, refcl'cllcc to tlte bCllcfifs acCt'lIillg 
to it f,'01ll alt i,'rigatioll ~'orl~ wlticl, ltad jell/ell into ,J,'SIISC dlll'ittg 
tI,C Cllrrellcy of tI,e settlcmCltt. 

GOVERNMENT OF INDIA. 

Goven1nlent of India Ciroular No. 6-43-60, dated the 15th February ~t 

• • • • •  • 
3.· •  A further question of importanee "hieh I 11m to comlllcnd to 

your attention is the redudion of the l'e,·clllw payablc 011 lanel which has been 
n e ~crl with refcrence to the benefits accl' il ~ to H from an irJiglltion work, 
when snch wad; ]IllSJ for any reaSOI1, fallen into clisuse (lUling t.he currcncy of 
settlement; and I aUl to usk that, if no proyisioJl fDl' almtillM tl~e a e l~ ent 

in such a caso now exists. the expediency. and practicahility of making 60me 
concessi011 .in this dil'ection 1lI11y be carefully ('ollsiclere(l. nut whilo the 
Goveriunent qf India are of opinion, that as regards at all e ~llt.  such tracts 
a~ the Puujab lind the North-·Western l)royillCeS, the permancnt exemption 
from a~ e ent of the Ill'ofitR accruing from irrigatioll works "'ould ue 11 

measure of unnecessary liberality, they would be glad if the pl'e;;cut system of 
assessing thcse llrofits were exall1ined and cxplu:ned, nUuutioll being paid to 
the question whether the periods of exemption from enhancellient of assessment 
at present allowed arc sufficiently lOll!;, and whether ~ ro lr precautions are 
taken against the imposition, after the expiry ()f the term of protection, of 
a rate which If'.n.ves the improving cultivatol' l3;;s than u. liberal profit 011 his 
outlay. 

• •  • • • • 

REPLIES FROM LOCAL GOVERNMENTS AND ADMINISTRATIONS. 

BENGAL. 

Letter from the Government of Bengal, No. 3625, dated the 28th October 
1902. 

• • • • • • 
o. The last question lIskcd in the lette1" undcr reIlly, viz, as to the 

expediency anel practicability of reducing l'cYcnue payable Oil land which lllls 
been assessed 'With reference to the benefits u.ccruing to it fl'om it'rigation works, 
when suoh works haye fallon into disuse, is sufficiently D.lIs"ered ill paragraph {) 
of the Boa.rd's letter herewith enolosed. 

Letter from the Board of Revenue, L. P., to the Government of Bengal, 

No.3;, dated the 11th September 19:.2. 
• • • • • • 

9. In connection with this ~ub ect the GO\·Cl'Illllcnt of India inv:te ILttcn' 
tion to the desirability of reducin!{ the revenue l'ayaulc ou laud which has beon 
Msesf>el with reference to the llCnefit!'1 accruing to it from an irrign.tion ,york, 
when such work has, for any J'ea;:ou, fnlbn iuto rliRllse clmillg the currency of 
a  set.tlement. No orders on this ub c~ appeal' to bc neded ill Bengal, as 
tenants cau claim reductions of rent on account oJ' tleterioratiou of theil' lands 
under section 3, of tho Benga.l Tenancv Act, section IS of .Ad X of I85{)J and 
section 27 of Act I (B. C.) of 1879; v3111 the assessment of reYCllue ill the 
tculpol·al'ily-scttlecl estates would be atljusteJ ill accordallcc with thO!lO reduc-
tiona. 
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UNITED PROVINCES. 

Letter from the Government of the United Provinces, No. 190i, dated 
the 27th June 1002 • 

• • • • • 
-:. 'I'he capital spent on all improvement haying been repaid with interest 

during the eun-eney of a settlement, it follows that no further claim could 
exist to special treatment aftcr the expiry of that term. Nor would this 
GOYerlllllcnt. recommend any I'eduetion of assessment when minor works such 
as wells fall into disuse. It is the business and the interest of the landholder 
to renew them. 
• • • • • • 

Letter from the Board of Revenue,'United Provinces of Agra and Oudh. 
to the Government of the United Provinces, No. 47i-1-508·A •• dated 
the 18th AprU 1902.· 

• • • •  • • 
4. As to the reductio~ of the assessment on land whioh hasbeen assessed 

with reference to the bene.fit accruing to it from an irdgation work, when suoh 
work has alle~ into disuse, the Seniol' Member doubts 'rhether it. would be 
, expedient or 11rRctically l'()ssible to make any reduction in: the assessment when 
minor works such as wells fall into disuse, the only effect, if it had any effect 
at all, would be to discourage the owner from repairing: it. In any cnse in 
wMch the irrigation 'Work 'which has fallen into disuse is ona large scale, e.g., a. 
tank or embankment or a canal, so that the assets of the village are seriously 
affected by its destruction;·an applioation for relief would, under our system in 
these ro ince ~ receive full attention and the revenue would be reduced, and 
no special ro~ion~ seem;to be required . 

.  f 

• , 
,. • • •• • 

PUNJAB. 

Letter from the Government 01 the Punja.b, No. 1814-S., dated the 22D.d 
August 1904. 

• • • • • • 
I am directed to submit, for the information of the Government of 

India, the definite rules which have now been formulated under the orders :of 
His Honour the Lieutenant-Governor for the reduction of the revenue payable 
on land dependent on a masonry well or other private il'l'igation work when 
suoh well or other work falls into disuse during the ourrency of a settlement. 

RULES. 

I. The Deputy Commissioner sha.ll remit so much of the assessment on the 
land irrigated from a masonry well as is based On the profits of irrigation from 
the well-

(a) when it ceases to be fit for use; 

(b) when hTigation from it is supersflded by eanal irrigation, and canal 
advantage revenue or owner's rate has been imposed. 

II. The Deputy Oommissioner may grant n. similar remission if the well, 
t.hough still fit for usc, has been out of use for four harvests, provided that no 
remission shall be given if the disuse of the we11-

(a) occurs in the ordinary cou~e of husbandry, thc well being intended 
for usc merely in seasons of drought; 
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(b) is (hie to the introduct.ioll of callal irrigation, and callal u{lvantagc 
l'evenuc or owuer's raLe Las not becn imposed. 

Note.-'l'he revenue based 011 the profits of irrigation from tho well shall 
ordinarily be assumed to be as follows :-

(i) Where a lump sum has been assessed 011 tbe well in addit.ion to u 
non-well mte,-such Jump sum. 

(U) 'Vhere a lump SIIUl, inelusi\'c of a non-well rate, ll:1s bcen assesscrl,-· 
such lump !lUIl1 al'ler deducting" the equivalent of nOll-well rail'. 

(iii) 'Where the distribution o[ the aSS(c'SRlU{mt has been hy soil rates,-
tbe difference uehrecll the aetuall1ssessment. of the "'ell and tho 
assessment broughl out by the bamlli rate of the village 

(iv) Where the clistribution of the asseSS1l10nt has been by an all rO\1ud 
rute,---the result of applying' to t.he clialli mea of the well al 
settlement the difl'ul'cllce bot ween tho olwlti and bal'alli rates for 
the estate if any framed hy the Batt lemont Officer, and if 110 slIch 
rates were framed, then the diiIerclloe betwcen those framcd for 
the circle. 

III, Oases lllay oceul' which will not be suffieiontly met I)y tho remission 
of only 60 much of the a ~e ent as is based uJlon the llrofits of irrigation 
from the woll. Such cases Rhould he referred through the o i ~ionel' for the 
orders of the Financial Commissioner. 

IV. In deciding whcther to use the discretion given to him by Uulo II, 
the Deputy Commissioner shall considel' whether the disuse of the well is due 
to some cause beyond the control of the land-owner, such as tho spread of 
salts in the soil, the loss of tenants or cattle and extreme difficulty in replacing 
them. 

V. -Except with the sanction of the Financial Oommissioner, no remission 
shall be given under these rules if the asse!>SUJent of the estate is so distdbuted 
that persons othel' thn.n the perSOll or llersons who directly benefited by the 
irligation from the well would reap the advantage thereof 

VI, When a remission is granted it shall take effeot fl'om suoh harvest as 
the Deputy Oommissioner may determine. 
VII. If a new well is made to irrigate the land attached to a well in 

respect of which a remission has been granted under these rules, or if such well 
is repaired, the re-impo!lition of the assessment will ol'di Ilal'ily be effected in 
acoordance with the rules fOl' tho grant of certificates of exemption oontained 
in paragraphs 502 to 505 of the Settlement ~lnnual as recently revised. 
VIII. Where a well for which a remission has beon given is again brought 

into use, and no certificate of exemption is granted, as for instance on the 
return of tenants 01' by reason of replemshment of cattle, the Deputy Commie-
sionet' shall reimpose the whole of that portion of the assessment which was 
remitted with effect from such harvest as lle lllay determine. 
If in any case the DelJUty Oommissioner thinks the whole should not be 

reimposed, he should report the case for the ordel's of the Commissioner, 
IX, These rules may be applied, so far as they are a.pplioable, to the grant 

of remissions in the oase of other it-rigation works constructed at private expense, 
such 88 canals, water-courses, dams, embankments, reservoirs, and masonry 
j hala1'8. 

BURMA. 

Letter from the Government of ,Burma, No. e07-5-lr4. da.ted the 97th 
Ma.y 1902. 

• • •  • • • 
3. •  • ,\-Vith reference to the concluding portion of pal'3graph 8 of your 

letter, I am to remark that a retluctioll or abatement in revenne is at once 
made with the change in the '·/1.l'iety 'Jf cro118 f!Town when lands which have 
hitherto had a water-supply cease to be irrih"D.ted. 
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CEliTRAL PROVINCES. 

Letter from tlto Chief Commissioner, Central Provinces, No. 6923, da.ted 
the 20th December 1902 . 

• • • • • 
12 There rcmaills the question whether the rel'enue payable on land 

which llns heen assessed with referencc to the henefHs accruing' to it. 
from nn irrigation work should be reduced, WhCll such work has, for any 
renson, fallen into disuse during the currency of a settlement. Mr. Hewett would 
deprceate reductlOn being gb"en " for any reason; "the utmost that could be 
said would be " for reasons beyond the renmue-payer'R contro]" It has bee11 
pointed out by .\11'. Sly that reduction is gi "en at settlemcnt, [lnd that, if the 
principle untlerl~'in  the suggestion wcro pushed to its logical conclusion, it 
woultl inyoh'e a fiuctuathlg assessment with a water mte on the aren [lctually 
irrigated each year. 'rhereshouldjn the Officiating Chief COlllmissioner's 
opinion, be no reduction e~ the malguzar or tenant, by reason of his own 
apathy or extranlgance, neglects to keep It tank orwell in repair. When 
calamitous seasons,llaye delll'e6sed the IJcasn,ntry so that they callnot keep their 
works in repairs,; the proper course seellls to Mr. Hewett to be to abate the 
land revenue, and this is a policy which has been actively pursued by the 
Administratitm of these Provinces. __ · __ 

COORG. 

Letter from the Chief CoDunissioner, Coorg, No. 808, dated the 20th 
May:1902. 

• • •  • • " . 
I 

; .4. The last question relates to the reduotion of the revenue payable on la.nd 
whioh has been assessed:'withieferenoe ~to the benefits aoorqing to -it from an 
irrigation': work,. when suoh o~  'has fallen into disuse. There can be no doubt ' 
as'to the expediency, or indeed. the justioe, of redncing the; assessment when 
the irrigation work ou whioh the oultivation depends fails, aild the prodnce is 
necessarily ourtailed., The relief required can be given in OOorg under olause 
(d) 'o~ sub-section 1 of section 55 of the Ooorg Land a.nd Revenue Regulation, 
1899, whioh provicles for the making of special assessments on account of 8. 
deteriorating oause, that is to say, when assessments of land revenue require 
revision in consequenoe of the action of water, sand or calamity of season, or 
from any other cause. 

AJMER-MERWARA. 

Letter from the Chief Commisaiover, A er~Mer ara, No. 798-115-111, 
da.ted the 27th June 1902 • 

• • • • • 
a. •  •  •  • I also share his (Commissioner's) 

view that local nrraugemcuts in Ajmer-:'IlerW81'1t for disposing of the class of 
cases referred to in the third paragralJh of your circular in which irrigation 
works have fallen into disuse during the currency of settlement, are ndequate, 
and demand no alteration. 

Letter from the Commissioner, Ajmer-Merwara, to the Agent to the 
Governor-General. Rajputa.na, and Chief Commissioner, Ajmer-
Merwa.ra., No. 3i20·R., dated the 18th June 1902. 

• • • • • • 
6. As regards the reduction of the assessment on lanll fixed with reference 

to benefits accruing from irrigation when the irrigation work falls into disuse the 
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position is this.-All the tanks (I speak of the" Kbnls:L" l\I'ea) nre GO\'crnmcnt 
tanks and GOl"crnment maintains them, with tLe. exception of clnss ,.I, tnn ~ 

which the yillagel's are b01111d to l\1aintaill. '1'he irrigation rerenue in the ensc 
of the tauks of clpsses 1 awl 2 Ylu·ies with the ,rniel' slIpplie(l III the case Qf 
tanl,:s of classes 3 nut! .(, iL is a fixe(1 Stllll ealculah"(l 011 Ull :tI'CI':l"C nl settlcment ,., 
and liable to suspcnsioll 01' remission in any gil'cn year under eiLllcl' the Irrigation 
Assessment H.ules, whioL are liberal, 01' the Land Hcn'lllw ~ lell io l llllll 
Remission Itulcs, which urc equally so. A tank that became jlennnnently ele~  
would, at the next l'el"isiull, ~ stmek oQ' the taJlk list and the land Hu(ler it 
would be treated as drv. 'l'i'lls our rules provide II Reelllillgly sullicieai l'Cmedy 
in the case of i·rigation works that fall into disuse. 'l'hey do 1I0t appeal' to 
require modification. . 

.. .. .. , , 

BALUCHISTAN. 

Letter from the Agent to the Governor·General in Baluchistan, No. 569·C., 
dated the 30th June 1902 . 

.. , , .. .. .. 
2. I entil't~ly .:oncur with the opinion of the district officers and the Revonuo 

Oommissioner in Baluchistan that the pl'csent inducements held out to lann-
owners in this agency to improye and extend their cultivation aro amply suffiOlent . 

• • , , • • 

Letter from the Revenue Commissioner in Baluchistan to the Agent to 
the Governor·General in Baluchistan, No. 1871, dated the 16th June 
1802. 

• • • • 
5. With leference to the concluding portion of paragraph 3 of the aboye 

d~ parapl'lu 6 Uld 7 of Order No. 10,21, Oircular I may note that J1rovision' al-
dated the 17th December 1901. rcndy exists ill Baluchistan for remission 
of revenue payable on laud which has brr:l assessed with referonce to benefits 
accruing to it from an irrigation work when such work falls iuto pt'rmanent 01' 
even temporary disuse during the curreucy of settlement 

• • • • • 

Order by the Ron'ble. the Agent to the Governor·General and Chief 
Commissioner in Baluchistan, No. 10821, dated Quetta, the 17th 
Deoember 1801. 

In superscssion of all existing orders the lIon'ble the Agent to the Gover-
nor-General and Ohief Oommissioner in 13aluchistun is pleased to issue the fol· 
lowing rules regarding the telllPorary exemption of ilnprovomeuts of land from 
revenuo, a.nd the suspensioll and 1'Ilmission of land rovenue:-

• • • • • 
6. Suspennon of reDenue.-In the case of severe or continued calamity to 

harvests, and when assessments arc paid in cash, tho Political Agent Bhd 
Deputy Oommissioner may by oreler direct that the whole or part of the land 
revenue falling due in an estate be suspendcd. All orders thus issued by the 
Political Agent and Deputy OOlUmissioner shall be nt on co reported by him fol' 
the sanction of the :Revenue o lll~ iouer, allrl the Revenue Oommissioner 
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may cancel or modify tho Political Agont and Deputy Oommissioner's orders 
as to him seems fi t. 

7. Remis,9ion of land ' c~cllile. 'Vhen, nndel' the circumstances stfttcd ill the 
last rule, it is pro'posed to rClllit bnd l'l:\,Cllue, tIl!! D1UOUllt i-'l respect. of which 
the )Jroposal is made, if llut all'ca(l.v EiuspuHlcd, Rhall he u~ el dcd and the ease 
shall he reported by the .Political Agent and the Deputy Oomlllissioner to the 
lteyeuue U0U1111issi011l:I', wIJO, if he agrees, lIlay sallcLion the remission if it does 
not exceed Rs. 500. If the amollnt to be remitted exceeds that sum, the 
sanction of the lIon'hle the Agent to the Governor-Geneml and Chief Comis-
sioner should be obtained. 

NOl'B.-The term "land revenuo" referred to in l'aragral'h. 6 and 'i of th ••• rul •• ln.lude. gnzing tu 
and tax lovied on waler mill •. 

• • • • • • 

,HYDERABAD ASSIGNED DISTRICTS. 

·Letter from the Resident, at Byderabad, No. 204, dated the 16th Jane 
. ,', 1902. 

I am directed to refer to your Circular letter No. 6-43-60, o.ated 15th 
~ ebruary 1902, and in reply thereto to submit a copy of a, letter' No. 624-R.. 
,c:iated 26th-29th May 1902, from the Officiating Oommissioner, Hyderabad 
~'A i ned Districts. 

, 2. The Resident, I am to say, ooncurs fully in the opinions expressed by 
jthe Officiating Commissioner, and has nothing to add to what Mr. Elliot has 
~. ritten. . 

I 
f 
,{ : 
,,;, : j 

lAtter fl'om the Commlssioner,Ryderabad Aa l n~d l trlct , to the 
. Resident at Hyderabad. No. 624-R., dated the t ~ t  May 1902 . 

• • •  • . . 
5. On the third point there is not, I believe, any proVIsion in our Land 

Revellue 'Code or Settlemeut RuleR for reduction of the revenue payable on 
land which has been asses,ed with reference to the benefits accruing to i~ from 
an irrigation work when such work has fOl' any reason fallen into disUl!o during 
the currency of 0. settlement. In past years there has been lengthy correspond-
ence on this subject in connection with lands at Pala and Bhewkund in the 
Morsi taluq, Karanja in the Murtazapur taluq, and at Khayer and Chatwan 
in the ,\Vun taluq. I am.of opinion that where a water-rate in the shape of an 
enhanced assessment has been fixed on land irrigated from works executed 
at the cost of the State, if such works cease to supply the water necessary for 
irrigating the land, the enhanced assessment should be remitted, but where 
the holder for any reason ceases to irrigate his fields from works erected at his 
own oost, there is no renson wby he should be exempted from ;I?ayin'" the 
enha.nced assessment. '1'he probability is that the land yields in ordmar/'years 
a good enough crop to satisfy the holder, and be does not consider it worth his 
while to irrigate the land or even to keep the wells and channels in repair, 
but he is wise enough to clear out the wells and repair the channels as soon as 
a year comes in which the rainfall is scanty or unseasonable, and it will pay 
him to irrigate hill crops . 

• • • • " 
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GOVERN MENT OF INDIA. 

Govcrnm(mt of India Resolution No. 6--·193-2, .1n.ted the 2ith May 1906 • 

... ... ... .. 

11. 'rite third branch of thc ImLjcej. df'alt with ill this nc~olutioll is the 
qnestion of g'mntil1g' a l'P(luction or assessment ",hen an improvement. 'ea~e  to 
be of use. III this cOllllection :~al (,OYCI'lllllcntll 'n~re IIskell 10 consider the 
expediency nllel prnctieahility of leclucing the 1'0\'('11110 }mynhle 011 lall(l which 
hus boen assessod with rcfelenee to the bellefits aceruil1" to it fl'olu an il'ri"ntioll 
work, when ~uc  work has Jar any reason fallcll illtu "clisme dmil1'P tIl(:' cur-
rellcy of settlcmcnt. It has it ~rto heen generally consiclr'J'(·t/ that when all 
. estate or holding has ue ~n givell nn assessmellt fixed for a tel'lIl of years, IlO 
changc shoulrl 1)e Jllade ill the umoUllt 01' that. '~ lllcnt, until the t ~rlll of 
~'earl i has expirerl, "it.hout vCl'y stlong' 1'('1LSO 11 , one ILrgUlllent against grant-
lllg' n rcr]uction of /H,SCsslllent beilJg thn,t (;O\'Cl'lllllent is bOllnd by the 
tCl'l!lS of the sl:tt.lement contl'ltct not to raise tho assessmcnt ulltil the tCl'lll of 
scttlement hus expirc(l, and thnt, therefore, the reycnuc-payel', "ho is cntitll'd 
to all the profits thut hc can dcri,o from the improYcllIent of his holding during 
the eUl'l'ellcy of settlcment, sllould be held to his bUl'gain and requirod to pny the 
fixed Itmount of the assessment, although his holding lllay havc dcteriorntcrl, 
Thc GOYel'llment of India luhnit tho force of this nrgument, cspccially ill thc 
case of It lal'ge lumlhol(ler who has BOlUU capital to fall bnek upon, and \lho may 
reasonably be pxpected to make up for the losses of bUll yeul'll from the profits of 
good years j but they aro prel)ared, when dealing" directly or indirectly with 
"mall landholdors, who hln'e no means (If lflpidly I e}JUil'illg thc luss of an 
improvement, to rclax, whew practicable, the rigidity of the settlement contract, 
so far as to grant SOlUe reduction of revenue where an il'l'igation work, the 
existence of wh:ch was taken illto account when the IlSSCESlllent wus imposed, 
has fallen out of use. In reply to a cit'cular on the subject the GOyerUlDent 
of the Punjab has submitted a reyiscd set of rules proposed wit.h the above object, 
under which, in certain distl'icts, when a masonry well ceases to be fit for 
use from any CRnse, the collector is requilp.d, m'en during the currency of tho 
settlement, to remit su much of thc a e ~ ent on the land irrignted from 
it as is basetl on the profits of irrigation from tho well, the subordinate 
reyenue p.stablishrnont beiug instructed ill tho ordinary c tll'~e of thcir dut.ies 
to report the case of any well which has obviously become quite unfit for 
use. 'l'hese ],ules, which nre base(l on the cOllsidernti(lJI that, whon 1\ well is 
no longol' fit f,)r lise, the re~luct.ion of its revenue is on a par with the remis-
sion of land reyenue fot, calamity of seaSOll or in con e ll ~llce of river action, 
ha,·e Leen applied even to estates, the' nssessment of which was fixed on the 
landholders as a body on tho principle of joint rcsponsibility, ns it is recognised 
to be unfairfo insist upon the rigid application of that pl'inciple, where the 
interests of the individual 1111ldholliers arc in reality distinct 'rhe system now 
adopted by the Punjab Government nr:cessurily involves an increase of work 
for tbe revenue staff and the abatement of small sums of fixed land revenue 
during the currency of a StlttlenlPllt, but thc GOyernIDcut of India are of o~inion 
that where the necessal'Y machir.ery for can-ying ant such a system is ayallable, 
it may properly Le adopted. In the Tenancy Law of most proYinces provision 
is made for the reductiun of the rent payable by a tenant to It private landlord 
when lalld formerly inigated ceases to be il'l'igable, and on this analogy the 
Government of India are prcpared to approve of a simillU' rcduction of lalld 
revenue payable by small landholders in like circumstances. 'l'hey consider 
that the loss of reYcnue inyo!yccl by the adoption of such n policy will be more 
than compensated by the encouragement given to the sinking' of wells, seeing 
that nothing so much discourages a small landholder fl'om making a ne\\' well 
as the dread that he may be required to pay 11 wet nssessment on the land after 
his welllhas beeome ullfit for usc. They, thereforc, approve of the policy 
adopted by the l)ulljab Goycrnrnent, which is in accordance with the promise 
gh·en in the Rl'solution on Laud Be,enue policy aho\'e quoted, that II further 
advance would, if possible, Le made in tJoe direction of a more general resort to 
reduction of assessment in cases of local deterioration. They desire Local 
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Governments .to co~ ider whether rules similar to those adopted.in the l'ulljab 
could be applied WIth advantagc in theil' respeciire proviuces. 'I.'he svstelll is 
a ~licable chicfly to small kmdbolders, whu lin YO tllCl11selres cOll!.in;ded at 
theIr own e~ ell e wells or other irrigation works, Ole existence of which lws 
been taken Into account in fixing their assessment, and is not llleltllt to apply 
to ,,:or1.s executed by tcnants 011 large estates. '1'110 Gorel'Jlll1ent of India 
reahse that rules of this charader CaJlllot be satisfact.orily ealTiecl out in the 
absence of a sufficiently trllstwortlly and well-supenised laud rerellUO agency, 
but ·where such all agency is available, they tllink that an endeanlUr should be 
made to gmnt pl'ompt relief to impoverisliccl peasants . 

• • • •  • • 

Replies from Looal Governments and Administra.tions. 

MADRAS. 
Letter from the. Government of Ma.dras, No. 2918, dated the 201;'.1 October 

, 1 1908. 
i 

·With reference to the Qorrespondence ending with Mr. Wilson's letter No. 
G. O. No. 2917. dated the 20th Octobor 1908. 793-:U)3-2, dated the 24th MfI! 1906, I 

, 11m (lirectell to forward n copy "f the mal'-
:ginally noted Proceedings of this GOVCl'lllllcnt, in which their conclnsions on the 
subject of tIle taxation of agricnltural improvements effected by private per-
sons at their own cost, which is dealt with in the resolution of the Government 
of India No. 6-193-2, dated 6th May: 1906, are embodied. 

:J. -' ~, : 
MadraaGovernment OrderHo. 2917-Rev •• dated the 20th Ootober 1908. 

.  "  i ~:. ~'  . " p 

• .. • • • • 
. 9. In paragraph 11 of the Resolution No. 6-198-2, dated 6th l.Iay 11)06, 
the 'Government of India deal with the question of granting a reduction of 
assessment when an improvement to a holding which has ibeell assessed with 
reference to f.be benefits accruing to it from snch improyement ceases to be of use. 
The con;;ideration of this point does not arise in this Presidency where private 
improvements are not taxed in the first instance. In the districts of Malabar and 
South Canara where wet assessment was i o~ed at the last settlement on land 
converted from dry to wet at the ryot's expense, and delJendent, as a rule, on 
falling rain for its source of irrigation. cases of reconversion of laud from wet 
to dry are very rare, and if such cases. 'occurred they would be suitably dealt 
with under the Boa.rd's Standing Order_No.1 (5). 

• • • • • • 

:BOMBAY. 

Letter from the Government of Bombay. No. 6376. dated the 25th June 
1908. 

With reference to the Resolution of the Government of India, No. 6-193-2, 
dated 24th May H106, indicating the policy of that Government regarding the 
assessment of land improvements, I am directecl to forward, for their informa-
tion, a copy of the Resolution of this Goyernmeut, No. 6106, (lated 18th June 
1908, which oontains orders on i beseyeral points dealt with in, and the 
information required in, paragraph 12 of that Resolut:on. 
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The Bombay Government Resolution No. 6106, dated the 18th June 1908 • 

• • 
12. As re ard~ the 1'('qIH'sL of tl ~ GOHWJlll1ent of India that Local Goyern-

ments should consider whethel' lilIes silllillll' to those adopted in tllC l'unjllb,which 
provide for remis:;iull oj' :;0 III \lclt of t lw MN'SSllIcnt 011 1 he land irrigated from a 
well which has eea~t:c  Lo IJC tit for use as is Laser! 011 profits of il'liglltion from 
that well, could be applied "iih lI(iYalltage ill tllCir respective lll'oyincrs, the only 
questions requirillg CXallJillatioll in this Presidency seem to be whether in tho 
Deccan and Kamll(ak the rates on any \relllancIs at present paying higher assess-
ment than the ordillmy drJ·{llop rates rcquire to be reduced ill consequencc of 
'I'ells haying' gonc out of lise, allr! ,rlleihel' in GlIjllrnt, as a consequence of the 
sinking of the subsoil wlIter h:yel, red\lctions flre lC<]uired ill the subsoil water 
assessmellt, slll'posillg thnt ilJlJ,tlst to he re1nined ill llriuciplc. As at present 
advised, the GOYCl'llOl' in CUlillcil is dislJosml to think thaL 110 gencml in-
quiries on the subjeot are le ~ nl'y. As nlrcndy iudicntec1, cases of over-
assessment and reductions required have beeu investigated in Gujarat. In 
the Deccan anti Kanwtak, })eople may be left to represent the eascs in which 
wells hr!'vc gone l)ermallelltly out of use. Inquiry cun n.lso be made br. 
District Officers when visiting villages whether allY such cases exist, and if 
any come to light, they can move for remedial action, 

... • It • • • 

BENGAL . 

.Letter from the Government of Bengal, No. 491·T. R .• dated the 8th 
May 1907. 

• It • .. • 

5. As regards the reduction of a ~ cllt when an improvement ceases to 
exist, or to be of use, it appeal's from pnl'ugl'3ph 11 of the Uesolution of the Gov-
ernment of Indin. that the pl'oposed rules are iutended to apply chiefly to small 
landholdflls who ha'\'e constructed, at theil' own exp(,DsP, wells or other irrigo.-
tion works, the existence of which has been taker. lIlto account ill fixing theil· 
assessment; and it is recognised that rules on thin subject cannot be sati"fac-
. torily carried out in the absence of a tl'ustwolthy aud well surenised lanel 
re enuea~ency. This queRtion also is not one of much llractien importancc, 
80 far as'BEngal ill concernpd Under pJoviso (ii) to section 29 of the Bengal 
'l'eriancy Act, an enhancement b ~d in consequence of an improvement i~ 

payable only 80 long as the improvement exists If the rniyats of a proprietor 
of a temporarily-settled estate 01' of n tenure,holder in n Gonrnment estato 
were to refuse to pay the lcuts fixcd at I. he settlement, on the gl"ound that the 
impruveme ut which was takell into account in fixing t o~e rents was nO longer 
elJectiyo, the landlord "'ould almo;t CeI taillly apply to the Collector for a reduc-
tion in his assessment on this account. ]lut this would not often happen; as 
a rule the landlord wouid eontiuue 1.0 realise full rents from his miyats rathel" 
tha,:,_ givd them an abatcUJent and npply for a corresponding reduction of 
assessment, The leal })I'oblem in meh Cllties is to reach the raiyat who has 
suffered owilJO' to the failure of an impJOycment: and in tIle absence of a 
qualified locai agency this jll'ohlt'm, in :Uel1l!ai, wOllld generolly IJroye insoluble, 
It has aheady beeu :pOinted cut that 1:0 el1lulllcen.rnt is n;udc in l'eSrect of 
illl}JTOVemellts by rSlyats ill G O"Cll1DiPlJt ntntef;. 'fhere iF; thl'refore, in their 
case, no nt:cessilY to plOvide for nlmtement. if OJ(' ilJll,royemcllt should fail • 

•  • • , • • 
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UNITED PROVINOES. 

Letter from the Government of the United Provinces, No. 4132, dated 
tho 24th December 1000. 

3." .. .. lit 'I'he fhst question fO)· cOllsideratioll relat ~  to 
the grant of a reduction of assessment during the currency of a cttl ~lllent 

when an improvement ceases to be of usc. l)aragraph 5 of the Board's letter 
shows the differences which obtain both ill natural conditions and in the method 
of assessmcnt bptweHIl the Ullitc(l l)royincl's and the Punjab in this matter, 
Ilnd the I,iHutenant-Goyernor considers that thcse differences nre slwh as to 
lll'eycnt Ilny rules silililar to the l'ulljab rules being' llscfnlly applicfl to the 
U niterl Provinces. ltulo V of the l'unjab rules, whieh provides that except 
with special sanetiou JlO rcmission shall be gi ven if the assessment oj" the 
estate is so distributed that persons other thall those who direcLly hcnefitecl 
by the irri;;a.tioll from the "'ell woulfl reap tho benefit thereof, would rendor 
th6 rules, if applied to tho Uniled l'rovinccs, nugatory ill most, cases. In 
His Honour's opinion when a well ceases to be of USi) and is heyond repair, 
the main object, to be aimed at is to get a new well huilt as soon as possible, 
and to enc:ourago this he is In'cpured to recommend thnt in suoh eaSl;S an 
allowance should: be made during the currency of the settlement by deduction 
from the land revenue eqUivalent to the allowance by deduction from 
the assets which would be granted at the beginning of the next tel'ln of settle-
ment. '1'0 carry. out this proposal the following rule might be added to the 
rules draft dd by the Board :\" . .• 

When .!uring the currency of a settlement a new rermancnt well is cOllsb-uctcd with 
the aid of a han granted uuder Act XIX of 1883 or by or at the cost of landholdcl's, and Buch 
new well replaccs an 0111 one in respect of which allowance was not ma(lc at scttlement under 
rule 2. (of thu draft rules) an estimate shall he made of the expenditurc incurred in con-
structing tlHl new well, and allowance for the improvement 6110.11 be madc by a rcuurtion in 
the revenue Ly an amount equal to ,live 1Jer cent. on the cstimated expenditure. 

: Such r(duction 'halltake effect from tho commencemont of the revllnue year following 
that in which the new' well was completed, and shall continue for the remaindel' of the term of 
I4!ttlement. 

• • • • • • 

Letter from the Board of Revenue, United Provinces, to the Government 
.' of the United Provinces, No. 2914-N. I., 50S·A., dated the 10th 

September 1906 • 

• • • •  • • 
5. The proposal to allow a reduction of revenne when an improvement 

ceases to be of use has next to be considered The Board may say at once thnt 
they are opposed to the adoption of this principle in these proviuces. It is 
based on Punjab experience, but the conditions in the Punjab are very 
different. 1.n the first 111ace there has always been a strong teudency in that 
province to discriminate the portion of the revenue that may be described as l 
due to irrigation; this portion is often fluctuating in its cllUracter, und the i 
proposal to allow a reduction when a well falls out of use may, therefore, be 
described as merely an extension of the ordinary revenue system In these 
provinces, 110\\,eyer, where such phrases as "lanel in its ullirrignted aspects," 
.< water advantage mte," and so on are unknown, it would be a ditficult imlOya-
tion. The unit of property, again, iu the Punjab seems quite commonly to be 
the well (paragraphs llG and 165 of the Punjab Settlement ~ anual  and in 
that case joint responsibility is a fiction (paragraph 4,38) ; more generally there 
seems tobe some reason to 8U}1pOSe that the principle of joint respolls:bility had 
no great natural root in the Punjab and was incorporated in the l'e\,enue system 
there chiefly on the strength of the example set by the North ""estern I)royinces. 
'rho :Board would say, therefore, that both because of the system of assessment 
end the nature of proprietary rights, it would be exceedingly difficult in these 
rrovinces to give efl'ect to tho proJ>osal. -The amount assessed on irrigation is 
not known. '1'he loss in aSl>ets mlght be calculated at the difference between 
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,,'ct and dry rates, hut eYen this would frc(lllcntly Le impossible. In It eonsi· 
deraLle }JOl'}iOll of these pl'lwinces the relltal syslelll n1!:ug'lli,cs llO dislinef.i'lll 
betwcen wet and dry mtcs . ll 't ~ ', as .,11-. lIoopm' : int,~rl Ollt "hell OC'll1ll1is-
siollcl' of the l'yzah:ld Divisiull, it is iUljlossiLlc /0 i~ lll e tlte loss ou n p;lI'li-
culnl' well or wells; t.here mil)" at the salllC / illw, haye Ilcen Illl ex tension of 
eulth'atiun or n risc in rales, s() t klt tile' assets as Il II Itoll' are Itjg-llPI' 111:\11 at 
ficttlcmcnt, alld in thnt case tl el't~ is uo ' ~a oll for a l('tluetioll ill thc !'eYCllllO 
demalltl. lleg:ll'd l1lust Le hncl then to the g-eilCI':'1 a ~ct  of the mnhnl, 11 
matter that is sutlieielltly well looked aUel' al/'lwly. 01' nil Ilitelllpt must Lc 
made to cstilllatc thc lliisets of a p[utie'nlnl' holding '1'110 gCllol'ril difficllItic's 
that wonle! bc caused by all,\' suellllttempt "'ill he s:atell jll'cscnj,ly, hut thcrc 
nrc special (liflienities ,,,llere wells are conct\l'l1pd which rcqllim sOjlHmic notice, 
'rhcse (liiliculties "'ould not arise it' ('neh wllll wilh the lawls attnched to it WI.'re 
n separate uuit, hut except ill Lnlitplll' and a ]lorlioll of .Jhunsi tnhsil the 
Doard are not aware that this i~ the easl) ILllvwlwl'l' ill these l'ro\·inecs. ,"I1Ore 
communities of small Pl'OpJictOIS arc eonccj:ncd-:lIlcl this is the caso under 
cOllsitleration,-the arrangements ullde]' 'rhieh ,rells nrc constructed aull 
irrigation facilities are interchanged nrc extremely complicated and the distri-
bution of any reduction ill revenue would bc "ory tl'ouLlesomo 

.. .. .. .. .. 

BURMA. 

Letter from. the: Government of Burma., No. 377-5 -L-l, dated the 26th 
September 1908. 

.. . . .. . .. ..  .. . 
5. Fim:.lly, I am to explain the arrangements 110W in force ensuring an 

abatement of revenue iu the case of :leteriol'Otioll ,Jf a holding during the om-
I'ency of a settlemeLlt, and thc bteps now being taken to extelul t e~e arrange-
ments, 

It is unnecessary to discriminnte between cases where the right to a reduc-
tion may be based simply on a detmioration in the natlll'c of the holding llnd 
those in which it mny bc based Oll 1.hc ceMing of all impl'o\'cment, previously 
cHeete:!, to be of utility. 'l'!.tc.<e havo hitherto Ilot beon dil'el'tly ~ ro idcd for ill 
Burma except that in U IlpCl' Bmllla in the ense of fail ale of it'rlgoal,ion ",orh, 
Direction 28 of the Upper Burma Supplementary Sun oy Dil'ectiollll contuincd 
Ill'ovision for a reclnssificntion by the Deputy COlluuis,jOIlCl' 01', when 80 em-
powered by thc Deputy COlllmissioner, by thc Superi1l1 ende:ut of ~. d ltecords 
or by the Sub-rlivisiOlml Offiecr, of lawls il'ri~ t 'd at flCttlelllents which ]Iave 
since ceased to be inignted. Amelldments hl\ve heen made io the Supplemcn-
tary Survey Directions for hoth Lower and UP1,el' Ihll'lnn whieh 11rovidc for a 
reclassification of lanrls whieh have rleterioratc( from can,es other thun il'l'iga-
tion, These amendments providc that these powers sh:dl he cXl'rcised only in 
exceptional cases where land is abandoned to a c0118iderahle extent and '~' e '  

the inapplicability of the classification ado tt~d at settlemcnt i~ clear beyond 
reasonable doubt. 

'l'hc Government of Indh\ are aWnt'f;\ that tlJis Province el o~'  an excepthll-
ally liberal re i~ ior.. systell1 (as I\, reference to Directions ,j,() to 70 undcr thc 
Lower Burma Land aud Rcycnuc Act and to nllle~ 22D to :H1.. llwlor the Upper 
Burma Laut! aud ItcyelJue Heg'ulntiull will show) aut! tlJat ill addition the 
u.ssessment Illay be materialLy l'eJuced on land lctt fallow for cl'rtain reasons in 
Lower Burma (Lower Burma Uulcs 77 fI,), while in Uppcr BmOla assessment. 
is made only on land which has producerl a Illatmed cJOp. 

In these circumstances tbc Lieuteunnt-GoYel'll01' bas not thought it lIeces-
~ary to adopt in this matter rules similar to t o~e ill force in thc l'unjab, His 
Honour belicves that the eh[lllgcs lJO\\' mndc in the Supplcn'clltal'Y Survey 
Directions, takf'n in conjunction with the 1'ulcs l' ~ l ' ili n ': '~ lllcnt : nnd lemis-
sions, will fully pro"ide prompt lclief from oveNISSC:SSlIlCnt of holtlings which 
haTe suffered deterioration sincc they were assessed, 

• • • .. • • • •  • 
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ASSAM. 

Letter from the Government of Eastern Beng'al and Assam, No. 8533·C •. 
dated the 22nd July 1&07. 

'Vith refcl"Ill1Cc to the correspolldenl:e elliling with MI', Innes' memoran-
dum, No, DH-i7-7, datccl tile 18th .Tunc 1907, regarding thc exemplion of 
Lett"t'Xo G,j (1 EG, ,1.',,1 t e~ t  Al't'i 100., land ill1pl'oYements from enh1.tnCmllent 

110m 'he I\C&,a "f nOH'IIIlO. I '~ ,  Ik'"g,l ,,<i flf Janel reyelllle, I am directerl to, sub-
A ... m ""<lonel(,,,"o. 't l' t  . I f t1 ' III I  , a copy 0' a rcpOI' l'ccelvc( rom le 
Board of Itenml1e on the subject, anel to sny that 1he Licuteu1.tut-Gcvcl'Dor is 
glad to find himsclf in general aceor(l with the opinion of the Government of 
ludia alld the Governmcnt (,f Hengal that thf' object of the referencc are 
already in a very great. measure socurctl to the raiyats of this Province byex,ist-
iug law and custom . 

• • • • • •  • 

Letter from the Board of Revenl1e, Eastern Bengal ~and Asrm,m, to the 
Government of Eastern Bengal and] Assam, No. 64·G.E.G., dated the 
25th April 1907 • 

• • •  • • •  • • • 
~ , 10. The question of reducing an assessment in cases where a wprk of im-
; provement has ceased to be of use has not been discussed by the Commissioners I of Rajshabi, Surma Valley Districts and Assam Valley Districts, presumably because drainage and embankment works, to which Government say, its 
practical application seems to be confinflu, are not met with in theil' divisions, 
, 'I.'ho Commissioner of Chittagong woulel not lilllit the principle to these works, 

\

" but, would extend it to ta, ,nks, :,' '1'he Com,' missi'lller of D.loca suys it is sufficient 
, if the Settlement .cerre~uce  the assessment at the ti ~ of next st)ttlement. 
, In; the case of a ,tork,,;construoted by Government which hM oaused an 
, enhancement in the assessment, the Eoard think that this enhancement should 
:, 'be ta.ken off at once~ when the im provenieut ceases to be of any use, and they t would mend the rules thl'Oughout the proYince so as to allow Dish'ict Officcl's 
f to do this. Where ~ e assessment has been enhanced owing to an improve· 
I ment effeoted by the 1'IIoirats themselves, the same prinoiple should apply, but 
! if sufficient allowance is made, as suggested above, when the work of impl'ove· 
r ment is constructed, cases will not often arise, for the l'uiyats in their own 
~, interests will see that the work is kept in a propel' state of repair, With the 
) revenue staff at the disposal of Government in Eastet'll Bengal it will be diffi.· 
~ cult to ensure that t he deterioration of an im proyement is ,Prom ptly reported, 
, but if tho folicy of Government is made known with suffiClent publicity, the 
: raiyats wil not be lo~ in themselves informing the District Officer, • 

'. • , . • • • •  • • 

CENTRAL PROVINCES. 

Letter from the Chief Commissioner, Central Provinoes, No. 280.XI.4-52. 
dated the 18th September 1908 • 

• • • • • • • • • 
3. The Chief Commissioner has had a draft circular drawn up to give effect 

to the suggestions •  •  •  • in regard to the circumstanoes 
un(ler which exemptioll fro01 aSSC:lsmeut l ~l be withdrawn. The instructions' 
contailleu in the draft cit'cular, copy of whlOh is appended, will ,ensuro full 
effect being given to the wishes of the GoVel'lllllent of ~ndia in respect of all 
the matters dC:llt with in the corre onde~ce. •  • Ct 

• • • • • • • J " 
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REVENUE BOOK CIRCULAR 1-9. 

Subject. -Exemption of improvvments from assessment. 

In t l~ corrcsp')Ilrlcncc printc(llls an appenllix, the GoycrlllUenL of Indiu Seotion 1, 
sanciiond the oxclIlptioa of illl prol'ements fro III ~ ~ ent. 'l'he rules tlJen Serial No. {) 
lairlllllln1 have bee:l ~el'lltilli ctllnll l'xtulliloJ. in accol·dallce wilh the prin-
ciples laid do\\'n ill the GovernLllent of India's nesolution No, (j-lU3·2. date') 
the 2·Hh :Muy 1000, in the Del'Hl (mclIt of ltcVl'IlUO a1l(! AgriclIlture . 

• • • • • •  • • • 
G If an illl provement ceases t<) bc of usc, relief is usually gl'/lutoJ at the 

next re.ision of settle mont by n ~ cnt of the blli! at the rates for nnir:'i-
gated or nnemhuilked laud. Iu ryotWlui villages, hOll'ol'er, if a rl0t, is plly:r.S 
at n higher rate on account of irrigaLioJl (whllther pl'Ol'illod Ly blll'srif or by 
the State) nIH! irrigation permunently cea e~ to he m'ailnull1, the D(Jjluty Com-
lLi>f.ioner will propose the reduction of the ryot's l'Ol'ellue lc tho l'nte payahle 
on lI11irrigatcd IUlld. In lllnl~l al'i illa~c , if a malak-makLuzll 01' l~l'

lllent ryoL (hoiller of ('sclrpatcd malik makul1za land) is paying nt tht.l rate lor 
irrigated laud 01' if si,' or klll11lkasbt is usscsse(l lit irng:lted mtl's, nr~r  il'ligatioll 
IJermanent1y cen~e  to be IIvuilnLle, the Deputy C0ll1111i,siollcr shoul!l, in c:rse 
of hardship, l'eC0U1lllCn(1 the rClluclion of the reYClIue to the unil'dg-ated rate 01' 
Rn ahatement of revenuc prol'ol'(ionnte to the uin'crence bet.,,"een the rental 
vnlne of the home-farm ut irrigated and dry rates. And in Illalguzari" villagcs 
where tennnts are pa":ng at in igation rates, if a permanont fnilure of the 
water-supply cnnses hardship, the Deputy lll i~ iollcr may recomm(J]:;a a 
reduction of \'ove11l1e oonditiollnl on the rednction of rents paid nt irrig:ltion 
rate~ to dry rates, whelber the tenants have arplied for reduction under Sec-
tion 14 of tp.e 'l'enuncy Act or not. Provide( that the failmo of the water-
supply be not due to the wilful neglect of tbe mnlguzar or to his n})plyipg the 
land to some other profitable use. 

• •  • • • • • • • 
BERAB.. 

Letter from the ChiefComm18s1oner,C_tral Provinces, No. 201-XVI-30, 
dated the 21st March 1907. 

• • •  • • • • 
6. In respect of grnnting reductions of n e ~ ent when an impro.cment 

ceases to benefit the land concerned, I alU to say that tbe failure of nn im pro,'o-
ment Deems to be rare in Berar. In the recent settlement of the ","UII l'aluk 
of the Yeotmal District a dam was found to be out of repnir and ]]0 longer 
ielrlin~ater for irrigation. Consequently the land which was a'sessed at 
m'igated rates at the last settlement is, since revision, a e ~ed nt (Iry rutes. To 
meet Buch isolnted cnses it will, in the Cbief Commissioner's opinion, be suffi-
oient if Deputy Oommissioners nre authorised to npply for remissions of reve-
nue, nnd the Chief Commissioner proposes to issue tho following instructions 
on the subjeot :-

.. If a survey number was nt the last settlement assessed at the rates for 
irrigated land, nnd irrigation permanently ceases to be !lYailaL!e, 
the Deputy Commissioner shoulc! report the fnets, mentioning tue 
assessment of tue survey number at u'rigated and at dry rates wit.h 
a. view tf) the remissi on of the dilI.:rence for the remainder of the 
term of settlement." 

AJMEB.·14ERWARA. 
Letter from the Chief Commissioner, Ajmer-Merwara, No. 653, dated the 

30th April 1910 • 

• •  • • • • • 
3. I also attach draft rules for the. reduction of chall' 8sseS!'ments, when a 

well ceases to be of use, pl'epared by the Settlement Omcllr, together with a copy 
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of the u ~c tion  made liy the lIoll'hle ~ r. L. S. 1'ortor, C.S.I .. 011 thcse l'Illc,;. 
My 011'11 ie \~ on these rules aro contained in paragraph 8 of my Note 1II0n-
tioncll at 2 (5) lIuo,>,e. 

~ • •  • 

Draft Rules for the reduction of Chahi assessments in Khalsa areas when 
a well ceases to be of use. 

1. "'hcll n well on the lands !lttached tv which revenue has Lecn asscs,ed 
!It Scttlcn'cnt 011 neC0l111t of irJigo'ltioll froUl that ,rcll, C('[lS('S to be of use, tho 
asse,Slllcnt on the lands irrig-ated from that well shall be reducerl in lleeOrdallee 
with these rule,. 

2. In the assessment yolume, under each "illage IIrc ~ o n :-

((I,) the total !uea as!;essed lit Settlel1lt'llt IlS irrigaterl from each well ; 
(vJ u. lump mm in lesJlcct of each such well-which IUlI1p sum 

represents that portion of the total a~ ' ent on 'he urea assessed 
us irrigatetl from Hle well ~ is in excess of tho ordinary dry 
as,e"SUJCllt tbat. would Le paid in the uLscllee of the wdl. 

},';t·(llIIplf.-Well No. 350, Tho ellall; n~ e ed nt Settlement as irrigated 
from that wc!! "'as foul' acres. 'l'lle,e foul' acres were asse,sed lit Its. 4-8-0 per 
ncre, i r:., ut Its 18. If tho ,rell did lIot exist, and these fOlll' seres wore not 
otherwise il'ri!ptcd, the asse,smcut would 11[I\'c been four acres u.t 0·8·0 per acre 
TIs. 2; ullnas B being assumed to be tho ordinary dry IlSSCSSlJ1eut rate for the 
village. The portion of tho assessment dlle to the well is then lIs. 16; u.nd the 
lump sum on the well is TIs 16 which is the Ilmount remissible, under these 
mlcs when the ,rell ceuses to bo of me. 

3. On tho application of the person liable to the aSSHsment, the Collector 
shall remit t.he lum Jl sum shown in t.he IlsseSSUlent volume u.s assessed on a 
well :-

(a) when it has disappeared, e g" by being ",asholl awu.y by a flood or 
otherwise or has for any other reason beoome entirely incapu.ble 
of use; or 

(b) when, though its cylinder is intaot and, if there were water in it, it 
, could bc used for irrigation yet owing to continued drotightor to 
sinkllge of the water-level, the well has been entirely dry for four 
~on ccuti e harvests, in whioh, had it not been dry, it would 
ordinarily bve been us cd ; or 

(0) irrigation from it has been permitted by the Collector to be per-
manently superRCrled hy tlluk irrigation from a ",I. iably lIs>essed 
tank, allli the person liable to the \\'ell assessment hRs l!OW to pay 
the wat!"r chu.rge for the tank il'l'igation on tho lu.ud wl.\j.ch was 
as.<e.<setl as chaW. 

4. The Collector may grant u. similar rell i~~ion ill respect of a ",ell, wMch, 
though still contllining water and capable of irJilr!ltion, has bron out of use for 
foul' consecujiyo hnrvests in which it ,,(mId OJ dinaJily lune been used other-
",i'e if the disuse of the well has llccu due to somo eause bryond the control 
of the pcrson liable lO the a~ e ent 011 the well-such cause, for instance, as 
the spread of salts in tile soil ICndeting cuitimtion of the lund Assessed as 
h-rigat('d from the "'ell iUlpossible, or the loss of cu.ttle or cultivators Rnd the 
impossibil ity ;of replacing them, u.nd the like, 

Provided that no remission shull be given :-

(i) If the disuse of the well oecllrs in the ordinary course of husbandry, 
the well being intended for use merely in seasons of drought. 

(ii) If the irrigation from the well is replaced or supersedes by irrigation 
from a 3rd or 4th clllss tank assesser\ to u. tixed assesslllent. 

5. When a remission is grnute!.1 it Fhall take effect as follows :-

(a) In the case of a remission grante(l under Rule 3 (0), from the first 
hal e~t in respect of which, had the ",elll'ernained in existcnce or 
c3.[luhle of use, inig'ltion would have taken place from the well, 
hat could not. . 
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E,L'ample,-='rhe 'I'ell in qlleslinll was washed a\yay hy a flood in the rainy 
season, bn\ o['rlinnl'ily it il' 'i~ Iterl }'(tf)i r.l'OPS on1,Y,·-P\C remission will haye ('(fcet 
f,'om the ,'(/bi hal'vest ll 'eei~llill ' its rlisuppearance-ulld not from the 1ckal'if 
season rlUl'iug ,thicl.l it ,a~ 'Hlslt(:d away, 

(b) In Lhe case of a romissioll granterl ullrler Unlo 3 (b), or ltule 4, from 
tho fits!' of thc foUl' JJal'Ycsts ill questioll 

(I:) In the case of a l'cmissioll g'I':lIlted under Rulc :~ (c) from tho hal'Ycst 
in which thil well il'ric;'ntioll WilS allo\\'c<l to or. ])(wmulwntl,Y super-
sedcrl by tnnk il'l'i~atioll from the yariably assessed tank and the 
water charges of the latter have been levied from the person 
liable to the well assessment. 

tj The four barn'sis JlI'cscrihecl ill Itule 3 (b) 01' Rnle '.t, shnll he (a) '~ a 'i  

nnrll'abi han'esis only, and (b) ouly tllese harwsts in whieh the well would 
ordill:1rily lm\'c been nserl, if I'Le pet'SUll liable io the asscsslIJeut coul(l have used 
it. 'rims, if the well ordinarii? il'l'iga/(J.d "(fbi ollly and lIot klwJ'ij, the four 
hancsts in question shall he fUll!' eOllst-'GutiYe "(IU hnnests; but if the well 
ordinmily irrigated both klwJ'ij uuc1mbi hfllTests, the foUl' ban'esis shnll com-
prise two kha1'if and two "abi hnlTesis following one another alternately, 

7, 'Vhen a well, in rcspect of which a romission has heol! giYcn under these 
Rules, is again brought into use (or its lands come under irrigation from a Brd 
01' 4th class tank), the Collector s1][},l1 re-impose (with effect from such hn.rvest 
as he may, by written oruel', udermine) the lump sum which was 1, remitted, 
provided that:-

(1) in. any case where e.g" when a well is repaired the Rules· for the 
, exemption of Agricultural 

• AJmer Regulatlonl, Volumo H to L, I Ago ~l ., I t f 
m pro.emen s rom as!!ess-

ment would apply, due effeot shall be given to those Hules ; 
(2) if in any case the Collector comes to the opinion that there is good 

reason why an alllount less than the whole lump sum should be 
l'e-imposed, he 11111y re-impose such lcss amount only; 

(3) in no case shall the lump SUlll 01' amount re-illl posed have retrospeo-
tive effect for more than one whole year prior to the date of the 
order of re-imposition, 

8. Applications foJ' rcmission with referonce to Hulcs Band 4 shall be 
enquired Into on the spot as soon as possible after being filed-by the Colleotor 
himself-or the Revcnue Extra Assistant COll111lissi mer so far IlS possible; out 
should at any time the n lication~ lie numerous, ihe Colleotor may authorise 
the Tahsildal' or Naib-Tahsildal' to mako the local inspection and roport the 
facts, 

9, The Girdawars shall bc responsiblo for promptly reporting to the 
Revenue Extra Assistant COlllluissioucl'-cither from their own ohservations or 
from perio(lieal enquiries from the Pahml'is-all cases of the coming into use 
again of wells in respect of which a r i~~ioll has heen given un~lcr theso rules, 
AntI the Reyenue Extra Assista:lt COlllmissioner shall bll responsible for seeing 
that the Gil'llawal'!I do theil' duty in this l'esprct, On receiving a report, the 
Revenue Extra As,istant Commissioner shall, after vcrification by himself 01' 
the Tahsildar or Naib-Tll.hsildal', submit it to the Collector fOl' oruel's, 

10, Subject only to the control of the Commissiollcr in accordance with 
the follmring mle, the order of thc C01lectol' as to whether a "lump sum" 
shall bc relllit~cd or rc-illl}1osed, or 11 lc~  amount be re-imposed shall, unless 
he himself finds good reason to leyise it Or is directed to do so by the Commis-
sioner be final. 

11, The Collector shall submit a half-yearly return to the Commissioner 
of all well 8,sessments remitted 01' l'c-iUlposcrl by him during that half }-ear, 
ordinarily for the Commis;;iollel"s information only-but the CommissIOner 
may call for further information on any portion of the return if he so desires, 
and may, if reason appear, direct the Colltlctor to re-consider any remission 
or re-imposition, 

27tl, NOlJembel' 1909, 

W_ J, E, LUPTON, C,S" 

Settlemellt OfficeI', Ajmer-Meru;al'a, 
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Note on the Ajmer-Merwara settlement by the Chief 'Commissioner, 
da;;ed the 22nd April 1910. 

• '" '" 
.. 

* 
8. T COll01\1' thro\lg-hout. in tho views expressed hy Mr. Port.er in Ikard of 

llevenue letter No. 118, dated the 5th April 1910, l'egariling tho draft rules 
for the reduction of assessments on lands assessed liS irrigated from wells that 
have eease(l to he used. 

• • • '" • • 

Letter from the Board of' Revenue, United Provinces, to the Agent 
to the Governor-General, Rajputana, and Chief Commissioner, 
Ajrnor.Merwara, No. 118-1-577-B., dated the 5th .April 1910 . 

• • • • • • 
:3. 1\[1' Porter entirely approves of tho priueiple of tile mles, namely, t.hat 

the rate of revenue on land assessed us ,. chahi" should--whcn the ,yell frolll 
which the land is irrigated becomes permanently useles.'! for purposes of irt'iga-
Lion-be reduced to tho "barani" rate. 

4. The need for such a rule in Ajmer-Ycrwara is due to the fact (1) that 
thc lanrl is minutely sub-divided among large bodies of i o elii~ od petty 
proprietol's; anel (2) that unin'igated land cannot possibly bear lI.n asset;sment 
at "chahi" rates' which are ,much higher than" barani "rates. Unle,s then 
a reduction of revenue is granted on land assessed as "chahi" which has 
permanently ceased to be irrigated the owner of tho holding in questiou 
will be ruined. . 

5. A t the same time the draft rules, in which an attempt has been 
made to provide for every possible case that mal Brise, appeal' to Mr. Porter 
to be ullnecessarily elaborate. It is in his opmion sufficient to la.y down the' 
principle, and leave the Oollector to deoide in each case whether a reduotion is 
claimable or not. In accordanoe with this prinoiple Mr. Porter would suggest 
that the following be substituted for draft rule (3):-

"3. On the applioation of the person liable to })ay the assessment, the 
Collector shall remit the lump sum shown. in the assessment 
volume as assessed on a well if 

(1) the Oollector is satis6.e:l that the well has beoome permanently 
unfit for irrigation; or 

(2) the land assessed as "chahi " ceases to be irrigated from the well 
and is-with the permission of the Oolloctor-irrigated from 
a. first or second class tank and pays water-rate accordingly." 

The second olause of the 'rule is su!;gested to ee~ the cases in whieh· 
owing to the construction of new tanks, of the extension of tank irrigation, the· 
use of tank water supersedes well water. Noland can bear both rates. 

Draft rule 4 may be omitted. Deterioration of soil is recognised as a fair . 
ground on which to claim a reduction of revenue j but sunh cases must be dealt 
with on their merih as they a.rise. They cannot be provided for by rule. 
For draft rule 5 the following i~ t be substituted-
"5. 'fhe Collector shall decide in each ca~e from what hM'vest the 

reduction of revenue shall take effect." 
Draft rule 6 might be omitted. 
Draft rule 7.-Mr. Porter would omit the words "with effect from such 

haryest as he may by written order determine j" and substitute for clause (3) 
the ollo in~ :- . 
"The re-imposed assessment shall become payable from the date of such 

order 01' froUl such later date as the Collector may fix.'· 

The enhancement of reveJ.1ue Y'ith the retrospective eftcct is open to 
objt!ction. 



Dl'aft I'ulo S.-11l :;\r ... J'orter's opinioll t.he words "shoul(ll1t any t.imo the 
~l licati l  he numerous" slwllld bl~ OlllittCll. .1'J(\1Il]'1 t'lllplirips !lIe dc~i ble 

and il lIlay not he pos"iblc for the Col/petor or J{CYClIl1C l~ tla A ~i ta lt Com-
mi,sioller to ,i,it the locality at 011(:('. 

Draft rnle 9.-l'ahralis !;hould aJ,o be made responsible for the lll'ompt 
report of all liuch wells coming into use again, 

l~ol' dmft. rule 10, l\Ir. l'ortc'r ,,'oull] substitute :-
" Ko appeal shall lie frum any oreler of Ille Collcctor uncleI' these rules; 
but all such ordn:~ shull be subject to the control of the COlll-
J(\ issionCt'." 

Draft mle 10 llroyides suflicicntly for control hy the Commissioner. 

Draft rule 11,-·, ']'lte words froll! ,; Ol'dillmih' " to the cnd of the rule lllay 
be omitled. . 

6. ]f thesc sl1ggestiolls nrc approved, the rules wili l'cquiltJ to be renum-
bereel. 

Letter from the Government of India to the Chief Commissioner, 
Ajmer-Merwara, No. 802, dated Simla, the 14th July 1910, para-
graph 6. 

r.!.·he Government of India accept the !'Ules clraWli up by the Settlement 
Officer for the reduction of well assessmellts when n well ceases to be of use . 

• • • • • • • • 

COORG. 

Letter from the Chief Commissioner, Coorg, No. 1620, dated the 31st 
October 1906 • 

• •  • •  •  • • 
3. In 1'egal-d to pal'agl'aphs 11 61lcl 12.-']'he existing Revenue Rule 250 

does not cover all cases of doterioration of laud,inasmuch as it provides for the 
revision of the current ussessmenls of estatcs only and docs not allow of the 
re-assessment of individual holdings. An amendmellt of the rule is therefore 
necessary, and it is proposed to revisc the rule as follows:-

"250 (a). On t.he applicatiou of the land-owllers 01' 011 the recommcnda-
tion of the Commissioner, the Chief Commissioner may order the 
current assessment of au estate 01' rt hoMing to be revised, if, 
owing to calamity of season or other enuse not above provided 
for, the profits of the estate or holding have been materially 
reduced . 

.. (b) In re i~i  an a e~ el t under this rule the Commissioner shall, 
exceIlt in caFes in "hicIt the Chief CommiFsioncr may by IIpecial 
order otberwisc direct, be guided by the principles and instruc-
tions which were followed ",111m the Itt1>t general assessment was 
made. 

"(c) When the nssessmellt of fLU entire estate is reYised, the distribution 
of the land reveuue oycr the holding's shall hI! revised in confor-
mity with the rcvieeel assessment of tho estate." 

NORTH-WEST FRONTIER PROVINCE. 

Letter from the Agent to the Governor-General and Chief Commissioner, 
North·West Frontier Province, No. 234-H., dated the 12th August 1907 • 

• • • •  • • • 
8. (3) The land-owner, at lenst ' b~n he is a ~rnall 'n~ant proprietor, i8 

rarely deterred from effecting an improvement by tho fear of an enhanced 
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a~ e~ l llt. ,Vhut does deter him is the fcul' that if the improvcmcnt fails 01' 
e·cuses to U(l of usc, e [J, 1rc collapsc or (hying' up of a well, the deteriol'ution 
of the soil owing to bJaeki"h wUtN, the blilstillg' of a dam, be may still have 
to pay the enhanccd l'CVClllW. 

'1'lIe rigl(lit.y of our revenue ~y te  ill tho a~t., based on the Ilrgll':ilcnt 
that the scttlement contlae!, between the State uIHI the reVC11ue }llLyer 
should not llC li~ tly violated, bus ull(lo11btedly heen u source uf considerable 
hardship ill illdividual cascs. 'l'hme has, hmn!Ycl', leen in Icecnt ycars :1 
strong movement in favour of incl'cnsccl elasticity and liberality. 'rho 
rcccnt I'unjah rules l'efcncrl to ill jlftl';lgrClph 11 of the Hewlutioll for 
the )'cdl1dion of e~~ ent when [m illlpl'OYement ceases to be of US!), 
arc "ell suiterl to the eill'umstmlces Hilder eonsitlcl'ation. 'l'llcy have 
heen adopted ,yith certaill minOl' altc:nliolls to ~uit local rcquil'l\lIlcnls, in 
the foul' districts leccntlv re-a,fH!Ssed, nud Clllbodil'(l iu the }'iIl111 Settlemeut 
Reports which I hope' to submit at an carly date to the GOYCrlll1lent of 
India. Reductions of assessmcnt in such cases hat! lIlt'cully been in practice 
grantcd it: some instances iu PCI:'huw[l1', hut otiter cnSl'S baye come to notice 
whcre lands which had. gone out of cultinltiol1 mying to the collapse of the 
well. or the well :water producing" reh " iu the soil, haye continuerl to puy the 
il'rigatl'Cl rates. Accordill~ly the rules are nol\' being made an integral pal-t of 
our revcnue policy. amI WIth the la11r1 I clenue machinery as nolV Ie-organised 
I anticipate no difficulty ill;giving effect to them. 

!) The los,q of reyenue to Govemll1cnt will be inconsidcrabie,· and in the 
10llg run will be more than :col1ntl'1'bala need by the inoreased ind:lCf'mellt to 
canyout improvcments ; while the relief to individuals and -!lycn to com-
munities will be considerable and will be much appreciated. 

• • • • •  • 

BJ..'f.. UOHISTAN. 

Letter from the Agent to the Governor-General and Chief Commissioner 
in Baluchistan, No. 237-8., da.ted the 5th February 1908. 

•  • • • •  • • 
9. "In tracts still under fluctuating a ~e ent, the revenue demand is 

reduced automaticully 01' ceases altogether as an improyement deolines in use-
fulness or ceases to bo of i~  No rules seem to be required, therefore, for such 
tracts in regard to the matteI' dealt with ill paragmph 4 of the Government 
Resolution. Rule VI of the draft DO"" submitted deals with the matter as it 
~ecl:  iml,lroveUlents in settled tl'fIoCtS. It foliows in the main, the existing 
prac.tice, except that . it has been usual to remit the assessment year by 
yea.r in the case of total failure of the water-supply, and not at once for the. 
remaining period 'of the settlement. 'rhe not uncommon elise in which the; 
owners of land, tbe irrigation source of which bas dwindled or failed, purchase'. 
or hire water for the irrigation of the laud froUl ROme other cource, has been. 
proYided for in this rule. In such cases it seems equally undesirable to remit 
the whole revenue demand and to makc no remission at all. The middle 
course suggested, though involving some rathel' difficult enquiries, is perhaps 
the most equitable way of ~alin  with such cases. 

~ .. 
• • • • • • • 

• • • • • • • 
Rule 'PI-In tracts under 1h:cd cash assessments when a karez or 

Remi •• ioni wl:.n Improvement O!"CI to be of oj·he:· source of irdgation ceases to be of 
11M or dimiui.hea iu UIe£u\uesl. me or diminishes in usefulness to a.ny 
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considerahle extent, the RCyel11lC Commissioner rllny sanetion the reduction of 
asscssment ill ncconlallce with 1 he principles detH il~ l Lelo\\" :-

Pl'O\'icled thai l'ell1issio]H; 01' recluctitlll c:\:e~ ' ill  lIs_ liOO a yenI' ill any OlW 
ense ~llall lequire Hie snncl.ioll of the 1,oc1I1 (.-]o"erllillent;-

(a) ill thc case of' total failnrc oj' the ,mter-suJlply tile whole assess-
ment mny be relliittee! for thc remaining period of the seLtle-
ment, 11roYirled thnt such failme lias llot Leen brought abuut. 
by :llly negligence on the pnrt of the owners, anc! that they an: 
unuble by due diligence to urrange for the irrigation of t.heir 
lalH1s from RuudleI' source; 

(z,) wIlen arrangements are made by the O\YllCI'S for the inigatiol1 or 
their lands by purchasing 01' relltiug watm' from anotiler 
t;ource, a remission of rcrcnuc may he gi,-en hnsed 011 tlie (liner-
cnce bntwt.'cn the cost of such purchase di,-iclecl hy the ll lll ~ ' 

of' veal'S for wllich ihe settlement kls to rUll, or the amOllllt. 
of slIch rent, and tIle estimated annual cost of' maintenance of 
the original irrigntioll source; 

(c) where the water-supply has ~eriou y diminished from cau~~  beyoll!l 
the control of the owners Illl estilllute of the actual produce 
should be DUldo from year to year, and whero the value of 
one-sixth of the produce is found to be less than the asseMffiellt 
n remission should be giyen equal to the alUount of the 
deficiency; 

(d) if.nfter an application hns been dealt with uuder rule VI (0) t.he 
lands ill question nre agnin 1Irought under irrigation ly the 
re-opening of the old irrigation source or the ollenillg of a new 
one, n. reduction of reyenue may be given based 011 the difTer-
ence between tIle cost of re-opening or of ol>ening such irri&"l-
tion source divided 1IY tbe number of years wbich the settle-
Dlent has to run, and the estimated cost of maintenance of the 
original irrigation source, 

• •  • • • • • 
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APPENDIXB. 

(R((/en'ecl to 'ilt the Answer to Question'l£.) 

No. 481-0.-485-0, 

E t: ~ E 'l' OF 11' DIA 

HOUE DEl'ARTMEN'l'. 

:;t7!.lBER OF AlOPOINTMENTS LISTED AS OPEN TO THE PROVI'JCIAL CIVIL 
SERVICE IN BENGAL, BIHAR AND ORISSA AND ASSAM. 

EST ABLISHMEN'I'S. 

Delhi. the 19th Decembel' 1913. 

RESOLUTION. 

Prior to the creation of the Dengal Presidency as now constituted and the 
province.'! of Bihar and Orissa and Assam the following appointuwuts, ordinarily 
filled by membe;'s of the Indian Civil Service, were inoluded ill t.ho Jist of 
appointments open to members of the Provinoial Civil Servioe in Bengal and 
Eustern Bengal and Assam :-

Superior appointment&-
Bengal. 

(a) Headships of districts 

(6) District and Sessions ud ~ bi  • 

(cf Junior Secretaryship to the Board of Revenue. 

Inferior appointments-

(d) Under Secretaryship to Government 

Saperior appointments-

(a) I-lPadships of districts •  • 
(6) District and Sessions Judgeships • 

Inferior a oint~ent

(e) Junior Secretary.hip to the Boar(l of Revenue 
(d) Under Secretaryship to Government .  • 

3 

40 

1 

B 

1 

9 

2 

1 
1 

2. On the reconstitution of the provinces ill April 1912, the Government 
of India mude the following redistribution of the hsteu appoiutments. subject 
to confirmation by the Seol'etu.l'Y of State for India :-

Supcrior o~t  •  .  • 
Infel'ior post (Undcr Secretary-
sJ>ip to Government) 

Denpl. D:\;ar and Orbsa. Allam. Total. 

7  6  1 13 

1 

8 

1 

6 1 

2 

16 
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Tho appointment of Junior Sceretary to the Boanl of Hcycnuc, Ihmg-al, 
has heen l:cccntly ahulisherl, alld ill the province of Billat' UIl(t Olissa thert] is 
only one Secretary to the Bounl of ltevcnllC. One ad(:it.iollal ~u cri r uPPOi:IL-
IUCllt has, howe"cr, bccn madc oYcr to the Provincial Oiyil Spniec ill the Be/,o'at 
Presidency ill lieu of the uppoi ntment or J llllior Sceret:1 I'y to the Boarl'of 
Hcrellue, and n new post 01' District ullrl Sessions .Tnclgc lcc(:ld.I,'· created has 
also heen assigned to the Provineial Scrvico. In vie\\' of the fact that the 
"'holc qucstion of listing' appointmcnts has hecn for ~  tilllO untln!' con-
sideration and will doubtlc .~ bn reviewed afrcsh by the ltoyal COllllllissillll 011 
the Public Ser .... iccs in India, the Govornment of India do not. consillcr it 
necessary, at this stage, to insist upon the spccification 01" tho precise lllllllllm-
of each olass of superior appointmcnt to he li~tc l ill the lJcllg'iLl l'rc;;idclII:Y 
Itnd ill Bihar and Orissa, Illld the Sccretary of SLate's ILpprontl has hpcn 
ohtained to the listing of the fullowillg" appointments in the threo proyinccs:-

Beng.ti Presidency , 

Biha.r Ilnd Orissa 

Assa.m 

SUporiOl·. I ,,£.,·;or. 

Headships of di,tricts or 
Distrid aud Session, UIlIl!'r Secretaryship 
Judgeships I') to Government 

Do. 

District and Sessiolls 
Judgeship 

Ii Do. 

'J otal. 

1 

2. lG 

The Governments of Bengal and Bihar and Orissa will be at liberty, us 
circumstanoes may demand, to vary within these totals, the number of each 
class of superior appointment to which members of the Provincial Civil 
Service a.re actually a.ppointed, 

3. The Governor-General in Council is o.lso pleased to declm'e, with tho 
Secretary of. State's a.pproval, that the following rates of pay shall be attachod 
to the sevel'al appointments in question whell heM by officers of the Provincinl 
Civil Sen'iee :---

(a) Headships of districts-

1st g"de 
2nd grade 
3rd grade 

(i.) District and Sessions Jutlgo.hips-

R 
, 1,600 
, 1,200 
• 1,000 

1st grade • 2,000 
2nd grade _ 1,600 
3rd grade .' 1,200 

(iia) Under Secretaryship to Goverllment 700 

ORDER.-Ordered tl'at n copy of this resolution be forwarded to the 
Governments of BOlll?al nnel Bihnr and ri~ a. to the Hou'ble the Chief Com-
missioner of Assam ana to the }'innnce Department for ill formation, and 
that it be published in the supplement to the Uazette of I"dia for general 
information, 

H. WHEELER, 
SeC1'etfJI'U to the GOV(!I'tament of I"dia, 
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APPENDIX C. 

(llifen'ed to ill the A·/tlfwel· to Question 20.) 

Statement showing the 1tllmbel' of i ldel~t 'ecl Jndi(w emiurcmtlJ and the places 
to leMc" they emiumtecl in 1912. 

I 
, 

Port of embnrkntioll. i Jlriti.h 1'rinidnd. Jo.ma.icn.. Fiji, Surinam. TOTAL. 

__ .. ___ : u~nn, . 
----------.-.---_.- ----_., -------------------

Calcutta I 2,3'J2 2,637 ],.1:;7 /)27 1,216 8,620 ,  I 

Madras . . , .. .. , 2,6!6 , .. 2,o-l-li 
: .. .. 

I 

\ 
111,070 . \!,392 2,687 i 1,4;)7 3,9.73 1,216 

i I 
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APPENDIX ]l 

~ ti el' 'ed to ill tIle A nalVe,o to QucstiuII28.) 

Statemellt ahowillU tile burlks ill 111(lia, all of Ie/ticll UI'C ' 'ui~ cl'ed COlI/pC/nies tdlicll IlIIt'e suspellded 
pa!lllleut ell/d elll!J (H'ailIlMe il!/Ol'lIlatioll cO/lcCl'lIillU thelll. 

K ...... f Bo.k. 

i i 

I Dat. of rril.I ... ·1 
I tloa under ll.t. of ('!Io"h:g. Ko. 

CJ.l'lrU. 

ItttC:U. I Cowpo"I.,· .oI,t. .' 
-·-----i 

A uth"llted. buhtCl11)(,.I. I raid uJ'. 

11 •. II.. I I:.. D •. 

~ 5'pt .• 1913.. 85.00.000 22.00,,:00 , , ~ 

/lht"'l! 'l,ure, .:6 tAKCTI fr,Jln It:":\ •• lltal'" 

1,25.000 

J AmrltlOr Bauk. '.obora • 18th l·.b., 11101 20lh ~. t .• 1013. 

i 
I UIDd •• to" Ballk.lIuha". 2101 Jull.IOOO .. 20th tio,.\.. 1913. 

/ India \'car 111.101.;, 1913. 

6,0 ... 000 ;;,00,0,'0 I 1,70,8S; I 
'BJotl!' fij,"uru art' talot'u Jr.,w )LOll.i.Wor', 

Iud:. rrl:·Il .. ~, 1818. 

,~~,. , I 1,Ii,n. }'igurrl lIot 
• ,'.il.ble, 

Tb ... 8ra'" are lokr. frOUl LI.tor J.h;! &to<k Com. 

4 0011. Uank, .1writ..r 

I ,.,,1 ... 1911·11. 
11tb April, 11Ot1, 14110 O.twor, lUIS 6.00,00.1 3,l6.000 66,8il I V •• 

ThNt' lip .... &I. t.k@u fruUl the Lin 01 Joint Slock 
COIl1)IRnle., 1811 .. 12. 

,,'llt,IICI" ban],;ill' and 
other ."ui,,", ... 
t'uulbinN. 

Object of .... ptIII1 
Ibo"'n oul, II _nil:-
il'B" 

Vitt.. 

nan1rIDg Iud COillmi •• 
,10D "'.eDGJ . 

VIUo 

• La .... Ba • .., Lab .... lilt Jlay. 11106. 1 18th Ko .... , 1013. 4.80,OOJ I 1,11,1161 86 0110 Objoat.f _pau, 
, l&an:ODlJ ........ k 

I .... 

Tb_ 8r ....... token fr ... '.lI.l.t..... 1" ... tor, 
hullo 1'11' Book. 1813 . 

8 ladia. Eu...... B .. k, 11th &opt., 1911 •. .01110.1 Uni Xgyr. 
BI .. IL U118. 

1D4 •• trial BlDk. LQ4hll0tb Out .• IUOtl .' .1l1oall<lb "IIY' 
..,bo,.1313 

i 

8 &.k of P ..... ~ r • IBlb NOTr .• 100s. .I.1Io.t 23,d Sopt , 
lOla. ~in .. re-

f lump,l ~t 

! 
II K.t.hl ..... and .1hlDlllahad. 10tb J •••• 1910. Ird X ..... , 1:'13 

Ba.klD' CorpInU .... 

10 CncllIlIaak of h"lIa 

I 
• 16th Deer •• 1800.' Ird Octr., 1&18. 

1 

7th Oct,. lOla. 
Bonilla,. c ,.,,.. 
elnmer,t .t ... . 
tbst Milk .... . 
Dot resumed. but 
• ~ co,clilll to 
....... per re-
porto It boo. 

. ~,oo,  I I'...... Dot a .. llob •. 
I 

Tb ... ftpr ..... Iak ... fro .. tho LId of 1.I"t 8tock 
Compo.I., 11111·11. 

1.00,000 [ 1,10,001) I 61,181 I 
Th ... ftrnl'" a .. token from 'h. LI.t of 1.1.' Slook 

c.Dlpanloo, 10ll·11. 

6,00,000 I ',00,000 I 12.000 IXOI. bo'rn. 
TI, ... " .. a .... ,. Ink ... I ..... tb. LI.t of J.lnt.iltook 

Cnml_uif't, 1911·11. 

1.00,00,('01'0: 21,ijU'>O, 7,80.8;1 I ~ il. 

~::. l~~= ~ . ~~~'~, ~: r~:,~~er '.t t ~~: 
C.ml"'''.' 1811·12, .b.o· rullo""'. IDboorlbrd .. 4 
po.id •• p rapllll ,-

18,110,000 28,618 

1,0.'.00,000 I ~ , ,  I 10tJO.ooo I U,6:JO 
Tb ... 8' .... are Ilk ... 'l'0III LolI.In .... laH'1on 

Indio 1'., Book. 11111. 
I 

1,80,160 l,ot1,161 "rureo ... , 
.'·In.hle. 

I 
TI .... ~~ ........ Iaken from tho LI.t.' Joi., HI.""k 

Comfloi ... 1911.1, . 

II 1 .... IpIII. i.k 17lb 1(.".,11106. : II'lb NoT!'" 181.. 1,00,00,000 1,&0.00,000 i 71.00,000 11,00,1)00 

Th ... a .......... la""" mID Iollalllllr'. 1 ......... 
• Ind'" Vrlr 800II. lIla. 

BukiDI a.4 Ooami .. 
.I.D ... .....,. 

Obj .. 1 .r -.-, 
lboq .,11, ••• I .... ~. I.,. 

DItto. 

111""-




